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PARLIAMENT OF INDIA
Wednesday, 28th March, 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. Semager in the Chairj
ORAL ANSWERS TO QUESTIONS
RIVER VALLEY PROJECTS

*2574. Pandit M. B. Bbargava: (a)
Will the Minister of Natural Resources
and Scientific Research- be pleased to
state the total amount spent in connec-
tion with the various river Valley pro-
jects in hand in India which are being
done by the Central Government or
under their auspices, and the pro-
gress of each so far?

(b) By which time is each of the
said projects likely to be complefed
and what is the estimated amount to
be spent thereon up ‘to the stage of
completion?

) What benefit is each of them
likely to confer by way of irrigational
facilities and generation of hydro-
electric power?

(d) What technical personnel has
been imported from outside the
country in connection with these pro-
jects?

(e) Is such staff on temporary or
permanent basis? :

(f) What is the amount of annual
expenditure incurred on such techni-
cal personnel?

The Minister of Natural Resources
and Scientific Research (Shri Sri Pra-
kasa): (a) to (f). Four statements
giving the required information are
placed on the Table of the touse.
[See Appendix XIX, annexure No. 33.]
.. With your permission, Sir, I should
like to add that in Statement IV the
last item is left blank just mentioning
2 foremen’. Their names are not given.
They are Messrs. E. R. Lebre and G. R.
Zorzi. By natipnality, the list consists

3 P.SD.
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of 9 Americans, one German, one
Hungarian and 2 Italians. At the

present moment, there are only 2
Americans, one Hungarian and two
Italians with us. The others have y"
gone back. v

Pandit M. B. Bhargava: May I Ii’l}OW]
in how many projects the originsl esti-
mates were revised aj as been
the eXtent ,gf jporcaSe In 10 -
expenditure?

Shri Sri Prakasa: The statement that
T have laid on the Table of the House
gives as much information as is avail-
able at the present moment. I have
not got all the revised figures.

Shri Chaliha: May I know if there
is any saving in the revised estimates?

Shri Sri Prakasa: Hardly likely. All
estimates happen to go up.
Shri Kesava Rao: May I know what

are the river valley projects which are
under execution now?

Shri Sri Prakasa: The statements
contain all the information that the hon.
Member wants. It is a long list.
you so direct, Sir, I shall read it.

Mr. Speaker: No.

Shri Sidhva: May I know when the
D. V. C. is likely to be started? -

Mr. Speaker: I think these questions
about river valley projects have been
put and answered so many times.

Shri Sidhva: But this question was
never answered.

Mr. Speaker: Next question.
SMUGGLING OF GOLD

*2576. Dr. M. M. Das: Will the
Minister of Finance be pleased to
state:

(a) the various routes by whick
contraband gold has been smuggled
into India during the year 1950-51; and

(b) the total number of Indians and
foreigners involved and arrested im
the smuggling?
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The Minister of Finance (Shri C. D.
Deshmukh): (a) A statement pertain-
ing to the period 1st April 1950 to 31st
December 1950 is laid on the Table of
the House. [See Appendix XIX, an-
nexure No. 34.]

(b) Information is being collected
‘and will be laid on the Table of the
House when complete.

Dr. M. M. Das: May I know what
other punishment in addition to confis-
cation of the smuggled gold is meted
out to the smugglers?

Shri C. D. Deshmukh: The impor! in-
to India of any gold is restricted under
Section 8(1) of the Foreign Exchange
Regulations Act and under Section 8(3)
thereof any importation made in con-
travention of the provisions of Section
¥1) is regarded as infringing the pro-
visons of Section 19 of the Sea Cus-
toms Act, attracting thereby the penal

gfv!ﬂbn‘s of Section 167(583)43 of tbem
£ 73 dppropriate (Sses the Reserve

ank can also launch a _prosecution
under Section 23 of the Foreign Ex-
change Regulations Act.

Dr. M. M. Das: May I know whether
any separate account is available in the
Ministry of the gold which has been
smuggled from the French and Portu-
guese Settlements in India?

Shri C. D. Deshmukh: An account
can only be maintained of the gold
which has been caught while it is being
smuggled and has been seized.

Dr. M. M. Das: I also mean the same
thing. About undetected gold nobody
can say: I know that.

Shri C. D. Deshmukh: We do have
an account. But I am sorry I do not
have it here.

Shri Rathanaswamy: Is it a fact that
this art of smuggling gold into India
has attracted even foreign diplomats
and if so, how many diplomats and ex-
diplomats are involved in the smuggl-
ing of gold into India?

Mr. Speaker: Order, order.

Shri Dwivedi: Are there some cases
of smuggling of gold from Pakistan to
India and if so, what is the amount of
gold so smuggled?

- 8hri C. D. Deshmukh: I am afraid
that cannot be answered. If he means
gold smuggled and cases detected, I
believe there have been a few cases,
but they are not very common—and
net as common as the smuggling of
gold into Imndia from foreign countries.-

Pr. M. M. Das: May T kn
what head this smugax’led' gk;%’ﬂvp;;d ;&':
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2
value are appropriated in the Indian
Exchequer?

Shri C. D. Deshmukh: I think it is
included as credits under the head
Currency. If it is below standard,
then it is sold in the market and the
proceeds are credited to Miscellaneous
Receipts, but if it is standard or above
standard it is sent to the Mint and is
part of the receipts under Currency.

CuLTuRAL RELATIONS COUNCIL

*2577. Dr. M. M. Das: Will the
Minister of Edueation be pleased %o
state the expenditure incurred uptil
now for the Cultural Relations

, Council? .

£ ety S oS e
&K O3y W et
gy e 5o I s

- Al g

(The Mihister of Education (Maulana
Azad): The expenditure incurred for
the Indian Council for Cultural Rela-
tions uptil now is Rs. 1,24,167.]

Dr. M. M. Das: May I know the
amount spent during the current year
and the amount for which provision

has been made for the next year for
this Council?

S orh oo o 1ol Uy

- Uk Iy b ] gt £ S <)
[Maulana Azad: I cannot give se-
parate figures for these two items.]

Dr. M. M. Das: May 1 know the pur-
poses for which this Council was form-
ed and the work done by this Council
up to date?

o gt & JuiyS 1 olif Ulye

et ¢S - o dale ol 8
C e By oB eyt 65 e Jo S
St aWS g i W8
ke G @] e €l 0>
ust padl S5 € palad Sy
e oetapeise S Ulay ca e
B LI USSP i S g )
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[Maulana Azad: The Council has
prepared many schemes, some of
them have already been under-
taken and some are being undertaken.
‘One of the tasks undertaken by it is to
make arrangements for the teaching
of Sanskrit in such universities of
foreign countries where no arrange-
ments for Sanskrit studies already
exist and to send Professors of Sanskrit

. there. In pursuance of that Scheme
last year we sent a professor to Tehran
University, who is teaching Sanskrit
there, and his work has generally been
appreciated. A Sanskrit Library is also
being opened there. In this matter too
the Council is helping them. Besides
this a quarterly magazine in Arabic
langt_xage and another in P;rsian and
English is being published” for the
Middle East countries and this has beent
very much liked in those countries.
Apart_from this, the Council has set
up a Library of its own and is extend-
ing it. The Council is also contempla-
ting to start a South East Asia section.]

Dr. M. M. Das: May I know whether
an Indian Dance Party was sent to

Egypt by this Council on the occasion

of the India Festival in Cairo and the
whole.expense was borne by this
‘Council?

) ,_J,l-g-qlh s kT U3y
o L K i Lea o S
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S5 S e aan S

[Maulana Azad: Yes. such a oarty
was sent. A part of the expenditurs
was borne by the Government of Egypt
and a part by the Council itself.]

it ®o o wat : 7 a7 aEW

Tg aweEd 5 @ 7 e age
R TN 9 e frand fored 2

[Shri K. C. Sharma: Will the hon.
Minister be pleased to state how many
books, the Council has arranged to be
written on Indian Culture and Civilie
zation?]

Eomyd oyl cnpe 2 Ol Wy
oSl B Dy U pglan 9
U RS Sy ol b gyt (K F
el S eyt a3l ) 2 gy
S Je b S o g
[Maulana Azad: My hon. friend must
know that this Council was set up o
one and half years ago. The Coun
cannot be expected to perform every

sort of work within this short period
of one and half years.]

Shri A. C. Guha: Has this Counefl
established any cultural contacts with
gze. ,Budd.hist countries of South East

sia?

S LS el & et OB Uhpe
FETOR, (s WAV EES P | J—ui,.f-
-a ol W oG Kl
Lt & Kgp &3 Salie KM.L,J
o oyl Gundldy S &an (p] £
- doy Syl

[Maulana Azad: I have just now
stated that the Council is contemplating
to open a South East Asia Section very
soon. The object of this Section would
be to develop cultural relations with
the Buddhist countries of this part of
Asia.}

Sl A. C. Guba: Is it an autonomous -
body"or a Department of the Govern-
men!
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lana Azad: No. It is not a
Gol;rlvel:x:lment Department. It is alto-

gether an independent body. The Gov-
ernment gives grant to it.]

Dr. M. M. Das: In relation to the
Indian Dance Party sent to Cairo, may
I know the amount of expenditure that
was incurred?

e Py LKa8 s ofif Uy
Jyan oK) = WRfe EDy gy ._;H'
by i iy o (o 85 2 St

[Maunlana Azad: I cannot mention the
exact amount at present. But I
think the expenditure incurred would
be between ten to fifteer thousands of
rupees.]

PSYCHOLOGICAL RESEARCH
' ORGANISATION

ety (.: ngl t-hhwl‘\‘dr' i tem*§
Upadhyay: (a i e Minister o
Defence ybe pleased to state what
work is being done by the Psychologi-
cal Research Organisation created by
the Ministry of Defence and what
does that cost the Government per
year?

(b) How many Psychologists are
working under this scheme?

(¢) Are they all Indians?

(d) How many commissioned offi-
cers have been recruited under the
advice of these specialists?

The Deputy Minister of Defence
Major-General Himatsinhji): (a) (1)
';he main duty oft the fj&;sy::l}ologmal
Research Organisation is to review con-
tinuously the working of the Selection
Boards in order to ensure that the tests
applied to the candidates are sound
and their interpretation is in accord-
ance with the findings ot.Psychologuul
Research. It is responsible for the
training of personnel employed on_the
selection work in the three Services.
There are various other problems ‘which
it can and is, in fact, investigating.

(ii) The cost is roughly Rs. 1} lakhs
per year.

(b). Six.

{c) Yes.
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(d) Since this Organisation was set
up, 8,137 candidates have been tested
by the Selection Boards of whom 2,118
have been finally selected. It is not
correct to say that the selection has
been made only on the advice of the
specialists in the Psychological Research
Organisation. The selection of offi-
cers is made on the combined results
of a written examination conducted by
the Union Public Service Commission
and the tests applied by the Selection
Boards. The Selection Boards, again,
consist partly of Psychologists and
partly of Service Officers. It is ob-
vious, therefore, that all relevant fac-
tors are taken into consideration at the
time of selection.

[Pandit Munishwar Datt Upadhyay:
May I know, Sir, whether there is any
arrangement to verify whether the
qualities that are assessed at the time
of selection are really present in the
candidates?

Major-General Himatsinhji: The
Selection Board is there to assess the
qualities.

Mr. Speaker: The question is what
principle the Selection Boards adopt to
ﬁng out what they are expected to find
ou

Major-Genteral Himatsinhji: May I
state the history of the Selection Boards.
to give the reasons why we adopted.
this system?

Mr. Speaker: That does not appear to:
be necessary.

Pandit Munishwar Datt Upadhyay:
Is there any process by which it is:
found out afterwards whether the
qualities on the basis of which the
selection was made are really present.
in_the candidates?

Major-General Himatsimhji: One im--
portant test which can be applied in
this case is the percentage of rejection
of selected candidates during the course:
of training %after selection. 'By adop-
tion of this method the percentage of
wastage has been reduced, as the fol-
lowing will show.

Before the scientific selection pro-
cedure was adopted in 1943, the wast-
age was 398 per cent. In the latter
part of 1943 (September to December)
it was 349 per cent. Since we adopted
this method, the wastage in respect of
Emergency Commissions was 22'3 per
cent. in 1944, 144 per cent. in 1945 and
it was 88 per cent. in 1946 (January
to September). .

As regards Regular Commissions,
during the first course in December
1946, the wastage was 11-02 per cent.
In 1947 (2nd course) it was 7:96 per
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cent.; in 1948—6-47 per cent.; in 1949—
66 per cent. and in 1950—78 per cent.
In the latter part of 1950, which is"the
last result, it was 4'1 per cent.

Fanldii Munishwar Dutt Upadhyay:
Are these candidates kept.under ob-
servation, before they are selected, with
a view to finding out whether the
qualities are present in them?

Major-General Himatsinhji: Yes, Sir.
We have a scheme by which the candi-
dates are kept under observation. We
also try to keep under observation
those candidates who fail to come
through the selection, but it is a diffi-
cult problem to 1ind out where and how
they are employed.

Pandit Munishwar Datt Upadhyay:
Is there any course of tramung of
these selecuon metnods?

Major-General Himatsinhji: Yes, Sir.
‘We have a section—the Psychoiogical
Research secuon—conswsting ot  Dr.
Sonan Lat, wno 15 tne Cnwel Psychoio-
Ei51, ald Ve Ouier yualllea OLICers.
‘I'ney tiain the oiucers wno are put on
the seiecuion boards trom lime to tume
and they aiso check their efficiency to
see that they maintain up-to-date
srandards, ) :

B

‘Pr. Deshmukh: May 1 know, Sir, if
‘there are any cases In whicn the psycho-
logical tests have been tound inappro-
priate or unsatistactory?

Major-General Himatsinhji: Sir, it
would be wrong tor us to ciaim that
the Psychological Research Organisa-
tion or the delection Boards do not
make occasional mistakes. in fact, no
human seiecion machinery couid claim
t0 be intalliable. It can, however, be
claimed with justification that the num-
ber ot mistakes likely to be made atter
the applucation of the psychological
method is less.

Mr. Speaker: I think this question
was dealt with by the hon. Home Minis-
ter on an earlier occasion.

Dr. Deshmukh: Similar question does
not necessarily mean similar supple-
mentaries; there are various aspects to
the question.

Mr. Speaker: Order, order.

Pandit Kunzru: Is it a fact, Sir, that
the present method, whatever its
defects, is regarded, not merely by the

tary authorities but by the candi-
dates themselves, as fairer than the
Previous test which was limited to an
interview lasting for about ten or fifteen
minutes?

Major-General Himatsinhji: Yes, Sir.
It is testified to by the figures of
wastage I have read out. .
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SciENTIFIC MAN-POWER Com'rm

*2579, Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Eda-
cation be pleased to state how many
stipends and of what amounts have
been provided for in pursuance of the
recommendation of the Scientific Man-
power Committee?

(b) What institutions . have been
allotted these stipends?

(c) How many stipendiaries have
started working under this scheme
:meg1= Jin what establishments and sub-
]

2 (ol Wye) ytaymdd < yhude

G190 M o 1979 W - ()
P Shi] phiga Poe ) prisurro
Sypphap] Sy SR pigen - L8 Sa
S 5T iy £ gy gyl
wir oyl f W e NS s
= o &) LokS Sy S
€ Jlple gy Joo SR gulye
LS ety V0 yiiy pyl U6
"2 K S et o DS

o U ElBm ) ()
ma s Sy S
3-5.[]See Appendix XIX, annexure No.
SRyl G - oy ()
AW & n S e
- SWG p pplae 1l gl o ey
[See Appendix XIX, annexure No. 3'6.']

[The Minister of Education (Maulana
Azad): (a) During the years 1949-51,
425 Senior Stipends of the value of
Rs. 150 per mensem have been insti-
tuted for the post collegiate practical
training of graduates in Engineering
and Technology and 300 Junior stipends
of the value of Rs. 75 per mensem have
been instituted for the Diploma
holders. The stipends are tenabie for
a period of two years. \

(b) A statement giving the names of
educational institutions and the num-
ber of stipends allotted to each of fae
institutions and utilised by them ig
laid on the Table of ‘the House. (Set
Appendix XIX, annexure No. 35.) ~ °
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(c) 521 Stipendiaries have started
aining in the various establishments.
A statement giving subjects of study of
stipendiaries and the establishments
where they are at present undergoing
training is placed on the Table of the
gouseé) (See Appendix XIX, annexure
0. 36).

dfeq qiTR Tw Swmaw : F@w
TR faxg faarsdl, ghafaizi &
W F g § fFoTw oA A
¢ @ ord ?

Pandit Munishwar Datt Upadhyay:
Are there any arrangements in our

colleges and universities to impart such
training?1

€ (s JKaikys @ ol Dye

" S g e (piRegaipy Wlasl]
G F neiledy S o N o]
P Ut e i S 2 K
Jeien e g (6 S ey

-]

S A Fe o CSyS

[Maunlana Azad: In the universities

there is meagre arrangement for the

actical training. This is why such

Ip has been given to students, so that

they may undergo training for two

Years in such institutions where the

arrangements for such technical train-
ing exist:]

dfex whme vo Iwaw @
W ag N IFM W oyeew Faw
fegam & s=< @ €, @ A A
AT T YT & ?

[Pandit Munishwar Datt Upadhyay:
Are these arrangements for imparting
such training confined to India alone or
arrangements have been made to send
the trainees abroad also for this pur-
pose?]

&y @l - ey ol Uy
Wohe o 5 5 yhugals e

-2

[Maulana Azad: No, Sir. so far the
arrangements for imparting such train-
ing have been made in India only.}

Dr. Deshmukh: May I know, Sir,
what percentage of the personnel who
have been listed in the Scientific Man-
Power Committee list have been found
employment or considered?
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[Maulana Azad: A Statement has
been placed on the Table of the House.
If the hon. Member wilt take the

trouble to study it he will know the
details in full.]

dfeq weltTaT T Swrmm T

%8 7T feg aftaclad) # sffrafar
FOT N T T A q 7

[Pandit Munishwar Datt Upadhyay:
Is any aid being given to {he Engineer-
ing Department of the Hindu University
for this purpose?]

- T

¥ Ureyledy s 2y : ofif Ulye
U S Urthaygtios 2 ._s‘,‘g s

2 S et - K o
S unfledy & Upalepine gola o

Pt b e am

[Maulana Azad: This help has been
given to the Students and not to the
universities. This can be verified from:
the Statement whether any help has

given to the students of the Hindu
University or not.}

dfew T T o ;. & S
T fgg TR & gwew o
ST =T § 7

[Pandit Munishawar Datt Upadhyay:

I only want to know about the Hindu
University?]

ptist 93dn - o 1 ofi] Ulye

,_g“ 4..5"" S ‘_50'.’ ’S Uﬁ@"")Lf',’ é:
-2

[Maulana Azad: Yes. Help has been

given to the students of the Hindu
University also.]

difea qtTa Tvr IwrsaTa : Fraer ?

[Pandit Munishwar Patt Upadhyay:
How much?]
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By b b Olass 1 ol Ul
M oK o edecgRal -l

-kla g gplae S
*[Maulana Azad: I cannot give the

figures. You will know every detail
from the Statement.]

LaND REQUISITIONED NEAR PANAGARH

*2580. Shri A. C. Guba: Will the
Minister of Defemce be pleased to
state:

(a) the total acreage of land requi
sitioned at and near about Panagarh in
West Bengal;

(b) the terms and conditions of
such requisitioning;

(c) how the land is now utilised and
whether any portion has been given
back to the old tenants; and

(d) whether any portion has been
leased to any outsider—i.e. one not
amongst the evicted tenants?

The Deputy wiinister of Dsfence
(Major-General Himatsinhji): (a) to
(c). 2677-13 acres of land were requisi-
tioned. 2210-35 acres have been de-
requisitioned leaving 466-78 acres still
on requisition. A recurring compensa-
tion of Rs. 8970 is paid on the area
under requisition. The area is used for
the purpose of the Panagarh Ordnance
and Engineer Stores Depots.

(d) Yes. A portion of the acquired
area was leased out by auction for
agricultural purposes to the highest
bidder.

‘Shri A. C. Guha: May_I know what
are the terms for requisitioning? Was
it a condition that the lands were to be
restored to the original tenants within
six months after the cessation of war?

Major-General Himatsinhji: Yes, Sir.
Originally the land was requisitioned
during the war and at that time it was
intended to be for the duration of the

"war and six months thereafter.

Shri A. C. Guba: What are the num-
ber of villages and the number of peo-
ple involved?

Major-General Himatsinhji: I want
notice of the question.

Shri A. C. Guha: A porlion of _the
land was leased out to an outsider.
Why could it nct have been given to
the local tenants, those who have been
ousted from the land?

Major-General Himatsinhji: Of the
surplus area 482 acres have been let
out for agricultural purposes by auct-
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ion to the highest bidder who is not -
one of the evicted tenants. It has since
been decided to give preference to the
bids of the former tenants if they are
above the reserve bid.

Shri A. C. Guha: Was there any
notice issued in the papers for that
auction? -

Mr. Speaker: I think we are going
too much into the details.
CONTINGENT FUND

*2581. Seth Govind Das: Will the
Minister of Finance be pleased to state
the amounts under different main heads
which have been spent from the contin-
glt;xéi‘:” fund of 15 crores during the year

fora st (s &t €0 TnHe): ATHiEH-
Tt fafa & srfyw a9 onf) o 78 faar
T, o fafe F e # oy
ARAT 62 F AfGIqT A9 1T gY
F A ATAE A dgaaa § o
faa smaaFaT Ifeaa a8 g5
[The Minister of Finance (Shri C. D.
Deshmukh): No advances have so far'
been made from the Contingency Fund,
the reason being that the Session of the
Parliament was held several times after
the setting up of the Contingency Fund
and on account of the adequacy of

supplementary grants no legal neces-
sity arose.l

@ Mg aw: A d 9 7h
NeEum s gfF waw
o F1 fafae Wt § S F63 F geew
7 @ AfF § ? w0 fa= e af-
Al # fewfar ov fanT fear
T ar A SR o @ S
F1 gff@ed § 9@ g=w 4 fam
1 ?

[Seth Govind Das: May I know from
the Minister of Finance the policy re-
garding the spending of money out of
this Contingency Fund on the various
Departments? Will the recommenda-
tions of various Ministries be taken in-
to consideration or will the Minister of

Finance and his Ministry alone decide
this matter?]

@ o Ao qwkgw : i ¥
g @T TS faww ow W@
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[Shri C. Deshmukh: Rules and
regulations for matters pertaining to
that Fund or other matters relating to
it such as the preservation of the Fund

and the income and expenditure of the
Fund are being framed.]

45 Mg @ : 9 fruEe)
gxfor A a1 W & #4198 Fraue
famr o= sfqaedl 3 o G
% for 90 w@h 1 T T W
w1 fowrEd 71 o afqae A &

[Seth Govind Das: Will the rules and
regulations which are being framed be
sent to the various Ministries for their
consideration or will the Finance Minis-
try alone frame these rules and regu-
lations and by what time these will be
ready?]

=it &lto FYo TqHW : o WEAT
g @ ™ framad o fm @
ﬂTﬂ"TT 1
[Shri C. D. Deshmukh: The rules and
regulatxons will be finalized by the
Finance Ministry alone.]
as N T®: F9 & @
g ?

[Seth Govind Das: How long will it
take to finalize them?]

&Y dto ¥o Imwm : A §
IQ ¥ AfqF qaq T8 S |
[Shri C. D. Deshmukh: It is expected
that it will not take much time.]

IrRON

*2582. Shri B. R. Bhagat: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether there have been new
finds of iron;

(b) if so, at what places and in
what quantity; and

(c) what steps are being taken to
explore them?
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The Minister of Natural Resources

and Scientific Research (Shri Sri Pra-
kasa): (a) to (c). The Geological
Survey of India report that strictly
speaking there have been no new finds
of iron-ore in the States comprising the
Union of India during the last  five
years.

The occurrences of iron-ore deposits
in Rowghat, Bastar District, Madhya
Pradesh; Pipalgaon, Chanda District,
Madhya Pradesh; and in the former
Sandur State, now a part of Bellary
District, Madras, which were known
already, but vaguely, without any idea
of the quality and quantities present,
and therefore without any idea of the
possible utility of these deposits to
industry, have, however, been surveyed
and the work done has produced sys-
tematic and detailed data which picks
out these deposits as deposits of indus-
trial and economic importance.

Shri T. N. Singh: I want to know
whether Government have got any rules
in regard to the exploitation of these
possible iron mines and deposits by
private enterprise vis-a-vis efforts
made by the Geological Survey itself
and State enterprise.

Shri Sri Prakasa: As I have said in
answer to similar questions in the past,
it is the business of the State Govern-
ments to exploit these resources. We
only explore them on behalf of the
Centre and put such knowledge as we
can garner at the disposal of the States.

N fgddt: 7 a5 QM AR
5w s@rR T ¥ qEIw fareg
% fooma: agdfie § A fear &
a1 w7 w1 faR § W't g @

ST g ?

[Shri Dwivedi: I want to know whe-
ther the Government have made any
survey or intends to do so, of
Bijawar Tehsil of Vindhya Pradesh
where iron ore is found?]

Mr. Speaker: I think he put that
question a few days back.

Shri Dwivedi: Regarding Bijawar I
did not. -

Mr. Speaker: It is some other thing

now. But the question about Vindhya
Pradesh was put.

=ff oft qetw ;s aF Q1 IW
FEa 3 71 faae @ g @
Te A% AFAT IT IQ qeE A
B JEF @ § AR WX Ag
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[Shri Sri Prakasa: It has not yet
been decided to carry out survey in that
region, but if the hon. Member were to
give me the full details the matter will
«certainly be considered.]

Dr. Deshmukh: Looking to the im-
portance of the exploitation of iron-
«ore, may I know if the hon. Minister
knows by what time the mines dis-
covered and found possible in Madhya
Pradesh are likely to begin working?

- Shri Sri Prakasa: All that I can say
is this that I shall send to the Govern-
ment of Madhya Pradesh a copy of
these question and the answer.

Shri Jaipal Singh: May I know what
the iron-ore content of these new dis-
coveries is?

Shri Sri Prakasa: In Orissa, in the
district of Gangapur, in Bonali, the esti-
mate is 5,775,000 tons. At another
place it is 4,620,000 tons. Still at
another place it is 67,500,000 tons. In
Madhya Pradesh, in Bastar district, in
Rowghat we expect 800,000,000 tons. It
is a long list. .

. Mr. Speaker: He is giving the guanti-
‘ties of ore. What the hon. Member
wants is the percentage of iron to the
ore. That is what he wants.

Shri Sri Prakasa: Sir, I have not got
that information .ready at hand.

DELEGATIONS SENT ABROAD

*2583. Shri_A. C. Guha: Will the
Minister of Finance be pleased to

(a) the names of Government dele-
gations sent abroad in the year 1949-50;

(b) the expenses incurred on each
of ghese delegations during this period;
an

(c) the purposes of these delega-
tions?

The Minister of State for Finance
(Shri Tyagi): (a) to (c). A statement
is laid on the Table of the House. [See
Appendix XIX, annexure No. 37.]

Shri A, C. Guha: Sir, I have only just
now received these big eight sheets and
it is not possible for me to go through
these things before I can put any ques-
tion. I would like to suggest that these
statements may be sent to our houses
along with other parliamentary papers.

. Mr. Speaker: About this there has
been a discussion more than once in
the House and it has been settled that
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a list of the answers to which state--
ments are being attached will be at the
Notice Office, I believe, about half an
hour or twenty minutes—whatever it
is—before the question hour starts, and
any Member tabling a question and
caring to know something about the
replies should get at a copy of the
statement. It is not possible to send
it to the houses of Members. h

I may suggest one thing. If he has
no time to read it now, it is better that
he reads it, studies it and digests it and
then table any questions rather than

put questions now which may not be

to the point at all.

Shri A. C. Guba: There are 115 dele-
gations for which they have given the
breakup in this statement. May I know
the total expenditure incurred?

Shri Tyagi: The total expenditure in-
curred on these 115 delegations is to
the tune of Rs. 11,31;000.

Shri A. C. Guha: One of the items in
the list is that one Indian Delegation
went to attend the 32nd session of the
International Labour Conference held
in Geneva and it cost Rs. 1,08,000. Of
course, the purpose is obvious, but no
special mention is made.

Mr. Speaker: Order, order. He is
audibly studying the thing. It is no
use putting questions.

Shri R. Velayudhan: May I know
whether there are cases where the dele-
gations who went abroad stayed there
longer for their own purposes and that
;xpe;:diture was met by the Exchequer

ere?

Shri Tyagi: No such case has been
brgught to the notice of this Ministry
ye

Rathnaswamy: In the selection
of the personnel for various delegations
sent to foreign countries, what is the
principle followed in choosing the per-
sonnel for these delegations?

Mr. Speaker: I think this was ex-
plained by the Prime Minister some
time back.

Dr. Deshmukh: Has the hon. Minis-
ter discovered any cases of officers
who have stayed longer outside India
than inside India out of these delega-
tions?

Shri Tyagi: If the hon. Member has
any information, I will take steps.

Shri A. C. Guha: Was the hon. Minis-
ter satisfied that the purposes for which
these delegations were sent could not
have been realized in a fairly satis-
factory way by our embassies, legations
tt):‘:i tr’ade commissioners in those couns

es?
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Shri Tyagi: My hon. friend has
blought to notice one delegation which
cost Rs. 1,08,000. That is the highest
expenditure on one Delegation. I would
invite the attention of my hon. friend to
another item where the expenditure
was Rs. 85 and which was the lowest.

Mr. Speaker: His point is entirely
different. Was it really necessary to
send out all these delegations and whe-

ther the work could not be done by
embassies.

Shri Tyagi: I have given an instance
where a delegation cost only Rs. 85,
that delegation was not from here but
from the embassy.

The Minister of Finance (Shri C. D.
Deshmukh): I would like to add that
each case of delegation is considered
first by the Finance Ministry and the
Finance Minister himself or the Minis-
ter of State and then the concurrence
of the Prime Minister is required.
After that the case goes befcre the
Cabinet. So, if any objection is to be
raised or any question is to be asked
as to whether this particular purpose
can be discharged by personnel out-
side, I say that it is always very care-
fully gone into and this result, there-
fore, represents the resuit of a very
thorough scrutiny of all these proposals.

ADULTERATION IN FLOUR

*2584. Shri Balmiki: Will the Minis-
ter of Health be pleased to state:

(a) whether Government are aware
that adulteration is going on in flour
in Delhi and some other States speci-

big towns and that the flour of

of wheat flour; and

(b) if so, what steps are taken i)y
Government to stop this?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). From the
information received from the State
Governments except. Bombay from
whom no reply has yet been received it
appears that no adulteration in flour

going on in any State except in
Rajasthan and Uttar Pradesh where
action against offenders is taken under
the existing laws in force.

Shri Dwivedi: May I know ii it has
come to the notice of hon. Minister for
Health that recently in Baroda State
some very inferior flour was given in
ration and that could not be eaten?

Mr. Speaker: It refers first to adul-
teration.

Rajkumari Amrit Kaur: I have had
no information about Baroda.

Pandit Munishwar Datt Upadhyay:
Has the hon. Minister received any
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complaints with regard to aduiteration
in Delhi?

Rajkumari Amrit Kaur: No. I en-
quired about whether white jowar was
being mixed in Delhi and the reply was
in the negative. No adulteration is
going on here.

Shri Jhunjhunwala: What are the
materials which are adulterated with
flour in Rajasthan?

ari Amrit Kaur: In Rajasthan
soap stone powder has been found
mixed with flour and also foodgrains
which have deteriorated in quality.
This is rather serious and they have
taken such action as is nccessary.

Ch. Ranbir Singh: May [ know whe-
ther the hon. Minister is aware of the
fact that sooji is mixed with sugar in
the Delhi State?

ri Amrit Kaur: I dc not
think that question arises from: this.

Pay GRADES OF TEACHERS

*2585. Shri Balmiki: Will the Minis-
ter of Education be pleased to state
whether Government are aware that
the pay grades of Indian and foreign
teachers vary in Lawrence School at
Sanawar and if so. avhat are the rea-
sons therefor?

2 (Sl ye) yiuSymy! O Ylude
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[The Minister of Education (Maulans
Azad): No, Sir. There is no discrimina-
tion in the prescribed scales of pay of
teachers on grounds of nationality in
the Lawrence School at Sanawar.]

Hinp1 (PROPAGATION)

#2586, Dr. Ram Subhag Singh: Wil
the Minister of Educati be pl d
to state whether it is a fact that the
Government of India intend to set up
an All-India organization for the pro-
pagation of Hindi?

:(ol;? Li¥ye) c,&gs,.:_sg’ i yRaudeo
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[The Minister of Education (l\mmlan;lf

e .
Azad): The Standing Committee
Parlia)ment on Education has in its
meeting on the 20th December, 1950
recommended among other things, the
establishment of a permanent all-India

- organisation at the headquarters of the
Central Government to organise and
supervise work in connecticn with pro-
pagation of Hindi. This recommenda-
tion is under cgnslderatmn.]

o T gaw Fag : e F T
3 3 foqgamm fFY O A5 W IO
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[Dr. Ram Subhag Singh: What is the
number of members of the All India
Organisation which is to be set up for
the propagation of Hindi and what will
be its name in Hindi?]

Mr. Speaker: He wants to know what
is the number of persons who are to be
Members of the Hindi Academy.

Dr. Ram Subhag Singh: And what
will be its name in Hindi?
ot & el e 1Ol Uy
WS g5 g pyPT &S LK I
-2y ly
{Maulana Azad: I cannot give this

information at this time as the pro-
posal is under consideration.]}
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-[Dr. Ram Subhag Singh: Is it a fact

that the Government are proposing to

convene a meeting of well known

scholars of Hindi to set up this Com-
mittee?]
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[Maulana Azad: The Government are
considering this proposal and if they
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deem it necessary to do so they wilk
certainly undertake that.] v

St griard 0 @ § mEEdE
d 7z 9 v § A ag A
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[Shrimati Durgabai: May I know
whether the Government is aware of"
the fact that there are many such
organizations in the country that under~
took the work of propagating Hindi,

but they could not succeed in doing so-
due to lack of funds?]

Mr. Speaker: Order, order. She is:
making out a case.

o qqo G0 fam: 77 a8 &
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[Prof. S. N. Mishra: Is it a fact that
efforts are being made to appoint the-
hon. Minister of Finance as the Chair-
man of this Committee?]

Mr. Speaker: Order, order I think
I will go to the next question.

OFFICE OF DEPUTY ACCOUNTANT
GENERAL

#2587. Sardar Hukam Singh: (a)
Will the Minister of Finance be pleased-
to state whether a portion of the office-
of the Deputy Accountani General,.

:under the Indian Audit Department..

was shifted to Kapurthala in 1950?

(b) Have suitable and large enoughb
buildings for the office and residences
for the staff been madg awailable o
the Department?

(¢) What has been the total cost
of the move of the office including (i).
T. A. of the Officers for initial survey
both of the P. W. D. and the Audit
Department; (ii) repairs of buildings
for office and residences purposes; and’
(iii) other expenses, recurring and:
non-recurring, in the shape of Bonus,
T. A. and additional staff required, as.
also by way of freight in removing.
furniture and records?

The Minister of Finance (Shri C. D.
Deshmukh): (a) A portion of the offl-
ce of the Deputy Accountant General,.
Posts and Telegraphs shifted to Kapur--
thala in 1950.
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(b) Suitable bufldings for the office
-‘have been made available to the Depart-
~ment. Residential accommodation for

about 70 per cent. of the staff there
has also been provided. More houses
-are under repair -for allotment to the
-rest of the staff.

(c) Rs. 3-36 lakhs.

Sardar Hokam Singh: May I know
“what steps have been taken to move
the other establishment that is intend-

ed to be moved in connection with this
-office?

Shri C. D. Deshmukh: I am afraid I

“cannot answer that question without
notice.

Sardar Hukam Singh: May I know
what percentage of the whoie establish-
ment has been moved and what per-
centage still remains to be shifted?

Shri C. D. Deshmukh: Oa that too,
I have no information.

Sardar Hukam Singh: May I know
whether any refugees have been dis-
placed by these offices being shifted to
XKapurthala?

. Shri ‘C. D. Deshmukh: The houses
“that have been allotted beiong as under:
87 evacuee houses; residential accom-
-modation for six superintendents and
10 clerks has been found in the Nithal
Palace; some residential accommoda-
tion in Baggi Khana, in the Ball Room
~and Darbar Hall, etc. 1 do not think
any of these belong to the refugees.

Sardar Hukam Singh: Are there any
difficulties in moving the remaining
-.establishment to this place?

. Bhri C. D. Deshmukh: My informa-
“tion is that this problem of finding ac-

~commodation for the rest is likely to"

e solved.

Ch. Ranbir Singh: May I know the
-amounts which will be paid either to
‘the PEP.SU. Government or the
Kapurthala Prince by way of rent?

Shri C. D. Deshmukh: 1 am sorry I
‘must have notice of this question.

GRANTS TO STATES

*2588. Shri Kishorimohan Tripathi:
{a) Will the Minister of Finance be
‘pleased to state the total amount of
statutory grants, including ad hoc
-grants and loans that were actually
«given to the different States for fi-
nancing their development projects
during the years 1949-50 and 1950-51?

(b) Whichr were the States which
:received the above grants?

(c) Did the States spend the
~amounts in full for the purposes tor
<which the grants etc., were given?
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The Minister of Finance (Shri C. D.
Deshmukh): (a) to (c). 3 statements
giving the required information are
placed on the Table of the House.
[See Appendix XIX, annexure No. 38].

Shri Kishorimohan Tripathi: Out of
the loans granted to the State Govern-
ments during 1949, what part has been
paid back? :

Shri C. D. Deshmukh: I must have
notice of that.

Shri Kishorimohan Tripathi: May 1
know for what purposes the grant
given to the Assam Government in
respect of Tribal Areas has been spent?

Shri C. D. Deshmukh: If the question
is, how the Assam Government has
spent this sum. I am afraid, except for
general purposes, we are not in a
position to answer.

Shri T. N. Singh: May I know whe-
ther any analysis has been made by
Goverament that as a result "of the
stoppage or reduction of these grants
or loans, projects in the various States
are likely to become a total loss?

Shri C. D. Deshmukh: No such cases
have been pointedly brought to our
notice. It is possible that in some cases
some small amount that has been spent
will have been lost if the work cannot
be continued.

&z Tifarg @ : AT T A1 A
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[Seth Govind Das: Is it a fact that
the Government of India had agreed
to give financial help to some States by
way of loans and grants and those
States have not received that amount

as a result of which their future plans
were held up?]

= &o Fo Iaw : gAT § T
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[Shri C. D. Deshmukh: It is just
possible that it might have been so.]

Dr. Ram Subhag Singh: May I know
whether any representation has
received from the Government of
Bihar for grant of more sums than
have been sanctioned this year?
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Shri C. D. Deshmukh: We ‘have
received a great many representations.
I cannot say here offhand whether any
representation has been received from
the Bihar Government. It is very
likely.

Shri Kishorimohan Tripathi: May I
know whether, before the State
Governments obtained the grants or
loans, they submitted their post-war
development plans to the Central
Government and the Central Govern-
ment concurred in them?

Shri C. D. Deshmukh: Whenever a
loan is asked for, it is asked for for a
particular purpose. If the point of the
question is whether the whole range of
development plans was submitted and
approved. and the grant was asked for
the completion of such plans, then, the
answer is ‘No’.

. Shri Raj Bahadur: May I know whe-
ther it is a fact that both in 1950-51
and 1951-52, no grant or loan has been
sanctioned to the Rajasthan State?

Shri C. D. Deshmukh: I think the
information -will be in the Budget
papers. I cannot, again, give an answer
offhand as to whether any grant has
been sanctioned to Rajasthan or not.

PusLic DEsT

*2589. Shri Kishorimohan Tripathi:
Will the Minister of Finance be pleased
to state whether the U. K. Govern-
ment shared any part of the public
debt of India as it stood on the 15th

. August, 1947?

The Minister of Finance (Shri C. D.
Deshmukh): No, Sir.

Shri T. N. Singh: May I know whe-
ther in the settlement of accounts
between the U.K. and India after the
partition, any settlement was arrived
at in regard to the dues and arrears of
salaries, pensions and such other dues,
which may not exactly be loans, but
yet which were owing from one country
to another?

Mr. Speaker: This question relates
to public debt.

Shri Joachim Alva: May I know
whether in the settlement of this public
debt, the valuable suggestions made in
the the document drawn up in 1931 by
a Committee under the Chairmanship

of Shri Bahadurji, were noted or
followed?

Shri C. D. Deshmukh: This relates
to the time when Independence was
granted, that is, several years ago. 1
am afrajd I am not in a pesition ta
answer that question.
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Shri T. N. Singh: My point was,
there may be a public debt proper and -

tpe::e_ are certain things called State -
liabilities. I am referring . . .

Mr. Speaker: That is going beyond -
the scope of the present questionfv

EDUCATIONAL INSTITUTIONS FOR EURO~-
PEANS AND ANGLO-INDIANS

*2590. Shri S. C. Samanta: Wiil the-

Minister of Education be pleased to.
state:

(a) the names and locations of
schools, colleges and other educational>
institutions purely meant for Euro-
peans and Anglo-Indians (separately)
;x:] dthe Centrally Administered Areas;

(b) how many such institutions

have been opened to all 3es -since-
1947 penet classes -since

(5T Upe) Sy O e
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[The Minister of Education (Maulana.
Azad): (a) There are no schools,.
colleges or other educational institu--
tions 1tn ?irgl Par{ C otiv Df StaEtfls which -
are inten exclusively: for Europeans:-
and Anglo-Indians. pe

(b) Does not arise.]

Shri S. C. Samanta? May I know -
whether educational facilities to Anglo- -
Indians and Europeans are given in .
these areas?
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[Maulana Azad: Yes. There are-
certain institutions which were for-
merly receiving grants according to-

the general rules for such grants and-
they are still receiving these grants..
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There is no special provision for
European and Anglo-Indian Schools.]

SUPERANNUATED DISPLACED GOVERNMENT
EMPLOYEES

+2591. Shri Sidhva: Will the Minis-
ter teOf Home Affairs be pleased to
state:

(a) how many displaced Sind and
North West Frontier Province @Govern-
ment employees have superannuated
after entering the service of the Cen-
tral Government;

(b) how many displaced Sind and
North West Frontier Province Govern-
‘ment employees have died while in the
service of the Central Government;

(c) . whether pension or gratuity has
been granted to such superanauated
pétuons ‘or to the dependents of those
‘who have died while still in service;

(d) if not, why not; and

(e) what are the ditficulties in the
way of freiting them on par with pér-
manent Central Government empjo-
ye"eginthemtterofgratmfy.—peuxmn.
ete.?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). The
question is about all classes of Govern-
ment employees. Information is being
collected and a statement will be placed
on the Table of the House when full
particulars are available. Reports in
hand up-to-date however, show that
23 such employees superannuated and
33 died after absorption in Central
Government service.

(c) and (d). No pension or, in the
cases of death, gratuity was admissible
in these cases on the basis of the brief
service rendered under the Govern-
ment of India. Superannuated dis-
‘placed Government servants who had
:a matured claim to pension from the
Pakistan Governmenty on_the basis of
the service rendered prior to their
arrival in India are eligible for interim
‘relief under the scheme sanctioned
recently by the Ministry of Rehabilita-
tion which is placed on the Table. [See
Appendix XIX, annexure No. 39].

(e) Pension, gratuity, etc., of dis-
placed persons in respect 91 their
service in the provinces now in Pakis-
tan are payable by the Government of
Pakistan. Government of India must
await a settlement with the Govern-
ment of Pakistan on this matter. The
question whether any _interim relief
should ‘be ‘sanctioned also in the case
of - officers ‘who :

have not maturad
claltig 4o pelision “is -undér : considera-
‘Hon.
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Shri Sidhva: Arising out of the
answer to parts (c) and (d), that no
pension or gratuity was available to
those 33 persons who died, because -
their service was so short, may I know
whether their previous service in
Pakistan was taken into consideration
while considering the question of their
gratuity?

Shri Rajagopalachari: The position
that the hon. Member should remember
is that the Government of India cannot
take over a financial responsibility
arising in respect of government
servants serving in a province, in this
case, in a province which has gone over
to Pakistan, and therefore the liability
of Pakistan cannot be ignored. That
is why difficulty arises in these cases.
As I have already said in those cases
where there had been matured claims,
we are giving interim relief; in other
cases, we are trying to see whether
interim relief could be given even
though there is no liability and even
though it conflicts with the liability of
Pakistan which we cannot afford to
allow to lapse.

Shri Sidhva: Sir, my question is
ahout the persons who have died. Will
the hon. Minister enquire from the
Pakistan Government about the past
services of these persons and if those
services are of such long duration, as to
entitle them to a gratuity, will Govern-
men;‘. be prepared to consider their
case?

Shri Rajagopalachari: The hon.
Member does not seem to realise that
long service under a Province cannot
be taken into consideration for gratu-
ity given by the Government of India.

Shri Sidhva: Arising out of part (e),
Sir, the hon.- Minister stated that
matters regarding gratuity and pension
being given permanently are under the
consideration of the Pakistan Govern-
ment. May I know when the last
contact or approach was made with
the Pakistan Government in this
respect and whether any reply is
expected or any reminder is likely to
expedite the matter?

Shri Rajagopalachari: I am not in a
position to give dates about the corres-
pondence with Pakistan. Apart from
the hope as to a settlement, the posi-
tion is - such that we cannot say
Pakistan has no liability or to lead
them to believe that their liability has
lapsed. We have to maintain their
liability intact and alive. As regards
interim reliefs, we are considering ‘thejz-
practicability in the several Dg .
ments of Government.



2047 Oral Answers

GOVERNMENT HousiNnGg FacTory, DELHI

*2592. Shri Deshbandhu Gupta: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that nego-
tiations are going on for giving the
Government Prefabricated Housing
Factory, Delhi to some foreign firm
on long-term lease;

(b) if so, what is the name of the-
firm:

(c) at what stage are these negotia-
tions; and

(d) what are the terms of lease
offered?

The Minister of Health (Rajkumari
Amrit Kaur): (a) No.

(b) to (d). Do not arise.

Shri Deshbandhu Gupta: If it is not
a foreign firm, are there any Indian
firms which are being considered for

) #t over?

Amrit Kaur: Not at the
moment.

Shri Deshbandhu Gupta: What steps
are Government taking to make use
of this factory now?

Amrit Kaur: As I have
already said, the matter is under the
consideration of Government.

Shri Kamath: Is the future of this
factory, with its unfortunate past,
being considered by the Ministry on
its own, or with the aid of an ex
committee which the Minister promised
to this House last month?

Rajkumari Amrit Kaur: The matter
is being considered by Government.
Thef committee Jaas not been appointed
so far.

Shri Kamath: Is the committee going
to be appointed at all?

Rajkumari Amrit Kaur: That will
depend upon what decision the Govern-
ment takes.

Shri Kamath: How long will it take
for the Government to arrive at a
decision on this matter?

Rajkumari Amrit Kaur: Very
shortly, I hope. )

Shri Kamath: Very, very.

RECOVERY OF INCOME-TAX IN
SAURASHTRA

*2593. Skri B. Khan: (a) Will the
!Elmster Finance be pleased to
te the amount of income-tax real-
in, Sawrashtra in the years 194950

and 1950-531.
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(b) Is there any difference hetween
the income-tax rates in the Centrally
Administered Areas and in Saurashtra
and if so, what?

The Minister of Finance (Shri C. D.
Deshmukh): (a) The total income-tax
collected in the Saurashtra Union for
the period from 1st April, 1950, to the
31st January, 1951, is Rs. 6,57,000. As
regards 1949-50, the collections were
made by the Government of Saurashtra
and not by the Government of India.

(b) Yes. The central rates of income-
tax and super-tax are the rates pres-
cribed by the Finance Act, 1950, and
are given in the first schedule to that
Act. The rates of income-tax applic-
able to incomes arising or accrumg in
the Saurashtra Union are given in the
Schedule to the Part B States (Taxa-
tion Concessions) Order, 1950, a copy
of which was placed on the Table of
the House on the 5th December, 1950,

PusLiCITY

#2594, Shri R. Khan: (a) Will the
Minister of Information and Broad-
casting

Government propose to take to in-
crease the volume of Hindi, Ur
Bengali, Tamil., Marathi and Gu;ra
publicity done by the Press Inforria-

tion Bureau?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
It is not possible at present to take
steps to increase the volume of publi-
city material in Hindi, Urdu, Bengali,

Tamil, Marathi and Gujrathi owing to
lack of funds.

/s Mfaz e : w1 TR T
WA s & & F o =
M @ 99 § FU 93 @ fwar
o1 ET & 99 W A A fewn i
=gy frar o ok sg § 9 9 w7 -
fear s ?

[Seth Govind Das: Are the Govern-
ment considering the proposal of
spending some amount of money on
the publicity material in Hindi, out of
the amount which is at present spent
on English?]

&t feamee © sEE S § F S
TO T IX T AT AT &1

[Shri Diwakar: .It is covered by the

reply given by me earlier.]

e qifwgow wgtmﬁwm
N vy 5w owg war A
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#3 & o wgf &, F 7y ;AW A
g fr stndel X Y v wd e
T @ § 3 IT FT O fgEa fg=y
qX g9 & fEar s oawar)

[Seth Govind Das: The hon. Minister
has stated that there is no money for
that. I want to know whether some
part of the amount which is being
spent for Publicity in English cannot
be spent on Hindi?]

ot feamex a8 g ;A A A<
TFT |

[Shri Diwakar: We are not in a
position to do it now.]

&5 Mz : 70 & 29 FTFCO
9@ IR g ?

[Seth Govind Das: May I know the
reason thereof?]

Mr. Speaker: He is. making a sug-
gestion, though it is in the form of a
question. He suggests that something
may be taken or subtracted from one
head and spent on the other.

PuBLiC SERVICE COMMISSIONS

*2595. Shri Raj Kanwar: Will the
Minister of Home Affairs be pleased
to state whether Public Service Com-
missions exist in each of the Part “C”
States?

The Minister of Home Affairs (Shri
Rajagopalachari): The Constitution
does not contemplate the setting up of
separate Public Service. Commissions
for Part ‘C’ States. Such States are
served by the Union Public Service
Commission.

Shri Raj Kanwar: Sir, have Govern-
ment considered any proposal to have
a joint Public Service Commission for
all the Part ‘C’ States in spite of the
fact that there is no specific provision
made for it under the Constitution?

.Shri Rajagopalachari: If there is no
provision in the Constitution and some
arrangement for administrative facility
is contemplated, it must differ from
State to State. We have not yet con-
sidered such a proposal.

Shri Raj Kanwar: Who plays the
part of the Public Service Commission
in respect of the appointments in the
Part ‘C’ States?

Shri Rajagopalachari: As I have
already said, these States are served
by the Union Public Service Commis-
sien. - o
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, Shri Raj Kanwar: Is there any Part
B’ State without a Public Service
Commission?

Shri Rajagopalachari: All Part ‘B’
States except Mpysore have Public,
Service Commissions of their own. A
decision has been taken to constitute
a Public Service Commission for
Mysore also.

Shri Deshbandhu Gupta: Sir, is it a
fact that appointments concerning
Part ‘C’ States are made by other
States and the officers are only borrow-
ed by the Part ‘C’ States?

Shri Rajagopalachari: 1 do not under-
stand the question. The appointment
is not made by the other States.

Mr. Speaker: His point is that officers
from other States are borrowed and
there are no direct recruitments.

Shri Rajagopalachari: It is true that
in most cases officers are lent; but the
appointment to a Part ‘C’ State is not
made by the lending State.

Shri Dwivedi: Sir, what are the ap-
pointments which are made by the
Chief Commissioner in a Part 'C’ State,
in addition to those made by the
Service Commission?

Shri Rajagopalachari: As I have al-
ready stated, there are no Public Ser-
vice Commissions in the Part ‘C’ States
and the Union Public Service Com-
mission assists and does the function
of a Service Commission for these
States. The Commissioner makes
certain appointments; but if the fult
classification of the appointments fal-
ling within the authority of the Chief
Commissioner is what 5 required, then
I would like to have notice of the ques-
tion.

Thakur Lal Singh: Sir. is it not a
fact that these government servants
who are sent from Part ‘A’ and Part
‘B’ States to a part ‘C’ State are gene-
rally those who are not wanted in those
States?

Mr. Speaker: Let us go to the next
question.

Shri Deshbandhu Gupta: Just one
question. Is there any separate cadre
for the Part ‘C’ States for any import-
ant appointments? .

Shri Rajagopalachari: Not yet. In
this matter we have to remember that
the Part ‘C’ States are scattered all
over India and it is impossible to make
a single cadre for them all
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INCOME-TAX APPEALS

*2596. Shri Sanjivayya: Will the
ggxgster of Finance be pleased to

(a) whether it is a fact that appeals
from assesse€s for their income-tax
for the year 1945-46 are still pending;
and

(b) if so, what are the reasons for
the delay?

The Minister of Finance (Shri C. D.
Deshmukh): (a) No record is kept of
the assessment year to which appeals
relate; the disposal of appeals is
watched with reference to the date of
institution of appeals. The number of
appeals instituted before the Appellate
Assistant Commjssioners during 1945-
:? and still remaining undisposed of is

(b) Most of these appeals are kept
pending because

(i) decision in connected cases on
references made to High Courts or
second appeals filed before the Appel-
late Tribunal are awaited;

(ii) formal orders for devesting of
enemy firms on cessation of hostilities
have yet to be passed by appropriate
authorities; and

(iii) reports from Income-tax Offi-
cers on remand from the Appellate
Assistant Commissioners are awaited
and so forth.

Every effort is being made to ex-
pedite the clearance of old appeals to
the extent possible.

WRITTEN ANSWERS TO QUESTIONS

BaNaras HiNpu UNIVERSITY AND
MvusLiM UNIVERSITY, ALIGARH

*2597. Shri Sanjivayya: Will the
Minister of Education be pleased to
state whether the names ‘The Banaras
Hindu University’ and ‘The Muslim
University, Aligarh’ are aliowed to be
continued by Government?

The Minister of Education (Maulana
Azad): It has not been considered
necessary to change the names of the
Banaras Hindu University and the
Aligarh Muslim University.

CO-OPERATIVE BUILDING SOCIETIES

*2598. Shri A. Joseph: (a) Will the
Minister of Health be pleased to state
. how many Co-operative Building
‘Societies are operating in each of the
Part C States and whether any of
them belong to Labour population?
(b) What amount have the Govern-
ment of India contributed for these
Societies and what is the capital of
the members?

3PS
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(¢) How many houses were cons-
tructed by these Societies in the years
1949-50 and 1950-51 in these areas?

The Minister of Health (Rajkumari
Amrit Kaur): (a) to (c). A statement
is laid on the Table of the House. [{'ee
Appendix XIX, annexure No. 40.]

CHEMISTS IN NEw DELHI

+2599. Shri Raj Kanwar: Will the
Minister of Health be pleased lo state:

(a) whether Government are sware
that some of the chemists doing busi-
ness in Connaught Circus, Connaught
Place etc. charge exorbitant rates for
di?ensing medicines on prescriptions;
an .

(b) whether Government have con-
sidered or propose to consider the
question of fixation of a uniform rate
per dose of medicine supplied on pres-
criptions?

The Minister of Health (Rajkumari
Amrit Kaur): (a) No such cases have
come to the notice of the Government
of India.

(b) No. It is not possible to enforce
a uniform rate per dose of medicine
supplied on prescriptions as the cost
of dispensing a prescription depends on
the price and the kind and quality of
the ingredients used as well as on the
standard of professional service main-
tained by the dispensing establishment.

SURVEY OF THE JARWAS

*2600. Shri S. C. Samanta: Will the
Minister of Education be pleased to
state how many times and when did
the Department of Anthropology send
parties tc the Andaman and Nicobar
Islands to conduct a survey of the
Jarwas and other backward tribes
living there?

The Minister of Education (Maulana
Azad): Three parties were sent to con-
duct the survey—the first party in
February 1948, the second in January
1949 and the third in January 1951.

_REFUND OF SALT DUTIES

*2601. Shri Barman: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that the
Collector of Central Excise, Calcutta,
issued a Circular Letter dated the
27th December 1950 asking the par-
ties who had pre-partition claims, for
refund of salt duties paid, to resubmit
their bills for refund; and

(b) if the answer to part (a) above
be in the affirmative. whether 1overn-
ment have already passed orders for
payment? .

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes, Sir.
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(b) Orders are being passed for pay-
ment of refund in individual - cases,
subject to accounts verification. and
provided that the liability for payment
rests -on the Government of India.

RETRENCHMENT AND RE-EMPLOYMENT OF
SECRETARIES

*2602. Shri Ramaswamy Naidu: (a)
Will the Minister of Home Affairs be
pleased to state whether it is a fact
that the Secretaries whose posts were
retrenched, have been re-employed by
gozernment as officers on Special

uty?

(b) It so, what is the number
such posts and in what special duties
aré they employed?

(c) Are these special dutie§ new?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). Three
Secretaries whose posts were abolished
have been re-employed temporarily as
Officers on Special Duty. They are
lghfchargmg the functions described

elow:

(1) Officer on Special Duty, Works,
Production and Supply is engaged in
the study of scarce raw materials in
connection with the setting up of the
Commodity Groups by the United States
of America, United Kingdom and
France. The post is not likely to conti-
nue beyond the end of April.

(2) Officer on Special Duty, Food and
Agriculture deals with the Five-year
Agricultural Plan which is being pre-
pared by the Planning Commission.
This post is not likely to last beyond
the end of April.

(3) Officer on Special Duty, Food and
Agriculture deals with the present food
situation. ’

(c) Items (1) and (2) are new. It
is difficult to classify No. (3) as new.

PALI AND SANSKRIT MANUSCRIPTS

*2603. Shri Kamath: Will the Minis-
ter of Education be pleased to state:

(a) whether attempts have been
made at Governmental level to secure
the ancient Pali and Sanskrit manu-
scripts of cultural and religious value
from Tibet;

(b) if so, what measure of success
has attended those efforts; and

(c) what manuscripts have been
brought to India so far?

The Minister of Education (Maulana
Azad): (a) and (b). Tibetan manu-
scripts have been collected from time
to time from Western Tibet only. It
is extremely difficult' to come across
Pali or Sanskrit manuscripts in Tibet.

(¢) A list of some of the manuscripts
has been published in A. H. Francke’s
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“Antiquities of Indian Tibet” Part I,

"Appendix B. There is also a printed

catalogye in French giving the works
in the collection called Kanjur which
have been translated into Tibetan from
Sanskrit originals.

CORRUPTION AND BRIBERY

*2604. Shri Kamath: Will the Minis-
ter of Home Affairs be pleased to
refer to the answer to my Supple-
mentary Question on Starred Question
No. 1940, asked on the 7th March,
1951 and state:

(a) the number of cases of corrup-
tion and bribery in Part “C” States,
that were withdrawn after the prose-
cution had been launched; and

(b) in what _circumstances they
were withdrawn?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). Infor-
mation is being collected in respect of
Part ‘C’ States coming under the con-
trol of the Home Ministry and will be
laid on the Table of the House in due
course. In respect of other Part ‘C*
States I would advise the hon. member
to address a question to hon. Minister
of States.

GENERAL ELECTIONS

*2605. Shri Rathnaswamy: Will the
Minister of Law be pleased to state:

(a) whether Government have pro-
ceeded with necessary arrangements
to have the General Elections in No-
vember, 1951

(b) whether the elections to botlr
the Centre and the States will take
place simultaneously;

(c) whether it is a fact that the
Madras Government have asked the
Government of India to have the
General Elections in Madras in De-
cember 1951 and if so, for what
reasons; and

(d) whether elections to the various
Constituencies in the State will be
contested simultaneously and if not,
why not?

The Minister of Law (Dr. Ambedkar):
(a) Yes. Government are proceeding.
with necessary arrangements for hold-
ing the elections in November-Decem~
ber this year.

(b) Yes.

(¢) The Government of Madras have
proposed that elections in that State
may be held during the first three weeks.
of December. 1951. November. being
a rainy month, is considered unsuitable.

(d) It will not be possible to hold
elections in all the constituencies in-a
State at the same time, in view of ‘the
limited number of Officers available ‘for:
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performing the duties of Presiding Off¥
cers, Polling Officers, Polling Clerks
etc., and the inadequacy of the avail-
able police force for maintaining order
at the polling booths all over a State
on the same day. Polling will have
to be spread over three to four weeks
in the larger States.

Navy Force

*2606. Shri Chandrika Ram: Will
the Minister of Defemce be pleased
to state what steps, if any, Govern-
ment are taking to attract the youth
of the country to take up to Navy
Force?

The Deputy Minister of Defence
(Major-General Himatsinhji): The
following steps are taken to attract
people to the Navy:

(i) Advertisements in the Press em-
phasising the special features of a
Naval career;

(ii) talks on the Radio;
(iii) exhibition of
films;

documentary
(iv) setting of temporary Touring
Boards for recruitment;

folders,
frequent

(v) issuing of pamphlets,
cinema slides, posters and
tours by Recruiting Officers;

(vi) publishing the activities of the
Navy through the Public Relations
Officers; and

(vii) the observance of the Navy Day.
smaifae aar g framdts
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A1p To Ayurvedic aNp Unani Vidyapiths

[*2607. Shri Khaparde: Will the
Minister of Health be pleased to
state how many Ayurvedic and Unani
Vidyapiths are being given aid by
Government of India at this time?]

The Minister of Health (Rajkumari
Amrit Kaur): No Ayurvedic or i/nani
Vidyapith is aided directly oy the
Government of India. It is being as-
certained from the Chief Commis-
sioners of Part ‘C’ States if there are
Vidyapiths in their States receiving

Government aid. The information when -

received will be laid on the Table of
the House.
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Biri StaLL HoLpers oF CaLcUTTA

*2608. Dr. M. M. Das: Will the
I\gxtxeister of Finance be pleased to
state:

(a) whether it is a fact that a
licence fee of Rs. 50 per shop has
already been imposed and collected
from the Biri Stall Holders in' Cal-
cutta, the last date of payment of this
newly imposed licence fee being 10th
March, 1951;

(b) whether it is a fact that every
Biri Shop-keeper has been asked to
give a “Security Bond” to Government;
and :

(c) whether it is a fact that every
Biri Stall Holder has been asked to
provide a separate room, other than
the shop, for manufacture and storage
of Biri? i

The Minister of Finance (Shri C. D.
Deshmukh): (a) I presume that by the
expression “Biri Stall Holder”, the hon.
Member is referring to a single indi-
vidual rolling biris and selling them in
his stall. Such a holder, whether in
Calcutta or elsewhere, is exempted
from payment of Central Excise duty
(manufacture duty) on the biris pro-
duced by him, but is required to pay
a licence fee of Rs. 37-8-0 for the cur-
rent year in two convenient instal-
ments, provided that he does not con-
sume more than 15 lbs. of raw tobacco
in a month in the manufacture of his
biris.

No date has been fixed at Calcutta
as the last date for payment of any
instalment of this licence fee. :

(b) I presume again that by the ex-
pression “Biri Shop-keeper” the han.
Member has in mind the same type of
individual referred to in part (a) of
his question. . Such a shop-keeper is
not required to give any ‘Security
Bond’ to Government.

(c) No, Sir.

PRE-FABRICATED HOUSING FacToRy

*2609. Shri Sidhva: (a) Will the
Minister of Health be pleased to state
whether a Committee, as suggested
during discussion on __ Supplementary
Demands on_the Housing Factory,
has been appointed in connection with
the Pre-fabricated Factory?

(b) If so, what is its composition and
terms .of reference?

(c) What steps have been taken to
see that the factory produces the type
of houses for which it was originally
meant? :

The Minister of Health (Rajkumari
Amrit Kaur): (a) to (c). The guestion
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of appointing such a Committee is
under consideration.

If and when this Committee is ap-
pointed it will naturally be asked to
explore all avenues for the most effec-
tive use of the Housing Factory.

ScuEDULED CASTES, TRIBES AND Batk-
WARD CLASSES

+2611. Shri Balwant Sinha Mehta:
will the Minister of Home Affairs be
pleased to state how the money allot-
ted for the welfare and development
of Scheduled Castes, Tribes and
Backward classes for the year 1951-52
‘will be distributed to the States?

The Minister of Home Affairs (Shri
Rajagopalachari): A lump sum provi-
sion of Rs. one crore has been made for
grants-in-aid under the provisos to
. Article 275 of the Constitution for the
welfare of Scheduled Tribes and the
development of Scheduled Areas—not
for Scheduled Castes or other Backward
Scheduled Castes or other Back_ward
classes. The actual allotment will be
made after details of development
schemes are received from the State
Governments and approved by the
Government of India.

TUNLICENCED LIQUOR Snops IN DELHI

*2612. Giani G. S. Musafir: Will the
Minister of Finance be pleased
to state:

(a) the total number of raids
arranged by the Excise Department
for capturing unauthorised dealers of
liquor since the introduction of partial
prohibition in Delhi; and

(b) the total number of prosecu-
tions. and convictions. in respect of
such unauthorised sale of liquor after
the introduction of prohibition in
Delhi?

The Minister of Finance (Shri C. D.
Peshmukh): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the House.

InpiaN PREss Laws REFORMS ENQUIRY
COMMITTEE

+*2613. Shri Ramaswamy Naidu: (a)
Will the Minister of Home Affairs be
pleased to state whether the Indian
Press Laws Reforms Enquiry Com-
mittee has submitted its report?

b) When was the Committee
am()o;nted and on what date did the
Committee submit its report?
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(c) Have Government considered
the Report and passed -orders?

(d) What are the main recommenda-
tions of the Committee?

(e) What was the cost involved at
the Committee stage?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). The
Press Laws Enquiry Committee was
appointed in March, 1947 and submitted
its Report in May, 1948.

(c) Yes. The necessary legislation
will be submitted to Parliamengt.

(d)_ The recommendations are con-
tained in the Report, copies of which
are available in the Library of the
House.

(e) Rs. 32,860.

AIR TRAVEL BY OFFICERS

157. Prof. K. T. Shah: (a) Will the
Minister of Defence be pleased to
state how many planes are maintained
for Air Travel by Ministers and officers
of the Government of India?

(b) Who are the officers entitled to
use such planes?

(c) What was the cost of mainte-
nance of such planes in the years 1948-
49 and 1949-50?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) No
planes are maintained exclusively for
the air travel of Ministers or officers of
the Government. But six aircraft of
the Communication Squadron of the
Indian Air Force, Palam, are used for
normal Air Force practice flying, com-
munication commitments, and special
‘a};}ifts and also for the air travel of

IPs.

. (b) Those entitled to the use of these
aircraft are:

(1) Pr‘esident,
(2) The Prime Minister,
(3) The Defence Minister and

. (4), (5) and (6) The Commanders-
in-Chief, Army, Navy and Air Force.

Serving officers of the Armed Forces
and senior civilian officers of the
Defence Ministry, when travelling on
duty, are also permitted to use -them.

(c) As the aircraft are not reserved
exclusively for the air travel of V.I.Ps.
but are used for various communica-
tion purposes, separate figures regard-
ing the cost of their maintenance for
air travel are not kept.
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250 . 525
ME ND . necessary to defray the charges
PARLIAMENT OF INDIA .. which will come in course of pay-
Wednesday. 28th March, 1951 ment during the year ending ‘the
41st day of March, 1952, in respect
. . of ‘External Affairs’.”
The House moefl g,teac%tf;:t" to Eleven [MR. DEPUTY-SPEAKER in the Chair]
. ; > Chai Prof. S. N. Mishra (Bihar): I think
[Mn. Sreaker in the Chair] Government deserve lt{o be con;
S £ SWERS gratulated for an unbroken series of
QUESTIONS AND AN right decisions which they took in the
(See Part I) international sphere during the last
year. ‘Admittedly’ ‘ori all showings
11-45 am. their achievements in the i?tetgaltllﬂnai
T 3 sphere have been almost of a brillian
GENE%%%Egggiz‘on%ST C¥ nature and 'in this connection to begin
: ’ with, it would not be out of place for..
SECOND STAGE me to mention that master stroke. of
. statesmanship in Nepal, for which
Mr. Speaker: The :louse will now credit must also be given to our astute
proceed with the discussion ot the Ambassador there. (Hear, hear.) 1
Demands for Grants. for the Ministry think it is one of the achievements of
of External Affairs. ‘ ! which we have reasons to be very -
DemanD No. 18—MINISTRY OF EXPERNAL proud. )
AFFAIRS I think our Goyvernment was right
. L about the happy outcome of the Indo-
Mr. Speaker: Motion is: gakistan agreement last year, despife
« . eep scepticism in many quarters.
RsTshoaia 0‘},0 s‘g: gl;c:tedex?gedigg Furthermore, events have proved con-,
Présidénf té complete the sum ~ clusively though their moral may be
necessary to defray the charges lost upon those who suffer from wilful
which w);ll come in course of pay- blindness. that it was right in it§ warn-
ment during the year ending the ing about the danger of crossing the
31st day of March, 1952, in respect 38th Parallel, aboug the terms for mak-
of ‘Ministry of Ex'ternal' Affairs’.” ing pedce with China and about the
ry : representation of China in the U.N.O.,

as also about a host of othgr issues.

DEMAND No. 19—TRIBAL AREAS
® I therefore maintain that last year was

Mr. Speaker: Motion is: in%eed a yf‘ar of great achievit‘aments.
: . . and great ccisions by our ore\gnr
“That a sum not exceeding ini in th here of i ial
Rs. 1,43,78,000, be granted to the Minister. in the. sphere of Internatizna
President to é:otmplete theh sum
necessary to defray the charges Having said that I want to come te
'lm‘;h dw:l} gome 1n Sourse of pay- some of the administrative aspects
ment during the year ending the about which I myst’ frankly confess I
3133.,1‘?3.3' of March, 1952, in respect do not feel very happy. The first one
o ribal Areas’. relates to our india Office in London.

Our India Office in London seems to

DEMAND NoO. 20—EXTERNAL AFFAIRS
Rave assumed a sort of autonomy so

Mr. Speaker: Motion is. far as submission of statement of
accounts. of income and expenditure, is

“That a sum not exoeeding concerned. It seems as if they enjoy a
Rs. 3,47,43,000, be granted to the somplete immunity from all established
President to complete the sum rules in this respect and detailed

15 PS. i



8262 General Budget—

{Prof. S. N. Mishra]
-a¢counts in regard to income and
:;enditure are not made available to
at regular intervals. Since the India
Qffice is in a way a miniature ¢f the
vernment of India because of its
Muge set-up and large number of em-
ployees, is it the intention of the Gov-
ernment, I want to ask, to permit
another republic within the Republic
India and to give it a favoured
tment? We have made enquiries
mes without number about the details
expenditure incurred by the India
ce but we are extremely disappoint-
od that we are not able to elicit any
satisfactory details in regard to them .

‘8hri A. P. Sinha (Bihar): What is the
®asis of the hon. Member’s information
about the India Office?

Prof. S. N. Mishra: I am not giving
way.

Next I would like to say that our
@overnment seems to have a very mis-
placed sense of economy in regard .to
cutting down of expenditure. Although
I express myself i1n complete agreement
‘with regard to cutting down of all un-
necessary expenditure I want to caution
‘them against cutting down any expen-
diture that would vitally affect cur im-
portant work abroad.

So far "as the living conditions and
equipment in our missions and embas-
‘sies are concerned I have come to know
that they are simply wretched in most
©of them. In Burma and even in as
important a centre as Washington the
living conditions, the equipment and
furniture are not of the standard they
ought to be. In Burma, I am told, that
coonditions are far from satisfactory,
almost abominable. Our embassy people
there are living in a sort of slum con-
ditions and in America, which is an
important country, in our embassy at
‘Washington the plaster is falling down,
boiler - in a state of disorder, lift
awfullv bad and some of the rmbassy
cars are M such a bad and worn out
condition that it would be shameful
for anvhndv to move about in those
cars in the city of New York or
Washington. Such are the gnod results
of economy in some of the embassies!

An Hon. Member: All incorrecs:.

Prof. §. N. Mishra: Our country may

verv noor but it gives a very bad
impression abroad, if we parade cur
poverty’ in this way. I would like to
caution the Government against any
false sense of economy and 1 would ask
them to see that none of our important
work or interest abroad is being
financiallv starved becauvse of a mis-
placed sense of econcmy.

28 MARCH 1951

List of Demands 5253

Now I want to say a few words about
eur external publicity. If our internal
publicity can be called wretched, our
external publicity is simply awful. It
is pointless, planless and useless. Im
fts present set-up there is gbsolutely ne
purpose, drive or utility in our external
publicity. And why? It seems that
there is mo proper selection of the
personnel. The persons sent for the
purpose do not have the necessary
mental equipment or the cultural back-
ground. Most of them have absolutely
no knowledge of Indian history and
culture and I am told that to some of
them the Congress which successfully
waged the liberatian movement in this
country is either a binomial theorem
or a strange animal. I am told whenm-
ever a question is addressed to them
about our country’s history or culture
they look blank and cannot furnish
inquisitive foreigners with any details.
Obviously therefore, it is primarily be-
cause of the wrong selecti~n of per-
sonnel that our external publi ity is se
little useful or successful. '

In this connection I would like te
address a definite question. Sometime
ago we came to learn that Pakistan
came out with a pamphlet ‘about our
food position as soon as there was a
move in US.A. for the grant of food-
grains to India. The pamphlet at that
time, I am told, had a wonderful effect
from their point of view. I want to
know what did our external publicity
do exactly at that moment to counter-
act the pernicious effects of Pakistan
propaganda. It is on these occasions
that we should really judge the results
of our external publicity. If we want
to make our external publicity really
effective we must send persons with an
atlequate journalistic background. Only
those who have an adequate tack-
ground of our culture and long experi-
ence of journalism behind them should
be selected for the purpose and sent
abroad.

There is another way of making it
effective. namely, by effecting proper
co-ordination between internal and
external publicity. At present we are
simply told that so manv meoss1ges
were sent abroad in a particular yoar
in the Morse Code. But we rio nnt
know the exact quality of the stuff
that was sent abroad for foreign pro-
paganda. .So it is essent'al that we
bring about a co-ordination between
the two wings of publicity to comple-
ment and supplement one another. -

Now I shall turn to foreign nossas-
sions in India. Our .Government dn not
seem to have done anvthing satis-
factory or effective in this conpestion.-
How iong, I wan' to ask, shall .we go
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mmsmz the fond hope that these
gn possessions are bound to come
%0 us some day? How long are we
going to pass resolutions in the annual
sepsions of the Indian National Con-
Peess saying that these foreign posses-
sions should be ceded to India without
any delay? The simple nursing of Lope
does-not carry us anywhere. So, my
Sumble submission is this. India, hav-
ing taxed her patience for long, is
firmly of the opinion that the metro-
politan Powers concerned must be con-
fronted with a concrete and firm
demand that they must cede these terri-
%ories of India by a particular date.
In the case of French possessions, if
France were really disposed to concede
and provide for a free and impartial
rederendum, I would have advised the
‘Government to pin faith in it and
stand by it, but now having seen
encugh of their intrigues I have lost
all hope about it and there does not
seem to be any possibility ¢f a free and
impartial plebiscite in the French
possessions.  Therefore, Government
should now start direct negotiations
with France and confront her with the
.concrete alternative of ceding these
territories. As for Goa, it now bids fair
to become a very mischievous centre.
‘Ship-loads of Negroes ars being sent
to Goa and our Government does not
‘seem in any way to be alert about
these things. In the case of Goa also,
Portugal should be confronted with the
same demand. We should give them a
-sort of an ultimatum, the notice of
which should also be sent to the U.N.O.,
.asking that Goa should be ceded to
India. In these matters I would like
the Government to be somewhat more
wvigilant and active and not as sleepy
;nd complacent as they have been so
- far.

I must, however, congratulate the
‘Government for having based their
foreign policy upon the wishes and
aspirations of the people, the mass of
the people, as against particular
sections and classes who have been
time and again exerting their pulls cn
the foreign policy to deflect it in dis-
astrous directions. This is indeed a
great thing for which the Government
‘highly deserves our gratitude and sup-
port. I want to commend particularly
this aspect of our foreign policy—a
policy based upon the wishes of the
common people. This foreign policy
puts heart and hope in millions all over
the world. Therefore we must stand
by this foreign policy and not yield to
some of the pulls that are being exerted
by sectional and class interests from
time to time. A question that is
‘generally being asked is whether our
foreign policy is based on altruism or it
‘has adequate consideration for the self-
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interests that sustain and pulsate a
nation. Our foreign policy is not
altruistic. Most people have been criti-
cising us on the quixotic ground that
our foreign policy is based on altruism
and not on self-interests. Let ms
remind the House in this connection of
what our Prime Minister said during a
c}i{ebatqd in the Constituent Assembly.
e said:

“They might talk of international
good will and mean what they said.
They might talk about peace and
freedom and earnestly mean what
they said, but in the ultimate
analysis a Government functioned
for the good of the country it gov-
erned. The Foreign Minister of a
country, whether it was imperialist,
socialist or communist, thought pri-
mal;ily of the interests of his coun~
try.”

I think this does not leave any room
for doubt that our foreign policy is
not entirely based upon a religious
quantity like peace or upon some
abstract moral quest. It is clear that
it is based upon self-interest of which
our Prime Minister is never oblivious.
But when I speak of peace about which
so much is being said in the context
of our foreign policy, I waut to say
that for us, for a backward country
like India, peace is not only a i
objective but it is also a grim economie
necessity. If India wants to achieve
adequate development in the economic
sphere, she must have peace. This is
2 truth which applies to all under-
developed countries. So when we
pursue peace we pursue it in a cold-
blooded and redlistic manner as an
economic necessity. Let me say that
the terrible inflation that obtains in
our country is already economically
breaking the backbone of our people.
If a war breaks out shall we be able
to maintain ourselves at a higher pitch
of runaway inflation which war condi-
tions are bound to generate? So, im
this view of the matter it is obvious
that peace is an economic necessity.
Not only that, it is also a political
necessity for us. As a matter of fact
for the stabilisation of democracy, not
only in India but in every other coun-
try in Asia, peace is a political neces-
sity. Peace is essential for democracy
in its infant stage. Therefore, I con-
sider that the policy of peace that
India has been pursuing is motivated
by economic and political considera-
tions rather than by a religious
enthusiasm or moral fervour.

12 Noown

Another criticism that is l=2velled
against our foreign policy is that it
is unrealistic as it is not in keeping
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[Prof. S. N. Mishra]

with eur domestic policy. It is indeed
a pertinent question that the critics
have been addressing to us, but I ask:
have we examined carefully whether
oritics are right in thinking like that?
Although it is extremely desirable
that there should be the completest
unison between the domestie policy
and the foreign policy, and that this
state of having one foot on the rocket
and another on the donkey must cease
as early as possible, the assumption
with which these critics start is wrong.
Do they start with the assumption that
the domestic policy is sound and the
foreign policy is unsound? I think the
case is the other way round. It is the
foreign policy which is sound, and it
is the domestic policy which is unsound
and which must be geared up to the
foreign policy. It is a wrong argument
that the critics have been advancing.
My submission is that proceeding from
& wrong assumption they should not
conclude that our foreign policy is un-
realistic. Personally speaking, I not
enly think that our foreign policy is
sound, but I think it is solvent also.
Where our home policy sometimes
tends to create gulfs and fissures, it is
our foreign policy which unifies, har-
monises, and binds the nation togzther.
and if anything is done to tamper with
that foreign policy, let me warn, it will
be done only at the cost of the solidarity
which we are having at the present
moment under the lead of our ‘’rime
Minister. So, from this standpoint it
will be readily found that our foreign
policy is also solvent. I think I can,
on behalf of the people, -zonfidently
give the assurance that they will risk
their lives, honour, fortune and every-
thing to support the foreign policy
which the Prime Minister has leen
pursuing.

A few words about Indo-American
relations about which critics have been
making much during recent times. Of
late their criticism has been consti-
tuting a threat of such major dimen-
sions that we must take note of it.
Some interested groups of people here
and in the United States of America
particularly want to precipitate citfer-
ences where very cordial relations exist
between the two countries, and they
want to make political capital out of
the honest differences of opinion atising
on the different issues in the inter-
national sphere. I want to ask them
and particularly America, whether
bonest differences of opinion are not
eonsistent with the democratic ideals
which both of us in common are vur-
suing? If England can afford to have
differences on the recognition of China,
an Palestine and on many other issues,

another member the
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Commonwealth have similar honest
differences of opinion on other issues?
Sometimes when we examine why this
sort of feeling is being engendered by
some people we are constrained to con-
clude that they want to serve their
interests, individual and sectional and
not the interest of the country as a
whole. If America thinks both of us
are pledged to the same ideals of demo-
cracy, to the same principles of col-
lective security and loyalty to the
United Nations Organisation, our mutual
friendship cannot be shaken in any
way. But if on the other hand she
thinks that in place of loyalty to the
principles of collective security, to the
United Nations, and to the ideal of
peace, we should substitute loyalty to &
particular nation, we must honourably
differ. We can at bhest be honest co-
operators in a noble cause and no%
sycophantic friends or servile allies.

With these words, I again congra-
tulate our Prime Minister for his very
successful foreign policy.

gz ifax qr@: I WEEE,
F W g9 ¥ qES AW SO A
St R I W Rfaw A o qurd
T ATEAT § 1 T @ ag g4
R g W aft ge A ¥ ANw
g £ | g 9T 9gT qT HE©
£ @@ w Wt 7 wwar gem o
ity fdw &, fde & 1 3w
@ 97 off, gard T wEwerar ¥
®Y g N, T frdean sk -
AT F WY g AT, T A g R-
faw fifs & d@wc w1 FE ofaw
fear & 1 ot gfat @1 ag siewr
W RE T for afx qeqdt’
& ot #ifew Su gd Rfaw A
s g

wfaer & st & graew § favir
TR ¥ S g o W e
e @, AR IW e ¥ TR o
vy Rfes Ay 7 2 ¥ g =@
g @ Qe fe fer fe anat
7 @ e g g
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| T® WG §UR & g4 ¥ 9 wen
iﬁ&mwgén#qmgﬁ
9 #1 g fraer A @, T W@
§ ot gg A8 frog e ¥ g
& o1 AW F4 O T I ATl W
=1 war grarar s wr afcfeafa
wahmam gm T Fg o f&
€ #1 go Ao e (U.N.O.)
% fomr a @ g0 7 Fgr o
fr aedmdl s @ 1 IR q
frar w1 3 § qAET A Feraer
qIfsqrased qEIfgdaT #7 FEHE
(Commonwealth Parliament-
ary Association Conference)
§ mar AT AgF qT WY R} W X
w0 o} wfafafy wfmfex go 9,
I §F A UG W A, —qER A
R ] T Z 9T Ffawig N 3@ W
ff, —fF s gl 9@ F} AW
a0 AT @A G F GOIE A
ofdfeafa = g6t fe WY gd frard
2

A AT @7 F I gH F9
ag1F AN T w7 A 2@ Tl
AME § N gAY gard 9w w
N AR AT g w § ) frsad F

Ay qT afx gAd Afaw gfew w0

T A 7T A @Y fyswa #v afc
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fegema ®1 @ I A} IR w”
gare &, s | e B AT
g1 T A gae & FAT W
O @Y ¥ WEH &, T X g
W ara o ge & X w8
T&T T gRAT TREE 7 F W @
) g Awhwa @ g FEW
srgar § fr g7 et ¥ S0 faam
FH Y TS FH ag @A grw fe
fag @wa gw FEAT F gae B
g qfteg & ama ¥ 1 99 aw
w7 feafy oY 1 daifas o7 & SR
TR W w1 U fgewr @ AR
Aqrfas &7 ¥ ag gAR R | whre
gAT 9T | 9 33T 9 IURA g AR
g faware &Y war f5 3 gumal A
iffeaT &1 g9 &, a9 97 IuEdl
F AW T X FRIAT F g WY
e qfwe ¥ WA ¥ 14 @
Y FEAK T AMS F 39 gfex
g Rar ar @ g g ®1 s &
1 @ ¥ (No man’s land) #ga
3, wafa qam o e Fr #1€ o
g1y g AT R F T oAy
W gfe ¥ @ Al o awar ¢
g™ Ag WEAD 26T, HX e &7
¥y wmam Zvm, fF dafaw sT ¥
FRARX AR 3@ 1 ur fegear @
AT Iw F q1E X F weEarT g
afcq® #1 3 a Ig 93 faa fegr
AT FFA E | FEA B A i A
A ¥ afe wré ywTa g ofex
& @ 39 I faare Ty femr @
% |

@A xE IHT afx gw A o gF
aew g e g #Y gfe ¥ i -
s A qfed, a9 #r gfear @,
e Rfas Ay g o1 oaw
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o gk &1 A ARk gwEwe g
g W Iq T AT W E
Rfar Afs o 2w A N g
T §, W 3w A @ gRrmta
ot @, ag wfw A e g,
IG TG FAA S | IH T R
widy off #71 Tk ST g SR I
T ¥ FEU gAY ag AT g
gfe) W EER ¥ e || A
o F T wfee @A Sy
g, fodr & mrer A wom
ARY

wag ifw gfe ¥ Frd
ffw Afr for Fron & Tv gE
2 T@ 7 Over qr foedw & A g
¥ g wOgT | A9 nfag & |
#f TG FT ITANT &Y X TW G A
T aR ag A awd @ @
gfee ¥ 7 Sfew areafer s gfie
¥ ofar & A O I THEE oF
@) g W A adeEr E, k9w

AT FT QT ITENT AL BaAv
ofar & @9 ¥w Iz gR IF Afafea
1 ag fagumt w4 §, o N
TN & 1 W T F TR 3 fE
qfqs zfee & cfmr & WA @
éﬁwﬁfemmalmsﬁw

(Colombo Plan) # ag wv fawg
% ag@ & TR W FEA § ) afz
N T, AEERY e, e w5y
§ v &0 § qfom 8 % A qrfda

T ¥ IO 5 Y afew
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afirar ¥ wored ¥ &1 IeAT HT qWY
Ziw¥foy ga & o Frawqwar
TF T W T W agr ¥
amw gt guavei o faEme
FET AN I @HFFM I & W
T A F @ geM ;[ g
afs g7 gwe W A ArA W
g% %o 48 2w fd § et o
fas sy € &lw ¥y o9 ]|
fre § ot aga FWaEEY &
ST ARG AR qrfeeaT & oF ot
He f8 3¥g st @y o, smae
# ¥oc, gAIEs fFrew use 1@ &
farda sifemr & & & o &< dav
f& agt T @ Mo F 48 Faw I
AT WA E, FATST q W Faw T
M TP 7 Faw s efoar
R gfde T g awmy § e
g T W@ & I 2, f5 oW
T qETEY gt £ HAE wE IR
A Fgr fF nNoF agi T a9 Ay
afas sfearear & a1 gadr smarey
M MR E g T T TEA
JYAT NXA AL WS | JgT FH BT
FTAT ATEEr FogEH g Ao A
AAWHEAT & qgT IT ;) B aAfgw
AATY A ATEATEFAT § 1 F AW
f& o7 w1 afer strardh Y o g
® afar § | 5@ famg F FARI®
QX WF 7 U W § FgT 9T
“History has shown that if youw
neglect to use territory which is
yours to cultivate and to occupy .
and in consequence you are un-
able to defend the territory, -
which has been assigned to you

in due season some one else will -
use it and occupy it.”

fHo #Y 7 o1 gAR T F B
g & TaHT @ sefew & fed
&g 4ar ¢
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“If we fail to populate Australia
quickly enough we run the risk
of losing our country.”

A a7 I fed fr @ HKx
afaw gardr & E, AR @
¥ § Foe ) srfarss smardy #Y sreeqwar
§ 1 aft g e 35 aEEforEs
w faug < fAe s @ ag fawa
[ I g @ s g AR R
W # At g A Arefon,
s, Aerse. et @R qdfw
#fmer, & I Fr afas smard
> I AT FTEIE AT AT GHRA
€ ¥ fed A TR gEd
werst & oy o 3aR #t wgrla-
@F o F FE ITH § 199 99
UEl F T QF AT FH AR
qg T97 o § F oy §wa
afe | x@ sody @ afg & feq &
TR FATE | w0 faww faam &
femfrai &k famwl & aEw
e, areEfas @7 § fagray
@ g w1 ARM WM,
dmfrs &7 &, fo o fafeer
AR fasra geaedt @ G5 F fagrasi
T AR IIM A aforsg qur
ST A IEafw =0 F o s
frafs snfe & afg &1 a1 =
TR T &R F I @ awdr
A @ o miaEw
Y

A & WG AT AT

ﬁ § AR @ wrwT F § ) §ER
A gg wffeafa aar §r 78 W@ vt
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wu§t w1 gy v afx W AT
Nt wogw g wmE fe
forh vt § & frad - Hafre
greT § I q9 FT I A e P
 qg 4% wwEr | F & argfenr
& dar, qeT 7 @7 f oan o
T 9@ frat g 9@ § 1 A
Wt 7 9 frad Aaf® @ @3 gR
¢ afz gv g« fae a3, AR A ¥
& R sfat fre $3 gErfagEe
o g Y gwerEl o faae £ 3 s
w ard gy s e Aufis et
N Fw § od a4 gHEAH
@ QA awdr § | i 98 @9, g7 A
frema &F aEdT @ |

(A eF AR fawaw f@ w0 E
AR 9g & qamarl ¥ fawy §1 F 7 79
ATATHI Y @ § | F A FEAT TR
g fr W&t aF gt qaTE sty
& (embassies) FT §Faww g
Ay 9 form &1 7 97 &7 §, A1~
fora, e, wisfy, @ F fF 97 *1
FH agT AT A W & 1 TS I\
Rl § 5 9T W oagT waar @
Qi &ad) san F o=
A w1 o e 3, 9w fm
EEAE N & F |\ E ITF g
¥ & 7g avar g f& 97 & faaan
v &@d frm s € W@ aga
w ? W % afus  srfas wgrgar
N srrmwar g1 = faur av F
w7 dR FE R g faoaf
T T4 JWaga & g T
@ gFAT A FT Iz 9T §FF §
Ty wg WEl A g & A, 7
SW HAT off & frdge F e g,
qg WM oy arfed v oag gar-
g yeat a1 JfRE & g § )
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[#5 M= o)

#ad FoFam o wg g o
g § TR AT S fadl & a¥ gy
§ o7 W fre M wETER &
P g FEA OF gEE gfe ¥ &
SR ) I WA g §N SEEN
{colonies), 7 ww wufrw fyfew
WA F qfiA 9 gaTq WA
ffew arwen & o faamrar) a7y
qn qfifegfay s E 1 a= gART
i W AR arwr A fam fae
it F a¥ gu gk AT €S W
U W gH IG TH TG @ qHFY
Torg w1 59 &W @1 FAG | AT
¢ WaEd gfe & J|ar rmiw
wremd A A @ ERA wwR §
IEAG N awewrd § A g §
AT & RN FY @ qfefeaf gaw wx-
areefor mgam, sgrpfa ik far
qAF TN W FS KT W qTN FO0
gr

A ¥ fer gwm @A o W
o ) R Hify v awrd J| g
AN wgm g § frag zm k@
¥ IWET QR FET Y EAGA F § |

(English Translation of the above
speech)

Beth Geviad Das (Madhya Pradesh):
Sir, first of all I also want to congra-
tulate the hon. Prime Minister on his
foreign policy. Although, our country
is an ancient one but we have attained
our freedom very recently. In spite of
our having abundant manpower and
»reat natural resources we have to
admit that we_are still a poor and weak
nation. But, even in spite of our attain-
ing freedom very recently, in spite of
our being a poor and weak nation, we
‘have considerably influenced the cther
nations by our foreign policy. To s me
extent our foreign policy also has the
credit of preventing the outbreak of
the expected war.

In formulating policies for the future
we have to take into consideration the
past as well, and if we look towards

38 MARGCH 1951

List of Demands. 5206

our foreign policy from that point of
view, we shall have first to consider
the various things in which .we have
been successful.

The most important event of the pre-
sent day is the Korean War. I odmit
that we have not been able to settle it,
but there is no doubt about the faet
that if other ngtions had paid heed to
what we had suggested then the pre-
sent situation would have been quite
different from what it is today. We
had suggested that China should be
admitted to UN.O. We had also said
that the 38th Parallel should not be
crossed. Recently, I attended the Con-
ference of the Commonwealth Parlia-
mentary Association in New Zealand in
which about seventy-nine representa-
tives from twenty-nine countries parti-
cipated, probably all of them, barring
a few, were of the opinion that had our
suggestions been accepted then the
world would not had to face a situation
like the present one.

Let us examine some of those things
which are near to us after looking at
the distant ones. I would rather say
that we have all the credit for settling
the Nepal problem. Had we not
approached the Tibetan problem in the
moral way in which we did, the situa-
tion in Tibet might have deteriorated
than what it is at present. We cannot
keep ourselves aloof in regard to the
activities in another of our neighbour-
ing country like Pakistan. We have
just entered ipto a trade . agreement
with Pakistan. But. still there are
certain things which we have not been'
able to settle with Pakistan. e.g., canal
water dispute, the problem of properties
left behind by the persqns who hawve
migrated from Pakistan to India and
thirdly the question of Kashmir. There
is no doubt about this fact that the
Kashmir problem is the most important
of all the three. The Security Council
has just placed a resolution regarding
this problem. But in this connection,
I want to say that before considering
this question we shall have to look into
the circumstances which were present
at the time when we had put our case
before the Security Council. Constitu-
tionally, Kashmir was a part of our
country and had legally acceded to our
country. When some disturbances
broke out there and we were convinced
that Pakistan had a hand in those dis-
turbances, then in the light of thoee
events we placed the question of
Kashmir before the Security Council
At present, the Kashmir problem is
being looked from the point of view of
‘No Man’s Land’. The problem cannot
be approached from that point of view.
First it shall have to be accepted and
accepted plainly that constitutionally
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XKashmir is a part of our country and
tén only ifithere is any proposal of
the:Security Council, we can consider
it." “We cannot considér any proposal
‘which is placed .before us Ly the
Becurity Council on the basis that
Kashmir is a ‘No Man’s Land’.

Thus, if we consider our foreign
policy, both from the far and near
points of view, we find that we have
succeeded to a greater extent in both
-of them. And, if we have succeeded,
what is the cause of our success? Our
foreign policy is based on the :ncient
traditions of peace of our country.
That tradition was blessed by Gandhiji
and due to that very tradition we have
been successful in our foreign policy.
We want to have cordial relations with
.all the countries of the world; we do
not want to quarrel with any country.

I have just stated how we have
been successful in, our foreign policy
judged from the moral point of view.
Now we have to see whether we can
implement it from the material point
of view as well, and it should not be
inspired by the selfish motives tut by
the spirit of mutual co-operation. Pro-
bably, all the nations of Asia are
faced with the same problem. All the
nations are suffering from poverty and
the main reason of it is lack of pro-
duction. Man-power and natural
resources are not exploited to the full
by these nations. Asian people are
mostly uneducated, there is dearth of
experts, and funds are lacking. The
result of all this is that from. the
material point of view Asiatic nations
.are leading the poorest standard of
life. Nobody can deny the fact that
something has been done in this direc-
tion. There are great expectations from
the Colombo Plan. If the Colombo
Plan could be implemented in full then
from the material point of view we
-can bring prosperity not only to our
nation but to all the nations of Asia.
In this connection, the primary thing
is that we should try to understand
each other and should consider and
tackle our mutual problems in a co-
operative spirit. 1 only quote one
example in this connection. If we
iake into consideration the population
of the various countries we will find
that there are some countries which are
over populated while others have very
thin population. For example, there
live 341 persons per square mile in

India and Pakistan, 408 in Japan and .

587 in United-Kingdom. As compared
to this, I found that in Australia and
Canada there are only four persons
living per square mile and in New
Zealand there are eight persons per
square mile. The people of Australia
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and New Zealand think that the in-
crease of population in India is a pro-
blem of India alone. A number of
them asked me as to why we were in-
creasing our population when we had
so many economic difticulties. But
they do not consider the question of
increase of population to be a problem
for themselves. While we need ‘ransfer
of our population to some other places
they need more people to live there.
Indeed, they are more worried about
the problem of population than we. In
this connection Senator Rubeck of
Canada once said:

“History has shown that if you
neglect to use territory which is
yours to cultivate and to occupy
and in consequence you are un-
able to defend the territory, which
has been assigned to you in due
season some one else will use it
and occupy it.”

Mr. Casey who was Governor of
Bengal for some time had declared
about Australia:

“1f we fail to populate Australia
quickly enough we run the risk of
losing our country.”

Thus we see that while on one side
there are countries which are over
populated, on the other side there are
countries that require a larger popu-
lation. I believe that this problem cam
easily be solved if we all consider over
it in a cordial spirit. The population
of the over-populated countries can be
transferred to the under-populated
countries like Australia, New Zealand,
South Africa and East Africa. For the
solution of this and other problems
there are several ways and
means for coming to some understand-
ing. I would put them in a few words
—growth of mutual contact. We have
to do something towards this growth
of mutual contact. For example,
exchange of students and teachers in
the field of -education, exchange of
scholars and artists in the cultural
field, exchange of experts in the field
of agriculture, industry, medicine and
other sciences and attempt to increase
trade and commerce and imports and
exports for mutual benefit. There can
be many other things also which camn
help us to solve these problems.

- Half of the world’s population is
misery-ridden and only half is happy-
This situation of the world cannot re-
main as such for ever. A day

come when the people who sre in
misery would no more tolerate the
prosperity of the rest. Seen in

right perspective, this is the true
reason of all our wars and revolutiona
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and conflicts. Are we to assume that
all the land and the natural resources
have been utilized? I am not pre-
! to accept that. I saw in Aus-

lia and in New Zealand vast tracts
of land lying unworked. There are so
many untapped natural resources today
that if all the nations of the world con-
sider over mutual problems in a cordial
spirit and utilize all the land and
natural resources, all problems can be
solved. Only then these conflicts and
wars and revolutions could he won
over. I also want to say something in
regard to the Embassies. 1 have seen
some Embassies. I want to say that
so far our Embassies are concerned, at
least in the countries where I have
seen them, in Australia, New Zealand,
Fiji and other places, they are doing
very well. Some people think that
huge amount of money is being spent
over our Embassies. I de not know
about other places, but the Embassies
that I have visited are actually in
need of finances and the amount spent
over them is rather meagre. I would
like to add in this connection that if
our poor country cannot afford to main-
tau) many Embassies, we may reduce
their number, but I would submit to
the Prime Minister wherever they are
retained thgy should be so kept that
an 1mpression may not be created that
they are the Embassies belonging to a
poverty-stricken and starving nation.

In the end, I would wish to say
something about the Indians wno have
settled abroad. Before the country’s
freedom this problem was viewed
from another angle. Then. all these
colonies were under the British. Our
country too was a part of the British
Empire. But circumstances are changed
now. Our country is free today and
we can no more afford to look to the
problem in the old way. We will have
to develop a different point of view.
These problems are akin to the pro-
blems of the many other countries of
the world, and the people of India,
after understanding the -whole situa-
tion will have to solve them in a spirit
of mutual co-overation and cordially
and thoughtfully. I congratulate the
hon. Prime Minister on his foreign
policy and reiterate that the ecountry
and all of us fully support it.

Dr. R. U. Singh (Uttar Pradesh): I
propose to conflne my remarks to cer-

tain questions of major policy. With"

a few inconsistencies here and there
and with certain acts of omission. on
the whole, it may be said that the
foreign policy of the Government of
India is a proper one.

Geographically we are so situated
that we cannot afford to antagonise

28 MARCH 1951

List of Demands 3369

either of the two blocs and (herefote
this policy of non-alignment with eithsr
of the two blocs must be said to be
the only policy that in fact can be
followed by us. Bul a policy of non-
alignment requires adequate strengthw—
adequate strength internally; defence
potential must be adequate and tu.rt}t&t
diplomacy must be suited to the require-
ments of the situation. I will say
nothing with regard to one and two.
Internally we are not quite §ound.
Our defence potential also is inade-
quate. But so far as our diplomaey
goes, I think a great deal can Le said.

One of the things that I think need
not be emphasised is that foreign pclicy
must be integrated to strategy. There
is a very old dictum of Bismarck that
in order that a person may be master
in his own house he must be able to
sweep the door-steps. Now. on account
of modern technical developments the
meaning of the word “door-steps” may
be wide. but the truth is that as lcng
as the present system of international
order continues the system of security
zone will have to be considered.

So far as India is concerned, I feet
that if one draws a circle with one
point of the compasses at Delhi and the
other at Singapore or Suez, the area
within this will roughly cover the
entire zone of security. Our defence
frontiers will thus extend to the
Himalavan countries in the north, the
Middle-East. Pakistan and Afghanistan
and East Africa on the West and
Burma, Malaya and Indonesia ¢n the
East—of course the Indian Ocean is
included in our defence frontier. This
may appear to be surprising, but the
lessons of the last war have d¢emon-
strated to us that this is not so. It
may be remembered that the moment
Nazis were threatening to enter the
Middle-East the security of India was
felt to be in danger and when from
the East Japan entered Malaya and
Burma the frontiers of India were
exposed to danger. We may now
examine our foreign policy with
reference to this question of zonal
security.

We have been able to enter into
a treaty of friendship with Persia.
We have also got very friendly rela-
tions with Afghanistan. But=so far
as the rest of the zonal security region
goes I am afraid the Indian Govern-
ment have not done very much in this
regard. We need to be on the closest
terms with the Middle East counries. I
have been anxious to see what has
been done by the Government of India
in this regard and I feel sorry to say
that the Government have not heen
able to establish close relations with
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the Middle-East countries which I
think is extremely necessary, consider-
ing our geographical situation. I do
not know whether I should speak on
this matter with frankness, but cer-
tain remarks 1 must make. We may
not be able to avoid war in the world.
The Prime Minister has done his very
best to avoid it so far. It may be
that he may be able to go a fqrther
length in doing so. But one thing I
am sure about, that is, to a great
extent the Prime Minister can succeed
in seeing that India is not involved in
war. And this, I say with respect,
mecessitates our considering certain
other questions also.

One of the questions about which I
Jhave a great feeling is the question of
the air bases. The ncarer a country’s
air bases are establjshed, the nearer
is war brought home. I will not ¢well
further on this point, but I do feel
strongly about the matter and I do
hope Government have made up their
mind as to the steps they will tcke
here and there to see whether and to
what extent they can prevent the
establishment of air bases nearer our
ewn country.

I would say a few words about
Pakistan. Considered from this point
of view of security it is hardly neces-

for me to say that a person
believing in this thing must necessarily
believe in good relations with Pakistan.
And from this point of view I must
emphasize that those relations must be
put on a very friendly basis now. I do
realize that there are many difficul-
ties. But just the same I believe some-
thing can be done. I was not very
happy when the Indo-Pakistan Trade
Pact was entered into recently, but I
welcomed it because I thought it was
a step in that direction. On the one
side I had a feeling thdt it was a
national humiliation. On the. cther
side I said to myself that it is a step
in Indo-Pakistan collaboration and any
further step is a welcome step.

This brings me to the Kashmir ques-
tion. It is very unsatisfactory that the
question should continue to remain un-
solved to the great detriment of Indo-
Pakistan relations. I hope some way
will be found.” But I think the Gov-
ernment might make up their nind as
to how they propose to solve it. A
long time has now elapsed. We
approached the Security Council, we
approached the U.N.O. in the hope that
something will be done. The accession
of Kashmir was a legal one. We want-
ed Pakistan to be declared an aggres-
sor. I need not dilate on this ques-
tion. The House is well aware that
we are very nearly in the position of
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‘aggressors'—that is the impression that .
the world has got. I muse say irankly _
that so far as the handling of the -
Kashmir question is concerned, my
faith in tne UN.O. is very greatly
shaken. I do hope that the Govera- -
ment will have something to ray om
this matter as to how long they wish .
to pursue this matter so far as the
U.N.O. is concerned and how they pro--
pose to solve this dispute with refer-
ence to Kashmir.

Coming to Tibet I must say that I
am not very happy at the way the -
Tibetan question has been handled.
Tibet stands as a bastion, a very
natural bastion. It is for moderm
technicians to say to what extent tkis -
bastion is helpful to us or can be -
utilised against us. But this much is
certain that India so far has required
no regular garrison along the route of
this ‘long frontier of about twe -
thousand miles. The company of froops
stationed at Gyntse and Yatung is
merely ornamental. The question be-
fore us is. could this state of affairs
continue if Tibet came into the hands of
a foreign power? I have no doubt that
Governinent have given their very -
best thought to the question, and may-
be it is out of a sense of frustration we
are not able to take any forward steps.
But I do feel that in this ronnectiom
the Government have not proceeded
properly. Almost in the very first com-
munication that the Government
passed on to the ‘Peking Government
they admitted the suzerainty of China
over Tibet. As a student of history I
regret to say that it is not possible for.
me to accept this as a settled historical
fact. If a number of arguments could .

.be given on one side, namely, that

Chinese suzerainty over Tibet is a fact,
I could give a very large number of
arguments on the other side also. For -
example, when in 1904 the Young-
husband mission went to Tibet, Chinese -
suzerainty over Tihet was a mere
shadow. The Government deemed it
necessary to settle the question by -
military means. In 1911 Tibetans ex-
pelled the Chinese. Tibet had had any
number of relations with foreigm
powers. I see no reason why the Gov-
ernment should have been in such a
hurry to admif Chinese suzerainty and’
get a rebuff s> far as their own points -
of view were concerned. The so-
called ‘liberation’ of Tibet has not beem
given up. There is only a temporary
halt to it, and may be if negotiations -
failed the more effective method of
military conquest of Tibet may be -
tried. Bu! my hope is that the ncgo-
tiations between Tibet and China wiN
succeed because one of the parties tu
the negotiations is so weak. Here alse--
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. the danger is no less. Negotiation be- cerned, because in the event of war, if
~tween China and Tibet is as bad as Ceylon is cut off, we will be the only
‘the military conquest of Tibet by people who can be in a position te
~China. T will explain

L |

.

-and there as regards the

- appears to be like this:

- capable of interpreting it.

- comes under

. admirably well,
- certain defects in the reform scheme

.

my point, I

--believe the House has come into pcs-

session of certain items of news here

and S terms on
which the Tibetan question is f.oing ‘to
be discussed. One of these terms

S b China would
help Tibet in building up her army
into a powerful defence force against
any external aggression. The House is

- aware that the term ‘external sggres-

.sion" is capable of a very wide mean-
ing indeed;, and one of the parties to
this dispute is, as is well known,
) The res
will be that the little contact that ;lvl;
have so far with Tibet may not be per-
mitted. I do want to warn the Gov-
ernment of India, are you prepared to
write off your interests in Tibet? If
you are not, then I do say, do acopt a
more positive attitude for ensuring con-
tinued Tibetan autonomy. If Tibet
the Chinese domination,
I need not emphasize what the conse-
quences will be. The minimum that
we will have to do will be to 2arrison

our border which stretches
D00 order ches to uabout

In the matter of Nepal, the Govarn-
ment certainly do deserve all the
oraise that could be conferred on them.
They have handled the question
Of course, there are

that has been introduced. ‘The prin-
¢iple of collective security, as intro-

- duced, means that the Prime Minister

will continue to be very powerful and
unless the Government is such, it is
hardly likely that there will be an im-
provement. I also greatly regret that
the terms of agreement did not pro-
vide for the establishment of a proper
High Court. I could give any number
of instances, but there is no time for
think that one thing that
deserves alteration is the system of
ndmmist;ation of justice in that coun-
try. particularly the High Court, where

- there is not a qualified judge sitting

dn Nepal.

1 have no time and L shall make a
reference only to the Indian Ocean
region and I shall confine my remarks
- to Ceylon. The relations on the hypo-
thesis. which I have got before me, the
estrangement  between India and
Ceylon on the question of the status of
Indians must be deemed to be extreme-
1y unsatisfactory. Ways and means
must be found to resolve this dead-
fock. 1 will go so far as to suggest
4hat we should evolve a common
" Defence plan so far Ceylon is con-

defend Ceylon. :

A word about the question of policy
which I raised on August 10, when the
Iranian Treaty was under discussion.
I raised the point that the Government
must make up their mind with regard
to treaties. Will they take the House
into their confidence and if so, to
what extent? I wrote certain letters
also to important men in the Mini
of External Affairs. No statement of
Government policy has come so far.
The Government might adopt the
normal procedure of taking the House
into confidence on every treaty _and
getting their approval or they tm_ght
adopt the British practice of laying
the treaty on the table of the House
for 21 days or a month and then fix
a time for discussion of the treaty
and then the discussion might take
place. Under democratic constitu-
tions there is no justification for
treaties being made in the manner in
which they have been made by Gov-
ernment. The House must be associat-
ed with treaties. On this point I had
a great many things to say, but I have
no time. This House must be associated
with treaties. In fact the Constitutiom
provides that Parliament has got the
powers to legislate. It has not
legislated so far but practically the
same result can be achieved by a
Government statement of policy as to
the extent to which they propose to
associate the legislature with the
making of treaties.

Dr. S. P. Mookerjee (West Bengal):
We have during the last one year
faced many problems affecting not
only the welfare of our country bqt
also of the world at large. I think it
will be admjsted on all hands, ¢ven by
critics of the policy pursued by Gov-
ernment that the efforts which were
made by Government, especially by the
Prime Minister to avert war and te
maintain peace. have been a note-
worthy contribution of this country
towards human progress. It has beenm
a very difficult process. I realize it is
easy for many to be critical after the
event; mistakes have been committed,
but still the ideal for which the Prime
Minister stood, namely. that war must
be averted, is one which may be
claimed by India as India’s own. I
would also like to join in the tribute
which has been paid regarding the
solution of Nepal troubles. This also
had given us a considerable headache,
because it affected not only the position
of Nepal, but also our own country.
We can only hope that what has Been
done will soon be stabilized and the
system of dwarchy which has beem
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poor and untortun;te engnrience ott the
working of dyarchy. in this country—
will work well in Nepal for the good
of the people of that country.

I shall have no time to deal with the
various topics which come under the
External Affairs Ministry, but I would
Mke to refer to Indo-Pakistan relations,
specially in relation to Kashmir. I ‘do
not wish to take the time of the House
in discussing the effects of the Indo-
Pak agreement of April, 1950. [ might
have an opportunity of saying some-
thing on this question later on. I do
not personally think that the main
object of the agreement was somehow
to stop people coming out from East
Bengal to India or somehow to make a
number of people who had come away
from East Bengal to go back to that
sountry. The Prime Minister is a
great admirer of statistics and the
figures which he has supplied to us
go to show that ten or 15 lakhs of
people have gone back to East Bengal.
But that is an erroneous approach to
the basic problem. The circumstances
under which they have been forced to
g0 back and the circumstances }lndgr
which Hindus are even today living in
East Bengal are a very sad commentary
on the Nehru-Liaquat Pact. People
get tired of committing murders or loot
or arson and satiety comes at some
stage or other. The object behind all
those tragic happenings which took
place early in 1950 has been more or
less achieved by Pakistan. There is
no honourable place for a Hindu in
East Bengal and those who have gone
back—I can say from my personal
knowledge—have returned disillusion-
ed, disappointed and dejected. When
the next blow comes—I do not know
when it will come and what chape it
will take—you will witness the tragic
spectacle of lakhs of Hindus deliber-
ately, voluntarily forsaking their
religion and embracing Islam for the
purpose of self-protectlon.' Onl.y'the
day before yesterday the Chief Minister
of Assam in his Budget speech in
Shillong said that there were at least
e@ight lakhs of Hindus who had come
away from East Bengal to Assam, who
have not found it possible to go back,
because conditions existing in East
Bengal did not permit them to do so.
The peace that exists is the peace of
the dead and not of the living. I shall
mot deal with this point in_ further
detail, but I shall come to Kashmir.

What is going to happen with 1egard
%o Kashmir and how are our relations
with Pakistan going to be determined
with reference to the future of
Kashmir? I have never appreciated
this policy of inconsistency in respect
of eur attitude towards Pakistan. H
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* you like, you can call it an instance

of dynamic inconsistency which the
Prime Minister is indulging in. He
whants to have a pact with Pakistan
with regard to a number of matters,
especially matters which will help
Pakistan, which will give Pakistam
their life blood, strength and vitality,
which  will make it possible for
Pakistan to fight with India. At ‘he
same time, he will say with great
vehemence that Pakistan has been the-
aggressor on the soil of Kashmir, that
is India, and for that purpose, he is-
prepared to go to any length for vindi-
cating the rights of India in Kashmir.
We feel humiliated at this extraordi-
nary spectacle of a self-respecting coun-

try being at war with another country
and at the same time hugging that
country to its bosom when the people-
of that country are sharpening their-
sword-blades and preparing to wage
war at the other. We went to the
U.N.O. with the best of intentions. We-
thought that a quick and speedy deci-
sion would be reached, and that the
patent fact that Pakistan was an
aggressor in respect of Kashmir would
be recognised, and the other natural
consequences will follow. Three and
a half years have clapsed since then.
I do not know what is the total amount
that we have spent on Kashmir, in:
carrying on this war. I believe it will
be somewhere near 100 crores. It is
not money alone; but the blood, the
toil, the strife, the preparations which-
were made, and also the other respon-
sibilities which normally came upo:
Ingha for the purppse of carrying on
this war were no negligible factors

What is the result? A stalemate,

mostly of our creation. It is really

amazing that although India’s case is"
So just and fair, yet, we do r.ot get

the response that we deserve from

many of those powers who are now

adommg the U.N.O,; especially, the so-

called big powers. What is wrong with-
us? Has there been anything defective

in the matter of our publicity, or in

the presentation of our case? Have we
been out-witted by Pakistan in respect

of matters which certainly are in our

favour and are within the domain of’
truth? What is it that has happened?

As the Prime Minister said, he is get-

ting curiouser and curiouser like Alice:
in Wonderland when he comes to think

of Kashmir. But does he himselt"
realise where we are being led to?

I say that the time has come for
India to declare emphatically that
India does not want the intervention of
the UN.O. with regard to the settle-
ment of Kashmir. We have had enough
of this nonsense. If we are not going:
to- get a fair deal from those who talk
always of fairness and justice when
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-they deal with problems affecting their
-own self-interest, well, let us remain
alone and if necessary, let s re pre-
_pared to suffer for it. I know the
Prime Minister has a soft corner for
Kashmir, he has not concealed it, be-
-eause that is his motherland. Very
eften I have envied Kashmir. If Pandit
. Jawaharlal Nehru had come from East
Bengal, perhaps, he might have seen a
- different picture of that area. But,
that is neither here nor there. In any
- ease, 1 do hope that the Prime Minister
will now stand up for the dignity and
prestige of India including Kashmir.
Kashmir is Indian territory. A plebis-
- eite was offered by Pandit Jawaharlal
Nehru not because that was a right to
which Pakistan could put forward any
elaim, but because he thought that was
a democrafic approach to the solution
of a problem which was creating extra-
ordinary difficulties. But this has been
interpreted as a sign of weakness on
India’s part. You cannot have a plebis-
cite a war at one and the same
fi akistan wanted war. 1f even
no ey want war, let them have a
taste of that war. But, they cannot
say that they will have a plebiscite
up to the point that it helps them to
have a plebiscite, and carry on other
types of conspiracy and activity for
the purpose of infringing upon our
legitimate rights. Therefore, the
Kashmir case should be withdrawn
from the U.N.O. and there should Le
no further question of plebiscite either.
The Prime Minister said the other day
at the Press Conference that if Pakistan

proceeds an inch further, then he will.

regard it as a war on India. Why
.should he be so generous and charit-
able? Has not Pakistan already pro-
ceeded, not one inch, but many miles
into the sacred territory of Kashmir
which is India? Is it not today in
occupation of the soil of Kashmir which
India claims to be her own ‘erritory?
Is that not sufficient justification for
the Prime Minister to say: “Unless you
vacate. the territory which you bhave
occupied, we will interpret it to be an
act of war on India herse!f”? Lot the
Prime Minister make up his mind. He
will nnt get agny assistance from the
U.N.O T am not attacking *he U.NO.
It is far from my intention to do so.
But 1 have never understood their
logic. There is aggression in  Korea
and thercfire the wh-le world moust
come on the flield of Korea to aefend
Korea from this aggression. China
enters into North K»orea and her
aggre-sion is quickly declared.
Here -~~‘ually Pakistan has entered
tato ‘-~ snil of a',~ther country
and yet, there are all s rte. of legal
guibh'~< and discussions as to whether
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aggression has taken place or not. B
& strange legal process, it is
sought to be shown that India is the
aggressor and not Pakistan.

What is it you are doing? You
allowing Pakistan to get stronger an
readier everyday. The Prime Minister
himself referred to some ot the
speeches on jehad, abominable articles
and utterances which are now bei
published day after day not only im
Western Pakistan, but also in Easterm
Pakistan regarding Kashmir. At the
same time, by entering into trade agree-
ment with Pakistan, you have givem
them their life blood for the purpose
of carrying on war against you. If I
am not mistaken, every day about 250
wagons are moving from India to West
Pakistan carrying coal. West Pakistan
is anxious that this coal should reaeh
her territory quickly and so does not
want it to come by sea. We have been
s0 obliging as to send this coal te
Pakistan. What for? Not merely te
enable Pakistan to carry on her indus-
tries or other useful occupations, but
also to get ready to attack Kashmir ot
to carry on its nefarious policy in res-
pect of Kashmir should such am
occasion arise. Does any country
follow such a suicidal line of action?
Let us make up.our mind. If the
Prime Minister or the Government
says: “Well, no; we are afraid; we can-
not fight for our rights; we want te
have peace ‘at any price”, then make
a present of Kashmir to Pakistan. If
you want to say that having once got
into the tangle of dividing India on
communal lines, Kashmir also has to
be divided, then, have the courage to
say 89, so that that portion of Kashmir
where the Muslims predominate will go
fo Pakistan and the rest will .ome to
India. That is not my personal opinion.
My. personal opinion is a‘ clear and
straichtforward one. Kashmir has
acceded to India. It is Indian terri-
tory. Any one who comes into that
territory is an intruder, an enemy,,.and
has to be kicked out of that country.
There can be no other interoretation.
If however you want this matter to
be settled on some other basis, for
heaven’s gake.  d~ nnot make strong
speeches at Press Conferences and then
behave in a weak and cowardly fashion
towards the end. That has been our
bitter exnerience in the past. Make up
vo'r mind as tn what it is that you
want in revard to Kashmir, because
pe~nle are. gatting confused. They do
not ¥mow what exactlv is the policy
of Tdia Vo ca~no* f~ll~w the policy
of Dr. Jekvll and Mr. Hvde in respect
of vour relatinns with annther country.
Y~ have ont tn stand up as ine per-
sonality, one organic whole :.nd deal
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our neighbour in a way which
$ ge »dict-i&% by the honour and
eélf-interest of your couptry itself.

I shall leave the problem of Kashmir
there, and proceed to a few other
ts which I may just touch bLefore
close. Reference was made by a
number of speakers to bad foreign
publicity. This is a matter which is
really painful. Our external publicity
is halting, is weak and even sometimes
" hypocritical. It has betrayed the coun-
try’s cause. It has nothing to do with
regard to facts about which a challeage
is thrown at India. Prof. Mishra
referred to that open campaign which
was carried on by Pakistan with regard
to the food asked for by India. I do
ngd know what reply we issued to
5 campaign of calumny by Pakistan.
I have received a number of leailets
and pamphlets circulated from Pakistan
-embassies abroad—even after the Delhi
Pact—where India had been traduced
and abused and villified and it is
amazing that India is seldom ready to
give a fitting reply to them. I met
.some foreigners who visited Calcutta
in reeent times and one of them very
partinently pointed out to me, after we
had discussed some matters of which
I had personal knowledge and on which
I could give him satisfaction,—he said,
“It is amazing how your country
always sits on the defensive”. That is
the position. Pakistan comes or some
other country comes and flings an open
and direct attack upon us, but we lack
the courage, or the resources or the
materials or the will to give an effec-
tive reply. In our anxiety to pose a
fair attitude, we bungle and betray.
We often say: “You call me 100 per
cent. rogue. No, I am not a 100 per
-cent. rogue, I am 25 per cent. rogue
and the rest 75 per cent. I am an
honest man.” There seems to be scme-
thing wrong either with the personnel
You have selected or something wrong
with the directive policy from the top.
It seems to be a hesitant policy, a
weak policy, a vacillating policy—do
. not go and hit your enemy, because we
do not know what the result will be.
That seems to be the attitude. But you
cannot achieve much by this attitude.
If you follow this line, you will ruin
the country. It is not a question of
parsonal whim or prestige.* It is the
prestige and the honour of the coun-
try that are at stake.

With regard to the general foreign
policy that has been pursued, we.
follow, as has been pointed out, zn
independent policy. This has also teen
misinterpreted and misunderstood in
many quarters. I entirely agree with
the Prime Minister that we need not
be in a hurry to go and declare our-
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selves as the gllies of one particular
ideology or of another. We living in
India do feel that the world is big
enough for all of us to live in. It is
madness to think that we can or
should build this world on one pattern
and one pattern alone. That is not
possible nor desirable. Each country
must have the right and the iiberty to
develop its own affairs according to
its own ideology. And if some people
desire to be communists, we need not
go mad about it—we may wish tliem
good luck. If some people wish to
follow some other line or philosphy of
thought, let them do so. Let not
the communists go mad about it. The
only condition that we impose is this.
For heaven’s sake, you keep your acti-
vities confined to your own territory.
You do not attempt either to exploit or
economically dominate over any other
country or carry on an expansionirt
policy by means, open or subtle. So
long as the activities are confined with-
in one’s country, it is all right. But
even then there is one vital srinciple
which you will have to bear in mind.
What does India ultimately stand for?
We have made up our mind about this.
We have embodied it in our Constitu-
tion. We believe in democracy. We
believe in the rule of law. We believe
in the supremacy and the sovereignty
of the people. That is India’s philo-
sophy and that is the accepted creed
of India. But whether we like it or
not, supposing a crisis comes, a clash
comes and there is a terrific conflict
between two ideologies, what will India
do? What will be India’s position?
Can India remain quiet? Some friends
say that even if war comes—not of
India’s seeking—India must remain
neutral. But will it be left to India
to remain quiet? Can she come to
such a’momentous decision? You may
be thrown into the midst of the con-
flict, in spite of yourself. You should
be able to stand for a certain ideology
yvhlgh you will be able to uphold and
Justify before the whole’ -civilised
world. If I suggest any modification
in the Prime Minister’s policy which
he has very often declared, it will be
only on the lines that India should
make it clearly understood that we as
a country, do nct believe in Adictator-
ship, in totalitzrianism. We do not
believe in supp-ession of opinion, of
thought or freedom of association, We
believe in'demoacracy and in the rule
of law, and if a conflict comes, then
India must stand for the upholding
and uplifting of democracy.

Lastly, with regard to the embassies,
the suggestion was made by one of my
friends that some sort of special
enquiry should be made with regard
to the working of the High Commis-
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sioner's Office in London. Now here,
from the figures supplied by the Prime
Minister, it appears that this office
alone costs Rs. 48 lakhs which is almost
equivalent to the entire cost of the
External Affairs Ministry—the biggest
establishment abroad. I do not want
%0 cast any  personal reflection on any-
body; but certain facts have been placed
before the House and while I was
Minfster 1 also kpnew abouf certain
incidents and events, which do call for
an enquiry into the working of this
organisation by some people who will
command the confidence of all ccn-
cerned.

With regard to these embassies nc
doubt, economies have to be eifected.
But it is a grand work which has been
done during the last three and a halt
years. Practically we have spread
ourselves throughout the world. But 1
would appeal to the Prime Minister,
quite apart from the political or econo-
mic activities of our embassies, let our
embassies also stand as representatives
of India’s thought, culture and civilisa-
tion. This is a point of view which
has been pressed upon me by people,
both foreigners and Indians. Our em-
bassies even today. more or less repre-
sent Anglicised India. I would like
them to represent Indian India, and
that can be done by proper instructions
being issued and by the acceptance of
a programme of activities which will
make those places—big or small—
spread throughout the civilised wecrld,
clearly represent what India stood for
in the past and stands for today.

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
ot Half Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

Dr. Ram Subhag Singh (Bihar):
Today I have only two things to say
about the External Affairs Ministry. 1
have something to say in praise of
the general policy of the External
Affairs Ministry and secondly I have
something to say about the utility of
withdrawing our Kashmir case from
the Anglo-American dominated Secu-
rity Council.

Last year I was rather critical of
the foreign policy but today I shall
support the general policy of the
External Affairs Ministry, subject only
to my disapproval of the continued
recognition of the Vatican, which 1
bel.l e is against the conception of the

secular form of our State, if we mean
it seriously
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The recent international develop~
ments have justified the stand taken
by our Prime Minister and constitute
a major victory for his foreign policy.
whose cardinal points are racial
equality, freedom from foreign yoke-
and world peace. When we succeeded;
in 1947 to British India’s rights and
obligations in foreign capitals we in-
herited a tradition and policy which
was formulated by the White Hall and
conducted in the interest of the British:
people. It was no joke to change that,
tradition and bring about a real change:
in that century-old policy. But our:
Prime Minister succeeded in doing so
and today we see that our chancel-
leries all over the world reflect the
urge and wishes of the people of
India as expressed by the External
Affairs Ministry and are conduct-
ed in their best interest. I may add
that the Foreign Ministry has been all
along very firm and vigorous in
implementing its foreign policy ideals
of racial equality, freedom from
foreign domination and world peace.

On the question of racial equality-
in the face of opposition from Britairr
and America and their likes in the
U.N.O,, indomitable courage was shown
by our External Affairs Ministry in
exposing the. White tyranny over the
coloured peoples of South Africa.
Although the problem has not yet been
solved our Prime Minister has succeed-
ed in showing to the world how many
Governments which pose themselves
as democrats, not totalitarians, and
guarantors of individual freedom,
stand - for effective implementation of
those very ideals.

In regard to giving effect to the
second point of his policy, namely
freedom from foreign yoke. our Prime
Minister had lent India’s full weight.
to make the nations of Asia and Africa
free from the stranglehold of coloniat
imperialism. The first fruit of this
policy is the independence of Indone-
sia and the founding of ‘a republican
form of Government over there.
Because of that people all over Asia
and Africa and in other parts of the
world are looking towards India for
championing their cause.

The third point of our foreign
policy is all the more important, and
at the same time puzzling to powers
who desire India to be on their side.
But our Prime Minister has thought
it wise not to align India with either
of the power blocs—Anglo-American
or Soviet—whose growing antagonism
against one another is endangering
world peace. India has done its bit to
ease that growing tension. In the
UN.O,, India has always supported the
pnnclplo of peaceful settlement of

tes by mediation, conciliation, or
arbitration; and not by resort te war
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-Since the outbreak of the Korean
war our foreign policy has been
geared towards averting world war.
When the North Koreans crossed the
S38th Parallel on June 25, 1950, India
did not hesitate in ‘calling the North
Koreans as aggressors. At the same
time it asked the great powers who
.count to localise that war and admit
the New China, even at that late hour,
in the TU.N.O. But unfortunately,
India’s counsel fell on deaf ears and
went unheeded; and the nations of the
Anglo-American bloc rushed their
forces to Korea. They did succeed in
chasing the North Koreans up to the
Yalu’s hanks despite India’s hnext
friendly suggestion of not crossing the
38th Parallel. But later under heavy
pressure, from the Chinese fighters
they hastened to retreat. The Chinese
might not have done so had China
been admittea to the U N.O., and the
U.N. forces remained South of the
38th Parallel. I believe it would be
worthwhile even now if the 38th
Parallel is not crossed by either side,
whether it be the U.N.O. or the North
Koreans, and a peaceful solution for
founding a free Government for the
whole of Korea is arrived at, which
are so anxiously desired by the Nehru
Government.

India has carefully and conscienti-
ously followed her foreign policy ideals
-even in places where her own interests
are at stake such as in Nepal, Tibet,
and Kashmur. and avoided to do any-
thing which may prove detrimental to
world peace. Pandit Nehru has splen-
didly succeeded in solving Nepalese
iangle. The Tibetan tension, too, seems
a pit eased down, not much to China’s
credit but to the fair and frank policy
of Pandit Nehru who has more than
once been branded as “Anglo-American
Stooge” .by the Chinese provacateurs.

I come now to my second point,
namely, the utility of withdrawing our
Kashmir case from the Security Coun-
cil. The Kashmir case has been before
the Security Council for over three
vears and under vigorous signalling
trom the interested powers, B;ltam
and America. the Security Council has
heen dillydallying that issue, fearing
that its decision on merits might
offend Pakistan. which the interested
powers are hardly in a position to
afford. Why they are doing so, only
they can tell. But
Nehru was perfectly justified in saying
that the British and U.S. representa-
tives either do not understand the
Kashmir problem or knowingly mis-
represent it.

We all know what has heen ‘the
policy of Britain since the !9th century.
We also know what the British diplo-

15 PS.
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macy has been about since its heydays
of the 19th century. Russia and China
have always been anathema to Bri-
tain. The possibility of danger from
Russia and China has always been
kept in view by His Majesty's Govern-
ment in formulating India’s foreign
dealings. That fear has-not yet been
allayed. Though India has now gone
out of their hands, the British people
are still having great interests in

part of the world. However, they fear.
And their fear might be minimized
by keeping a man of their choice, say
a meeky mice, in Kashmi Because
in Britain’s eyes an independent Indig
is hardly- dependable for Britain.

The same holds true for the U.S.A,,
too, specially in these postwar years
when Russia and China have emerged
as two great challenging powers. It
is an open secret that Britain is the
measuring rod for America’s foreign
policy so far at least this Indian sube
continent is concerned. America has
been almost dittoing from the very
beginning what Britain does aboyt
Kashmir. And this is the tragedy of
the situation that a great nation like
America is unable to grasp what
should justifiably be done about
Kashmir,

I would like to say that ‘I admire
the Americans’ curiosity to learn and
their zeal for justice. But here In
case of Kashmir I find myself at paing
to see them lacking terribly in both,

The situation being so, there is
hardly any hope of justice being done
in case- of Kashmir in this Anglo-
American dominated Security Council.
I therefore urge that the Kashmir case
should be immediately withdrawn from
this Security Council, whatever may
be the consequences.

Shri Mirza (Hyderabad): 1 thank
you for giving me this opportunity. Y
will say at the outset that it is possible
to pick holes here and there in the
foreign policy of our country, like the
question of foreign settlements and so
on. But we must remember that the
foreign policy of any country has to
deal with the wnole world, and unless
you take the world in one great sweep
and view it with that perspective in
mind you are likely to go wrong, and
you are not likely to come to correct
conclusions. Therefore, keeping ‘that
in mind we have to see the direction
in which the foreign policy of a coun-
try flows and whether that direction
is in the best interests of the country,

There has been a great deal of cri-
ticismm both in this country and abroad,
about our foreign policy. The neutrg-
lity of India has been looked upen
with suspicion and ‘has even been fu=
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terpreted as hostility. I submit this
is not fair .to this country because
_those who criticise on this issue would
like India to join one or the other of
the two blocs and the reason for their
advice is based on their ideological
bias. The foreign policy of no country
in the world is determined by ideolo-
gical considerations. I am keeping in
view the history of the world from the
crusades down to the present day.
Take the case of Russia which believes
in ideology intensely and fanatically
and would go as far as to stage a
world revolution for that purpose.
But you know the policy she pursued
during the last war, the alliances she
made and the ideologies that these

countries represented with which she .

allied herself! Or even take the policy
of Russia tuday and compare it with
the policy of Czarist Russia. I person-
ally do not see much difference
between the two. It is the same
pressure towards the Mediterranean.
the same desire to penetrate towards
Iran, the same policy in pursuit of a
hold, direct or indirect, over Manchu-
ria, the same eagerness to penetrate
%o the warm water of the Pacific, and
the same desire to prefer the occupa-
tion of China to the ‘open-door”
ggllcy. Therefore, ideology has never
n the basis in Russia’s foreign
policy. The same is true of the Allied
countries. They fought the war to
crush fascism in the world, but are
they not now presenting a Nelson’s
eye towards the fascist Spain? And
ke the case of Indonesia and
Morocco. Did they go and appeal to
any Muslim country? Did they not
come ‘o India for aid? I ask you.
Sir, where are the ideologies that these
entlemen are so insistent upon? It
s necessary to make our position quite
clear in this matter because we have
heard what Dr. Mookerjee told us in
the morning. Dr. Mookerjee made the
proposition that we should declare that
we believe in democracy and things
like that, and that if anybody attacks
us, if any dictator takes a step for-
ward, then we will go forward and
articipate in the fight for democracy.
at is nothing but alignment. He
talked a great deal about courage—
spine is the greatest part of the
human anatomy for him—but still I
do not see how the policy he advocates
differs from alignment which some of
these people advocate. The position of
India today is this. On the land fron-
tier she is faced with the biggest land
Power in the world, on her sea fron-
tier she is faced with the combination
of the biggest naval Powers of the
world. Once you align you are doing
nothing but translating, on global
terms, the old balance of power )p‘%ucy
once pursued in Europe, which to
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bigger and bigger wars. Naturally,
once you align with any of the two
blocs—it does not matter which—the
other bloc will seent danger and it will
not be right or wise for it to allow
time to pass in which India’s huge
man-power is mobilised and her indus-
trial potential is put on a war footing,
because in that would lie the extinc-
tion of the other bloc. And therefore
it would be in the interest of the
other bloc to instigate border inci-
dents or to declare open war so that
that country may not be in a more
disadvantageous position later on.

Therefore, this policy of neutrality,
let it be known to the embassies of
the world, is pursued chiefly and only
because of the intense desire of India
for world peace, and I submit this is
also the only policy which is in the
best interests not only of this country
but of the whole world.

Coming to specific questions, the
foreign policy of India has been
extremely successful. The foresight
that India has shown and the advice
that’ she gave, which was not heeded
at the time but later admitted to be
correct, is I think a very surprising
thing indeed and is a thing of which
we can be really proud. About China;
India advised to admit China into
the U. N. O. Quite a number
of countries opposed that idea,
but it is now recognised by poli-
tical thinkers that had China been a

_member of the United Nations most

of the complications that the world is
faced with today would have disap-
peared. Again, as regards China there
is a confusion in people’s minds.
China, just because she is a communist
state, is treated differently than she
would have been had her Government
been of another type. And Europe, I
submit, is making the same mistake
which it did with Russia twenty-five |
years ago when Russia was considered
an outcaste and the whole world com-

* bined to keep her at bay. Then it

was the nationalism of Russia that
stood face to face with difficulties and
it was nationalism that triumphed, but
it was communism that capitalised the
success. Today also we are exciting
the nationalism of China, a country
with nearly 500 million people, ,and
the feeling of pride of their race; the
feeling of pride in their country, will
make the Chinese stand up. If you
keep them away you will find that
they will become invincible. There
will be hardship, there will be suffer-
ing, but that is not the way to meet
cQmmunism.

As regards the questions of Tibet
and Nepal, I think it was the great
capacity shown by this country to see
other people’s point of view—not only
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see other people’s point of view but
dee it with sympathy—that made it
possible for the armies marching into
Tibet to be stopped without firing a
single shot. And I think that it is
because of the good will that India
has created in China, and because of
India’s desire for peace and her real
faith in peace, that she- has made
other countries realise her aim. The
question of Nepal involved a question
of progressive ideas and we all sym-
pathise with any progressive move-
ment. It was also a question of a
border country and thus involved the
question of security. It was a very
delicate problem and within a few
months India managed to settle it
with very little loss of life and pro-
gerty. The present statesmanship in

epal will, I hope, take advantage of
this and see that the position is con-
solidated.

Now, I will come to our little neigh-
bour Pakistan. (An Hon. Member:
Why little?) I am one of those who
_feel that partition is one of the
saddest episodes in the history of our
country. I need not repeat what
Pakistan has been doing. My friend
Dr. Mookerjee has been saying it again
and again. Only a few months ago,
lakhs of people were coming with their
property lost, their kith and kin
killed. They were coming with tears
in their eyes; they were coming with
bleeding hearts. At that time my
friend advised—and probably he
might advise the same thing today—
exchange of population. War was
also mentioned. I will not deal with
war, because war is not really sug-
gested very seriously. But what does
exchange of population imply? It
implies an admission on the part of
India of the two-nation theory against
which we have been fighting so long.
It means a renunciation of that which
India has stood for in the ages. Apart
from all the miseries and the econo-
mic chaos and ruin that a transference
of people from one place to another in
crores implies, it is the ideological
consideration that is important. India
has always stood for harmony amongst
groups of people. She has always
stood for a synthesis of cultures and
religions. She must always be true
to the philosophy which declares,
“Even those who worship other Gods
worship also me, oh! son of Kunti!”
If India is not true to this philosophy,
then very respectfully I submit to the
House that while this remedy might
heal the body of India it would inflict
a lasting wound in the soul of this
country. Our Prime Minister in the
teeth of opposition came to an agree-
ment: he had the strength not to be
carried away by frenzy or momen-
tary passion. Now we all realise that
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that peaceful process is the correchk
one. There has been a lot. of criticisug
of the Delhi Pact, but I submit that
the conditions as described by my
friend Dr. Mookerjee are not irue

facts. Although they are not still sati

factory, they are not what they were
before April last year. Things are
moving in the right direction and the
Government of India has tried to hedl
the sore and the sore is healing.

. There is only one pin-point and that
is Kashmir. About that, my fight i
not with Pakistan: Pakistan will work
in her own interest. My fight is with
the United Nations Organisation and
the Security Council. It took only a
few hours for these bodies to deciars
aggression in Korea. But although
three years are over, the United Na~
tions Organisation has not the strength
or the conviction to face the facts. and
declare to the world what is the cor
rect pnsition. As long as the UN.O:
is a mere Assembly of Big Powers
and does not convert itself into an
Assembly of the People; as long as.it
shirks the issue and does not try and
see the position in its true aspect apd
unhesitatingly declares what is the
correct fact, so long will there be no
hope for the United Nations.

In conclusion, I would only say tha
looking at the picture as it was before
and as it is today, we are left in né
doubt as to whether our foreign policy
is justified or not. If our foreign
policy is correct, theh I would request
the House not to grudge any expens
diture on our Embassies, because they
are the eyes and ears through which
we see the world and they must be
well looked after. England spends on
her Washington Embassy in pay alene
£;}_ million and on publicity £14
million. Our needs are just the same,
but our expenditure is very little
compared to England’s. I would
therefore request the House not tp
insist on economy in regard to owr
Embassies. :

.

I have come to the end of my story.
Only a year ago, there was trouble ip -
Nepal. Armies were marching in
Tibet. Refugees were pouring in
India in lakhs from Pakistan. Thege
was a possibility of war with Chinag
at one time, war was only a questiop
of days. Today, Nepal problem has
been peacefully settled. “The Tibetan
Delegation is going to China to arrive
at a peacefu! settlement. The Pakistap
refugee question has been solved -a
great deal.. The prospects of war are
also receding. For all this, the onp
reason is that we had one who is
in our hearts, who has taught us to
shed fear. It is only when the world
sheds fear and develops the capacity
to see the other man’s .point of view
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’m peace is possible. In that direc-
India is making a great contri-
bution. .

¢ The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I am grateful to you, Sir, for
this opportunity given to me to inter-
vene in this debate at this stage to
gay some things on behalf of Govern-
ment. Those hon. Members who have
already spoken have been so exceed-
frigly kind and gentle in regard to our
foreign policy that there is really very
little that I need say in defence of it.
Something has been said about vari-
aus matters—some relatively secon-
dary and some smaller matters—con-
nected with it. The main thing is
after all the objectives and trends of
our foreign policy and as far as I
have been able to make out there is
a very great deal of agreement in this
House in regard to those objectives and
trends. So, I must express my grati-
tude to this House for its kind recep-
tion of this subject.

It is not an easy matter for me, or
anyone else, to speak about a subject
which is as broad as the world and
which involves so many varied and
difficult problems. I confess that
although I have given a great deal of
aftention for a large number of years

. these matters and am constantly in
touch with developments in the world,
I have not grasped this sorry scheme
of things entirely. I try to do sc as
much as I can and take cnunsel with
my colleagues and advisers, but in the
nature of things the world and the
foreign policy that goes with it be-
come more and more cemplicated.

$r.u.

An hon. Member, speaking this
morning, quoted a dictum of Bismarck
and laid down that we should consi-
der our frontiers to be somewhere in
East Africa, Malaya, Burma and vari-
ous other distant places. Now, that
observation of his and his quotation

* grom Bismarck for a moment trans-
rorted me to some other century. And

_am sure that my hon. friend who
guld .this himself mostly spends
time in some other century. If he

ere to refer to Bismarck and his
‘d@lcta in this connection, he will " find
that not only is Bismarck long dead,
but his policies are ‘deader’ than Bis-
marck. And if any person or any
g)untry seeks to follow that policy, he

bound to fail. If we think in terms
of our frontiers thougands of miles
away from India, then others will
think of their frontiers in India—it is
obvious—and immediately clashes are
bound to arise. The fact of the matter

28 MARCH 1951

List of Demands 5289

is that this nineteenth century outlook
of the world, which the hon. Member
represents in this House, ‘is an outlook
of a few European powers, a few
European imperialist expansionist
powers who were trying to spread out
all over the world,—in Africa, in
Asia, etc.—sometimes coming into con-
flict in thege distant continents, some-
times overlapping, sometimes coming
to war with each other, trying to
grasp the world and dividing it
amongst themselves. There is no part
of the world left now for any imperial-
ist power to divide or to seize hold
of. They may, of course, try to do
so and may even for a moment take
possession of some territory here and
there. There is no doubt also that
there are still very strong expansion-
ist powers, whatever their other policy
may be. So that, let us forget the
nineteenth century and even the early
part of the twentieth century and think
of this rather critical, rather tragic,
moment of the middle of the twen-
tieth century that we live in. Let us
also not imagine that foreign policy
is now a kind of game of chess played
by superior statesmen sitting in their
chancelleries. It is much more com-
plicated and it is a thing involving
the passions of hundreds of millions
of people, involving economic urges
brought about by a variety of factors,
involving the consequences of the tre-
mendous technological developments
that have taken place, involving war
on a scale which is wholly unimagin-
able even to us here, today, though
we read about it. So, it is a complete-
ly different thing.. It is not a question
as in the old days of siding with one
power against another and trying to
get something out of it, gambling for
some possession and advantage and so
on and so forth. Therefore, it is not
an easy matter to deal with this posi-
tion except by trying to understand
some basic causes underlying it, except
by having some kind of objectives for
which one strives, except by having
some kind of a yardstick by which
one can measure one's own activities
or policies.

Normally, when people talk about
alignment and the like, it is, to say
the least of it, a tremendous over-
simplification of the issues. One can
understand alignment in times of war
—everyone is forced to do that: one
sides with one power in a war. But I
confess that I have completely failed
to understand why this war-time psy-
chology should be imported in times
of relative peace and people
should try to compel this coun-
try or that to line up with this
group or that. I am not concerned

*for a moment with the policies of this

group or that. But my simple policy
—and it is not a negative policy, it



5200 General Budget—
is not a passive policy—is first of all,
as far as possible, doing our utmost
for the avoidance of world war, or
any war; secondly, of judging issues
on the merits and acting accordingly.

What does this word ‘alignment’
mean? It simply means doing some-
thing which you think is not right,
but because some others think it is

right for you to do it. It means
nothing else. It means that on’ the
merits you may have one opinion, but
because you are tied up to somebody
else you have to surrender your
opinion, you have to give up the
policy you would normally pursue,
because somebody else wants you to
pursue some other policy. That is
what alignment means. I do not think
from our own point of view that would
be a right policy to adopt, more éspe-

cially with all our background,
not of today, but of a quarter
of a century’s background. It

would be completely wrong and we
would fall between two stools. We
will neither follow the policy based
upon our inherent past ideals and our
present needs, nor can we easily fit in
with the new policy. Therefore, our
present policy is an automatic and
normal development of what we have
thought and said and it so happens
that it is of some help towards the
n;aintenance of peace, or the avoidance
of war.

I am not a prophet and I cannot
say what troubles the future will
bring in, because we seem today,
looking at the world picture, to be
continually talking and discussing
navigation when the ship happens to
be going down.

Now I shall refer first of all to some
of the subjects mentioned in the
course of the debate. They are rather
minor ones and I would prefer not to
deal with minor subjects. My collea-
gue the Deputy Minister will deal with

me of these matters. But one or
ievo points I would like to refer to.

There was a reference, repeated
reference, to external publicity. Now
I am completely free to confess that
I am not satisfied with our external
publicity. I am not satisfied with it
for a variety of reasons, among them,
being, first of all that it is inadequate
because of financial and -such like
reasons and secondly, taking it all in
all, the personnel is not quite so train-
ed or satisfactory as we would want
to have it. Hon. Members who refer-
red to this said two things which are
slightly self-contradictory. On the one
side they said that they want persons
in charge of our external publicity to
experts in India’s _background

be
history, culture, etc. I agree. We
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certainly would like to have those
persons. They also said that they
should be trained journalists. Now,
normally these two qualities are not
to be found in one person. In addi-
tion to that, of course, there are’
obviously some other qualities re-
quired, not only general qualities but’
special and specific qualities relating”
to the particular country they may
serve in. A person may be a greaf
success, say, in the United States of
America and may be a complete
failure, say, in China or in some
European country. It is a very diffi-
cult thing—just as in the choice of
diplomatic personnel—the choice of
our Officers engaged in external publi-
city. But apart from this I should
like the House to consider that exter
nal publicity can be done in a way as
the United States of America or the
United Kingdom, that is great coune
tries with great resources indulge in\
:I‘he amount of money they spend on
it is enormous and completely beyond
our resources. Personally, even if :
had that money I would not spend it
that way. I would much rather use
that money for our own developmeng
in the country than spend such vas$
sums in the way such sums are spenf§
by some of the big countries. If you
do not spend those sums you have to

« function in a different way. You cane

not compete with them in this way,
and we do not want to compete with
them. Our ways are different. Our -
background is different. The fact of
the matter is that external publicity
can be helped or can be hindered by
the capacity or lack of capacity of
your representatives, but ultimately it
is governed much more by what
happens in your country and not what
we say about it there. It is governed
by your general policy. .

And what is the test of externhl
publicity or, in fact, of a foreign
policy? The ultimate test is whether
your country rises, generally speakin,
ine status in the councils of the worl
or in international affairs. \That is the
general test, apart from any particular
subject that may come up. Today, if
I may venture to say so, India may
be heavily criticized—and India
criticized, because of her general poli-
cy, by those countries who do not
approve of that policy—nevertheless, at’
no time previously was the importance
and status of India greater than to-
day. I do not wish to exaggerate this
point and it may have no great rele-
vance because ultimately it is what we
are here in India that counts, not any
right or wrong reputation that we may
have elsewhere. ‘But the fact remains -
that progressively our status ir world
affairs has gone up, our voice counts—
whether it is liked or disliked. A=:d ¢
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makes a difference, not because our
extérnal publicity is good or bad, but
because of other factors. In regard to
certain other matters where public
opinion in the world or in some coun-
tries may be against us, or may appear
to.be against us, that is governed far
mare by extraneous considerations than
by. what our representatives may or
may not do. I think you expect too
muceh from our representative abroad
if ;you think that he can influence a
whqle country by some, shall we say,
pamph!ots, sheets or talks that he may
give. Ile can only emphasize what our
general policy is, bring it to the notice
of. other countries. @ He cannot con-

vipce them if they do not want to be.

capvinced. He has to function within
thes orbit of our general policy. If
that general policy for some reason or
other is not approved of by the other
overnment or by public opinion m
-other country, then it is not his
fault, The responsibility is with us.
Unfortunately today there is a great
deal of adverse criticism in some coun-
tiigs against our policy and some-
tupes that criticism takes rather a
personal shape too. Well, I do not
nk we should, much as we regret
it, -pay too much attention to this,
or at any rate we should not either
allow our minds to be filled with
resentment against such criticism or
allow it to deflect us from any policy
- which we consider right. )
About foreign possessions in India
gome hon. Members wanted us to
issue some kind of an ultimatum. It
is extraordinary how far some hon.
Members go on what _they call a
‘Btrong line’. They warnt us to issue
an ultimatum to the United Nations
urily Council, to the various coun-
fries, to various possessions in India,

fo anybody who according to them does -

not function in the way they think,
he or it ought to function. That is
not the right way. Apart from that
it is not a very realistic way of look-
ing, at things. One does not go about,
in. this complicated world, issuing
ulfinatiims, unless one follows the Bis-
marckian policy that the hon. Member
referred to, and has the strength of
Bigmarck behind and has the corres-
onding weakness on the other side.

- that, our policy in regard to the
foreign possessions has been this. First
of.all, it is perfectly clear that India
cannot tolerate any footholds of foreign

#rs in this country. Further, that

.so {ar as those peoples are con-
cerned we want to get them an oppor-
funity to live their qwn life, to have
awonomy to decide their own internal
fate, if I may say so; because they
have also a background of two, three
or-four hundred years of history of a
certain varied type of culture. We do
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not wish to interfere with it. That is
not our Government’s policy even
though some individuals might talk
about it. That.being decided, how are
we to bring this about? Obviously,
there are only two ways of bringing
this about, either by war wor by diplo-
matic means. So far as war is con-
cerned weé do not wish to have war
and we rule out war for anybody
unless we are forced into it by. another
party. ,That is for the House and for
the country to decide. If they want to
go in for war at any pretext, we do
not—whatever country it may be. But
the world being what it is we have to
be prepared for war and we keep an
army and navy as efficiently as pos-
sible. So that, "the only alternative
left to us is the diplomatic method,
and we pursue it. Remember also the
present state of the world. Progres-
sively it becomes more and more of a
powder magazine and it is dangerous
anywhere, whether it is outside India
or in any part of India—or if I may
casually say, in Kashmir—for any step
to be taken which apart from affecting
that immediate question is dangerous.
for peace elsewhere too. So one has
to go slow, much as we dislike it in
regard to these foreign possessions.
And it may be that in the ultimate
analysis that relatively slow progress
now may be the swiftest in the end.
Otherwise, if one gets entangled it
may take much longer.

I do not wish to say much about the
major questions in the world,
whether in the Far East, in Korea, or
in Europe. The House knows that
foreign ministers of certain important
countries are meeting in Europe and
proceeding very slowly in coming to an
agreement even in regard to the sub-
jects for discussion. So long as people
discuss these matters round the con-
ference table, there is always hope of"
some solution being found. It may not
be a final solution but at any rate it
will avert war. Our object today has
been for the same method to be em-
ployed in the Far East, that is the
powers concerned to come round a con-
ference table. At one time, it almost
seemed as if this could take place, but
unfortunately it did -not and events
took a different turn and the United
Nations passed a resolution which for
the moment came in the way of some
kind of negotiated settlement. Since
then, war has proceeded in Korea and
whatever the result of that war may
be, I suppose Korea and the people of
Korea will largely vanish away and
fade. I suppose Korea will remain,
but it is a sad commentary in our
present day politics that whether a
country goes to enslave another coun-
try or waether it goes to liberate it,
the consequences on that unhappy
country are exactly the same and that
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is death and misery by the milliomr
The situation in Korea from the United
Nations point of view has improved
somewhat in the last few months.
There have been no major military
actions for some months, but there has
been some slight improvement. I
rather doubt if that has made any
great difference in the situation. I
am no military expert and I can say
nothing but another curious feature of
the situation has been brought to our
notice again forcibly in recent’ days.
The United Nations was meant to be
and was organized as an institution for
the preservation of peace. The United
Nations today are engaged in meeting
aggression by armed force. The Unit-
ed Nations has no armies really to
carry oL wars; it has to rely on others.
A new development is taking place, a
rather remarkable one that military
commanders in the field make state-
ments about political policies. It is a
very extraordinary development which

is fraught with grave consequences for -

all the cquntries concerned. The
course of development during the last
few hundred years among all coun-
tries, whatever they may be, whether
they are democratic or non-democratic
has been for the civil Government of
fhe day to lay down policies and for
the armies in the field and the com-
manders to carry it out. In determin-
ing that policy, no doubt the comman-
der is consulted, his views are taken on
the military situation, but policies are
laid down by Governments and not by
commanders in the field. Certainly no
commander in the field, so far as India
is concerned, is going to have any
voice in laying down any policy at any
time. It is the Government of India
that will do it. But this strange thing
is happening in the Far East, that
policy making statements of great sig-
nificance are issued sometimes by the
commander in the field, who in his
profession has a very great reputation;
he is a great general, but whose in-
cursions in politics may not be so
happy. On the whole, if I may
express my oOpinion, rather guardedly,
I would say that the last two or three
months, to put it negatively, have not
brought war nearer. On the whole
the tension or the prospect of world

war has rather receded; it has by no-.

means disappeared, but it has receded
somewhat and that is some gain, pro-
vided we can take advantage of that
gain, provided we do not get used to
it. If we carry on in this way and
perhaps if we have to meet some
grave crisis, some eruption suddenly,
we cannot overcome it.

. One thing which is "not related to
this—it just occurred to my mind
because what was mentioned was
about India House, our High Commis-
sioner in London. One hon. Member
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said that he had learnt that India
House did not submit any accounts or
papers. etc. here and was a kind of
imperium in imperio. 1 was very
greatly surprised to learn this because
it was complete news to me but in
order not to make any mistake, [
referred the matter to my Ministry and
asked what the position was, and as
I knew, I was told that this statement
of the hon. Member was very, very
far from correct. I will read out the
note I got from my Ministry about this
matter. ’

“Not only all the High Commis-
sioner’s Office figures are audited
by the Auditor of the Home Ac-
counts in London, but the final
.consolidated figures of expenditure

List of Demands

are sent by the Auditor to the
Accountant  General, Common- °*
wealth Relations Office here. for

incorporation in the Central Gov-
ernment accounts. The High Com-
missioner sends us full details of
his budget estimates. These are
. scrutinised and approved by the
Ministry. This second procedure
has been in force since last year.”

There is no question of the acceunts
or any part of the accounts not being
scrutinised etc.

My hon. friend, Dr. Mookerjee also
referred to India House in rather
mysterious terms and suggested that
some enquiry might be made. So far
as I am concerned, I am perfectly
prepared, whenever there is any reason
for it to have an investigation or an
enquiry. But one must have some
specific subject for enquiry. It is true
that India House at the present
moment is by far the most expensive
of our foreign missions and at the
same time India House is not just a
foreign embassy. It is a collection of
all kinds of important and miscellane-
ous activities, some derived from the
old India Office, a very .large educa-
tional section dealing with thousands
of Indian students, a very large
section dealing with our Army and
Navy and Air force, a large sece
tion dealing with the Supply Departe
ment, a large medical section and se
on and so forth. Now, it is open, of
course, for us to vary or change that
organization or to limit our activities
whether in the military field or the
educational field or. the rest. But one
must remember that quite apart from
the normal ambassadorial functions,
which again in London are far heavier
than any other mission abroad, London
still continues to be one of the highly
important world centres from the pob-
tical point of view as well as from
the economnic point of view, so far as
we are concerned. So, quite apart
from the very heavy ambassadorial
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work that it has to undertake because
of these various important depart-
ments, they can be examined whether
any economy could be effected. That
is a matter for examination, but this
vague idea that something is wrong
vaguely, does not help at all. Any
particular matter that is brought to
;:nutr notice can certainly be looked
0.

Now, the House knows that in our
dealings with foreign countries, per-
haps the most important country is

a an. For a variety of reasons,
lg‘art from being our very near nei-
ghbour, past history and all that has
happened in recent years have raised
many problems. Past history has
really made Pakistan part of India.his-
torically, culturally and the rest. So,
on the one side we are intimatel
ronnected with them in spite of a
that has happened. Large numbers of
people in Pakistan have their friends
and relatives here; large numbers of
people in India have their friends and
relatives on the other side. When
ﬁopb come from the other side, when

hey go from one country to another,
theg meet their old friends and they
embrace each other and they forget
for the moment the new barriers that
have arisen and talk of old times with
a certain nostalgic feeling. That is
s0. It is also true that what has hap-
pened during the last 34 years has
raised enormous problems. The Par-
tition would have raised them in any
event; but what happened after the
Partition has made them infinitely
worse. All these years, we have
been struggling to meet this position
and somehow to get back to norma-
lity. We have not succeeded although
we have made some progress. Any

roblem, whether it is the problem of
ast Bengal or any other part of
India as regards Pakistan is basically
overned by this Indo-Pakistan rela-
onship which exists today, which is
not a normal one, and behind which
lles a great deal of suspicion and fear.
How are we to deal with this?

Dr. Syama Prasad Mookerjee thought
that we were inconsequential and illo-
gical: on the one side we talk of
.coming to terms with Pakistan, being
friendly to them and arriving at a
trade pact which he said helped
Pakistan to get strong; on the other,
we are talking in strong terms in
regard to Kashmir or some other

lace. That is true. We do both,

ause both are necessary. Obvious-
you cannot take up an attitude
at there are no problems, because
there are t!n-oblems. Nor can you take
up an attitude that because we have
‘mot come to terms in regard to
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Kashmir, we go out for an all out
conflict. These are the two positions,
very logical positions no doubt, but
logical‘only in the theoretical sense,
not logical in the real cense of the prob-
lems we have to face today. The
result is, we have to pursue in a sense
both these policies. It is really one
policy and the policy is this. We are
convinced that India and Pakistan
must -as rapidly as possible revert to
normality in regard to their relations.
We are 'so situated that we must have
that close co-operation which two
neighbouring countries have. Mr.
Bakar Ali Mirza said that he deeply
regretted the Partition. So do all of
us. Nevertheless. I think we all realise
that however sad the Partition was,
however sad the consequences of Par-
tition were. the fact remains that
Partition was approved by or accept-
ed by us and it must remain. Any
idea or attempt to go behind that is
not only utterly wrong from the prac-
tical point of view. but is fraught with
the gravest consequences. It may be
some sentimental approach of the
problem: but it is not the real ap-
proach. Therefore, one recognises the
fact that Pakistan and India are two
independent neighbouring ° countries.
Now, from the economic point of view,
from the political or any point of
view, they should have close contact
with each other. It is only when they
develop -those contacts that our rela-
tions will be more or less normal.
Before we do that, we cannot get rid
of the difficult problems that the Par-
tition and after have raised. We try
to meet them; we try slowly to get
over them. or us to ‘lose hope and
say that these problems cannot be
solved has no meaning. We may as
well say that the world problems can-
not be solved and therefore we declare
war against the world. We do not.
We struggle; we go step by step.
Sometimes we succeed. Only recently
we came to a trade agreement. Why
did we come to this trade agreement?
Not in a fit of generosity for Pakistan,
though it is not bad to be generous,
because generosity pays in the end
provided it does not injure. provided
you are not generous at somebody’'s
expense or at the expense of your
country’s interest. Of course, that

would be wrong. Otherwise, it was

hot a question of generosity. An
objective view was taken of the condi-
tions apart from sentiments and a
decision was taken which no doubt
profited Pakistan somewhat, but which
profited us also. Otherwise, we would
not have taken that. There is a ten-
dency to think that anything that
might perhaps injure or harm the
opponent is good because it injures the
opponents. But, it may also injure us.
Therefore, the trade pact was a step
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not only objectively considered a de-
sirable step. but also one which went
some distance towards bringing some
normality in our relationship. Other
questions remain as the House knows.
There is the canal waters issue, the
evacuee property problem—very im-
portant matters; they remain. We
have made various approaches of
which this House knows. I will not
go into them.

Finally, I come to the Kashmir
issue. Normally, I would not have said
much about the Kashmir issue because
it is, at the present moment, before
the Security Council. I believe it is
coming up tomorrow at Lake Success.
But, I should like to say something now
in order to remove apparently some
doubts that have arisen or some con-
fusion that has arisen, not in the minds
of Members of this House, but rather
of others. I should like to say here
one thing. More than one hon.
Member talked about our withdrawing
this from the Security Council. That
may be a reaction which is under-
standable in the circumstances. But,
nevertheless, I do not think that, if the
hon. Member thinks about it, he will
advance that argument. First of all,
I am not quite sure if anything can
be withdrawn at all in this way. It
will be a gesture which will have no
meaning. Secondly, this would mean
our re-orientating our whole basic
policy towards the United Nations
Organisation as well as to the great
nations in that Organisation. It is not
a small matter. We have from the
very beginning looked up to the Unit-
ed Nations Organisation, not because
we considered it a perfect organisa-
tion, but because we felt that it was
an Organisation the basis of which
was right, the object of which was
right. Although it may have gone
wrong often enough, nevertheless,
some such organisation was essential.
If the U.N.O. ceased. to function to-
day, it would be a disaster in the
world. All the nations of the world
will then have to start another orga-
nisation, may be on a slightly different
basis, but more or less something com-
prising the various nations of the
world. My own feeling has been a
feeling of distress that the U.N.O. has
somewhat drifted from its original con-
ception. Nevertheless, whether it has
drifted or not, it is the only world
organisation and it would be a dan-
gerous thing for any country in a fit
of impatience, to weaken that organisa-
tion, and cut itself away from that
organisation because then there will
be nothing left to cling to in the inter-
national sphere. Therefore, any sug-
gestion that because of the Kashmir
issue, we should do something which
would amount to our cutting ourselves
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adrift from that Organisation, I
think, is wrong and should not be
advocated. We have, if I may submit
with all respect, in this world to
avoid any sentimental or passionate
approach to these problems. In regard
to Kashmir, it has sometimes been
said, not in India but abroad, that
India’s approach is a sentimental one,
Well, if India’s. approach is a senti-
mental one, I do not know wHat
Pakistan’s approach is and how it
could be characterised, as one reads
about it day to day from the Pakistan
newspapers. ~

Anyhow, I can assure the House that
the Government of India consists of
persons—I know my colleagues—who
certainly are not people who are easily
swept away by sentiments. They are
men of great experience and with a
capacity for cold-blooded reasoning
which is remarkable. May I also
remind the House of a fact which
people may forget, that after this in-
vasion or raid of Kashmir, for some
months afterwards, we had the good:
fortune to have Gandhiji still with us.
We all know Gandhiji and the world
knows him and he was no lover of
war or of any kind of violence; and
hardly a day passed when I did not
seek his advice in matters that
troubled me. In regard to the Kashmir
issue I went to him many times, I
went to him on the very first day
when this problem. arose, to seek his
advice. I did not wish to entangle himr
and put the burden on him; neverthes
less, I wanted to know his reaction
on all important things. What he
said and his attitude to the problem-
is not a private thing, because he
repeated it in his prayer meetings. It
was not a sentimental thing, it is not
as if he was swept away by some
sudden gust of sentiment, because he
did not function in' that way, but he
had. after a close analysis of the:
whole problem come to certain con-
clusions.

Now I should like to say something
about Kashmir and the situation as
it is to-day. The House will remem-
ber that a short while ago, a resolu-
tion jointly sponscred by the United
Kingdom delegation and the U.S.A.
delegation was brought before the Se-
curity Council. We felt when we read
this resolution, I must say, greatly
distressed. It seemed to us so com-
pletely wide of the mark to ignore so.
much of what had already happened.
that we could not just understand how
the able , representatives of great.
nations could possibly have sponsored.
that resolution. At that meeting of.
the Security Council the Foreign Min-
ister of Pakistan also spoke at great
ength and made charges which were:
remarkable even for him their
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wildness. I had something . to say
about it—I forget whether it was in
this House or elsewhere—but I-do not
wish' to repeat all that. But the way
this resolution was brought forward,
the approach of the resolution rather,
at this juncture, seemed to us ' from
-every point of view, dangerous for
peace. Now, when we find that the
whole approach to this question con-
tinues to be wrong and distorted, one
‘cannot remain silent. It is an approach
which I think is wholly unfair to
India and the people of Kashmir. We
made it clear that we could not
accept that resolution and so we were
not prepared to suggest any amend-
ments to it. Now, in the place of
this joint resolution, an amended reso-
lution has now been placed before the
Security Council by the same two
sponsors. There is some improvement
in this; but even now, the basic
feasure is ignored completely as to
what the real position is, and there
are certain recommendations which we
have all along made it clear we can-
not accept. Apart from this amended
resolution, I must -express my regret

at the tone and content of some of the.

speeches made there, especially the
speech of the representative of the
United Kingdom, which display what
appears to me to be an astonishing
ignorance of the entire problem.

I should like the House to remember
in this connection that not only when
these resolutions were placed before
the Security Council, but long before
and since, there has been a continuous
and intensive propaganda in Pakistan
for jehad against India. Now, it
seems to me that. with the background
of jehad and with a background of
wild charges made against us, it was
hardly possible for any talk or set-
tlement. The background has to im-
prove before you can talk in a friendly
way or at any rate, in a way which
may lead to some kind of result. Now,
India—I hope we have made it clear—
desires peace above everything, peace
for the world and peace with all our
neighbours. But India is not quite so
feeble or weak as to submit to insults
and threats of jehad. From the very

‘beginning it has been our declared .

policy that the people of Kashmir
should decide their future. We adhere
to that and whatever might happen,
. it is the people of Kashmir who will
.decide it. Because of this policy of
ours we accepted the idea of plebis-
cite, provided that the proper condi-
tions for it were produced.,. Those
conditions have been stated in the
resolutions of the United Nations Com-
mission and the Security Council in
August 1948 and January 1949. It is
because an attempt is made jointly to
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go behind those resolutions that there
has been difficulty in arriving at a
settlement about the conditions prece-
ding a plebiscite. @~ We made many
important concessions when we accept-
ed those resolutions. Certain funda-
mental matters remained on which
there- can be no possibility of any
further change or concession. Both
the substance and thé order laid down
in those resolutions of 1948 and 1949
were considered vital by us. We can-
not agree at any time to a vacuum
being created in Kashmir for the sake
of satisfying Pakistan or her sym-
pathisers. Nor can we agree to leave
Kashmir unprotected or ungoverned
or allow any outside authority, civil
or military, to take charge of that
country.

The resolution now proposed at the
Security Council does not flow from
the resolution of August, 1948 but is a
new proposition unilaterally produced.

-It is a new resolufion and the argu-

ments advanced in support of it by the
UK. and US.A. delegations put for-
ward a fantastic and entirely new
theory that Kashmir is a kind of no-
man’s land where the sovereignty is
undetermined.  Neither the United
Nations Commission, nor the Security
Council itself ever advanced such a
theory previously, . and indeed, they
could not do so because the facts were
clear enough. Kashmir is juridically
and politically an integral part of the
State of India and at no time has the
United Nations Commission or the Se-
curity Council challenged this fact.
The fact that a neighbour country has
committed aggression upon it and as
a result of war-a certain part of the
territory has been removed from our
factual control does not make any
difference to this basic fact.

Because of our desire for peace and
to avoid further bloodshed, we accept-
ed the cease-fire agreement and allow-
ed this military position to stand
pending negotiations. This has been
interpreted to mean as if Pakistan
had not only acquired some kind of
political right over the territory under
its present control but had also a
right to interfere in the other part of
the Kashmir State territory. We can-
not accept either of these interpreta-
tions. In no view of the case has
Pakistan the slightest right of any
kind. The issue of accession of
Kashmir to India is something aris-
ing from the Indian Independence Act
and the negotiations that preceded
it and it is fully in accord with all
that has happened with regard to the
accession of many other States. This
accession took place wnen India was
still .a Dominion of the Commonwealth
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and the act of accession was accepted
on behalf of the Crown by the then
Governor-General. It is strange for
His Majesty’s Government in the Unit-
ed Kingdom to argue that another
Dominion ‘acted  unconstitutionally.
The Republic of India inherited the
position left behind by the British
Government.

Apart from accession it has to be
remembered that India today is a con-
tinuing entity, taking over all the
rights and liabilities that vested in the
old India. We continue to be in the
United Nations without further elec-
tion. We took over-all the duties and

liabilities of the old India and in every"

other way the rights and responsibili-
‘ties of the old India came to us.
‘These rights and responsibilities in-
«cluded the protection of not only the
Indian States that had acceded to us
but any .others about which there had
been no accession to Pakistan. Thus
irrespective of accession we would have
had an obligation to protect the people
of Kashmir against aggression. Kash-
mir at no time has* been recognised
as a State under international law but
has been an integral part of India.
The Partition made no difference to
our responsibilities in regard to
Kashmir so long as it did not deli-
‘berately accede to Pakistan. We went
to the United Nations not to determine
the accession issue or where sovereign-
ty lies. We did not go there to seek
arbitration but to complain about the
aggression of another State, which was
likely to lead to international compli-
cations and probably affect peace.
Evidently the sponsors of the joint
resolution before the Security Council
have a short memory and have for-
gotten how the matter came before
the Security Council and the history
of the tragic events that had preceded
it. - The United Nations utilised the
position of our having made a refer-
ence in this matter to widen the scope
of their enquiry and despite the pro-
test of the Kashmir Government~ we
in order not to lower the prestige of
the United Nations gave every faci-
lity to the U. N. Commission. Until
this moment neither the U. N. Com-
mission nor the Security Ceuncil has
suggested that the question of acces-
sion. was arguable.

We have at all times been agree-
able to the idea of a peaceful settle-
ment by mediation. But we have not
considered arbitrament as suited for
the solution of a complex problem
like demilitarisation at the present
dangerous juncture. We submit that
this proposal for arbitrament is
neither a fair nor a healthy proposal
and it ignores the basic facts we have
mentioned.
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A great deal of stress has been laid
in the revised resolution and in the
speeches sponsoring it on the proposal
to have a Constituent Assembly in
Kashmir.
this no mention is made of the conti-
nuous threat of war that is hurled at
us by Pakistan from day to day. We
have made it perfectly clear that the
authority of the Security Council is
not challenged in any way by the pro-
posal to have a Constituent Assembly
in Kashmir. This follows naturally
and inevitably from our Constitution
and our general policy all over India.
It is intended to regularise the posi-
tion in Kashmir whereby the authority
does - not flow from an absolute
sovereign or “from a political party
but is derived from the people. I
want to repeat that Kashmir is an
integral part of India and is governed,
in so far as the subjects of accession
are concerned, by the Constitution of
India. We cannot upset or violate
our Constitution, because of - some
resolution put forward in the Secu-
rity Council. We are always prepared
to have the assistance of a mediator to
explore avenues of a settlement with
him. How far such a mediator at
the present juncture would be helpful
is a matter to be considered. But:
we cannot accept anything that flows
from the basically wrong argument
of the proposed resolution before the
Security Council.

I have ventured to remind the
House of the legal and historical
aspects of this case because of their
essential importance. We have no
desire to base our position on a legal
formula only but we cannot accept
the position that the law and the
Constitution on which we stand cam
be ignored.

Apart from the law the political
consequences of ary propqgsal or sug-
gestion have to be considered. It is
not a small matter for some kind of
an ad hoc decision but a matter which
concerns not only the four million
people of Kashmir but the hundreds
of millions of people of India and
Pakistan. It would be an act of very
little wisdom if something is done
which might lead to consequences in-
volving those hundreds of millions.

I ventured to repeat some of these
arguments m regard to Kashmir, not
because this House is not acquainted
with them or requires any c¢onvincing.
But unfortwnately in this world people
forget, ‘more especially when a wrong
thing is szid and said repeatedly, and
so I think it desirable to say this at
this stage.

So far as we are concerned our

While stress is laid upon °

policy in regard to Kashmir I believe -



5304 General Budget— 28 MARCH 1951 List of Demands 5305
[Shri Jawaharlal Nehru]
has been consistent throughout. There The Minister of State for Parlia-

‘

are certain essential basic principles
on which we could not compromise.
Apart from that we have always gone
out to seek a settlement. Where
these principles are being attack-
ed we have made it perfectly
clear then and now that we cannot
submit or surrender on these
issues. And I repeat that it is not a
matter of prestige—false or true—on
our part: it is not a matter of senti-
ment but of hard fact and of hard
appraisal of the situation and of the
consequences arising from any wrong
action that might be taken.

1 should like to express my gratitude
not only for what hon. Members have
said generally about our foreign policy
but for the patience with which they
have listened to me. :

Shri Kamath (Madhya Pradesh):
Sir. may I ask, in regard to the
observations that the Prime Minister
made about the partition of India, is
it the Prime Minister’s view. in spite
of the fact that there was no plebiscite
or referendum over the question of
Partition, a method which we have
suggested and even accepted for the
settlement of some other issues facing
us. that the partition of the country
has been approved by the people?

Shri Jawaharlal Nehru: The hon.
Member can hardly expect me to
answer that. I do not know if the
hon. Member is referring to the
whole or parts of the country or only
arts affected. What I said was this:
at this Partition is filnal and has to
be accepted and any attempt not to
accept it or work against it can only
lead to disaster and to graver prob-
lems in the future. Therefore we
proceed on the full acceptance of it.

Shri Hussain Imam (Rihar): May I
suggest, Sir, that in view of the very
{lluminating speech of the hon. Prime
ilgldnlsgfer we may sit for a little longer

ay

[ 'S

Mr. Deputy-Speaker: On the other
hand. I thought the hon. Member was
going to suggest that in view of the
very lucid exposition of the problems
by the Prime Minister there was no
need to sit further. that we may ad-
journ now and have some

ay we will go, on and I will
call a few Members one after another.
I hope the beautiful atmosphere that
has been created will not be spoiled.
This is a very delicate matter, and
therefore I hope the same atmosphere

continue. . :

leisure, -

mentary Affgirs (Shri Satya Narayan
Sinha): Sir. I would suggest that the
discussion continue till five o’clock
atterk'which the Deputy-Minister' may
speal

Hon. Members: No, no.

Mr. Deputy-Speaker: How long will
the Deputy-Minister take?

The Deputy Minister of External
Affairs (Dr. Keskar): Fifteen to
twenty minutes.

Mr. Deputy-Speaker: Then I shalt
call the Deputy-Minister at 4-40 p.m.
Meanwhile hon. Members may take
advantage of the time available. As
many of them as is possible may
speak, but the time-limit of ten to
twelve minutes may be observed.

Shri Joachim Alva (Bombay): 1
rise to stress one particular point
which my hon. friends missed this
afternoon. I wgant to mention the
problems of the countries of South-
East Asia which are nearest to us,
countries like Indo-China where the
war of jellied gasoline bombs is being
waged mercilessly and where whole
populations are moved by the spirit
of nationalism against the foreign in-
vader. I would very much like that
we express our sympathy with the
peoples of Indo-China. Though no
doubt the frontiers of the world have
contracted, and though no doubt our
frontier is neither at Cairo on this
side nor Saigon on that side, the
atomic bomb has destroyed all the
frontiers of the world. I specially
mention South-East Asia because if
the hostilities in South-East Asia cease,
two million tons of rice will be
released to us. Not only that, the
problems in South-East Asia cannot be
ignored by us because the countries of
South-East Asia are our nearest
neighbours and the conflagration may
spread from Ilndo-China to Burma and
then, whether you like it or not, we
shall be in it.

Secondly, I would like that we
express our sympathy more whole-
heartedly with the oppressed peoples
of the world, especially the people of
Morocco, Tunisia and Algeria. After
attaining our independence we do not
now seem to remember the woes of
other peoples stilk suffering under the
throes of imperialism or under the
throes of Western imperialism. We
have a duty to perform towards our
neighbours; we have a duty to perform
towards our fellow-sufferers whose
sufferings hegan long before ours or
even when we were suffering. Their
sufferings have not yet ended whereas
we have attained independence. We
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must express our whole-hearted sym-
pathy with those countries and assure
«our strength and moral courage to those
peoples who are still under the heel
of the foreign conqueror in Morocco,
Algeria and Tunisia. Unless the-prob-
lem of these oppressed countries is
solved we shall have no liberty in
the world and wars will still be waged
on account of these causes.

Another question I want to refer to
is Goa. As you know, the Portuguese
authorities, in Goa have been waging
.a relentless battle through Radio Goa.
‘What I apprehend in times of internal
commotion in our country or in times
of external aggression, is that this
Radio Goa will play a very mischie-
vous and malevolent role. This House
is perhaps not taking full note of the
landing ‘of Negro soldiers in Goa as
stated by some hon. Members this
morning. We must take note of°all
that is happening in Goa; for while
we may be embroiled in Kashmir or
in other conflicts, we' cannot allow the
heart of India to be converted into a
base of attack against India.

The end of the first world war saw
nationalism rising in the West, saw
aggressive and concentrated national-
ism coming in the U.S.SR. But the
end of the second world war saw the
rise of freedom units, self-governing
Asian countries. And the third war,
if and when it comes—may it never
come—if and when it comes, will
destroy the foundations of capitalism
through the atom bomb. The coun-
tries of Asia and Africa will also be
liberated. Therefore, we cannot but
express our sympathy on behalf of
those oppressed and subjugated peo-
ples of those countries in Asia and
Africa under the iron heel of Western
Imperialists. We must note that the
country and this House stand solidly

behind the Prime Minister’s fareign -

policy. Strangely enough there are
some straws in the wind and right-
away when this debate is taking place
in this House there is a conference for
cultural freedom meeting in Bombay.
We welcome all the foreign thinkers
and poets who have come to it, but if
an attempt is made by this cultural
minority to make an attack on the
basic values of our foreign policy we
shall certainly resent it. There is a
heading which has appeared in a
Bombay paper, “Cultural Congress will
devise scrapping of India’s neutrality”.
These are straws in the wind. We
shall see that we never allow any
minority in our country, in collusion
with outsiders who may come in the
garb of thinkers and writers and
journalists, to make an insidious
attack against our foreign policy. The
whole country and this House are
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behind the foreign policy pursued by
our Prime Minister.

There are many more things of
which one could speak. Some of my
hon. friends have already referred to
points of administrative detail. How-
ever, in conclusion, 1 would like to
say that in regard to Korea, the Prime
Minister’s warning regarding the cross-
ing of the 38th Parallel has now passed
into history. As regards China, she is
our next-door neighbour, with whom
we are linked by ancient ties of
friendship. We cannot allow anybody
to destroy China. The Chinese feel as
though somebody is sitting right on
their head and they feel worried
about a threatened invasion which
may take actual shape now or later.
Describing our foreign policy some
hon. Member wrongly said we are
sitting on two fences. We cannot have
any foreign policy except that which
is based on enlightened self-interest
and nagional character, on our past, on
our principles of peace and non-
violence, and also on-the fact that we
are a young nation, which has just
attained freedom. We shall join no
side lest we become the victims of a
Power where material values are
enthroned, or of another Power where
spiritual values are dethroned. We
have our own philosophy; we have
our own enlightened self-interest; we
have a very strong army and our law
and order are maintained exceedingly
well. If these two instruments of law
and order on one side and of defence
on the other are in good mettle, we can
see sooner or later that the home
policy, built on the strength of the
army and of the strength of law and
order, will eventually help us to build
up a strong foreign policys

[SArRpAR HUERAM SINGH in the Chair]

Shri Brajeshwar Prasad (Bihar):
I am sorry that Dr. Syama Prasad
Mookerjee is not in the House at the
present moment. But for his sugges-
tion that Government should make a

.declaration that in the event of war

India will give moral support to the
cause of democracy, I would not have
ventured to speak this afternoon after
the Prime Minister’s speech. I think
this is an entirely misconceived sug-
gestion. The struggle that is going on
in the modern world is not a struggle
between democracy and dictatorship:
it is a struggle between capitalismy on
the one hand and sogialism on the

-other. Above all, it is a struggle

between America and Russia for the
establishment of world hegemony.

1 hold the opinion that democracy
and dictatorship are not contradictory
concepts. The lowest common deno-
minator of all forms of government is
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democracy. It is the basis of all Gov-
ernments. Both totalitarianism and
parliamentarism are forms of demo-
cracy. The totalitarian form of gov-
ernment represents the indirect form
of democracy while parliamentarism
is the direct form of demo-
cracy. During the last War, a whole
nation stood behind Hitler. It is pre-
posterous to suggest that that form of
government was undemocratic or
tyrannical. Totalitarianism cannot be
prevented in a country by making a
declaration on the floor of the House.

Shri Kamath: Shout from the roof.

Shri Brajeshwar Prasad: Totalita-
rianism comes when the atmosphere
is ripe for it. Realising fully that the
next step in political evolution is the
establishment of world hegemony, I
hold the opinion that it is desirable
for us to join hands with China and
Russia. Of necessity, India will have
to join the great defence areas of
China and Russia. (An Hon. Member:
No.) It is a geo-political necessity.
We cannot remain neutral, in the event
of a war between China and America,
for if China goes down, with an
American-dominated China on the one
gide and Pakistan on the other, we
will be ground between the upper and
the nether stones of the grind-mill and
be liquidated out of existence.

World hegemony is inevitable. py
no stratagem on earth, the institution
of the. nation-State can be maintained
for long. The days of the nation-
States are over. The first question
before us is: what kind of world do
we want? And the second question
before us is: do we want the transition
to the new" world by methods of peace
or do we want it by methods of vio-
lence? If we join hands with China
and Russia there will be a peaceful
transition to the new world; if we

join hands with the Anglo-American -

bloc, there will be war and bloodshed
on earth. We want Asian hegemony
to be established over the world. (An
Hon. Member: Over the world?) Yes.
Do we want an American-dominated
or an Asian-dominated world? If we
want that there should be Asian leader-
ship in this world, we should join
hands with China and Russia, Whe-
ther we like it or not, Asja is going
to become omne. The question of
alignment or non-alignment is merely
a temporary one which will vex and
trouble us for some time to come, but
within a decade this question will be
one of mere academical interest:

Shri Hussain Imam: It is a great
*pleasure to find that even the worst
critics of the Prime Minister’” have
come out with a meed of praise for
his handling of the Nepal affair. Nepal
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.

is not a solitary instance in which the
handling of the foreign situation has
been peaceful, compromising and realis-
tic, but every step that the Prime
Minister has taken has proved to the
hilt the correctness: of his policy,
which is based on rationalism,
compromise and reality.

Let us look at the things he has
done during the past financial year.
First of all, we had the.Korean ques-
tion. His stand was that. the U.N.
Forces should stop at the 38th Parallel.
This was disregarded with disastrous
results to the U.N. Forces which we
all have seen. Again, when. the thing
was at a different stage, when the
aggressors had come back to South
Korea, he suggested the method of
compromise. He wanted to resist the
declaration of China as an aggressor.
It was disregarded. What is the
result? Today, the Good Offices Com-.
mittee has been unable to do anything
and the UN.O. has been unable to
make China bend its knees. That
was the second instance when the
advice of India was disregarded by
the U.N.O. with disastrous results to

itself.

Then, in the beginning of the finan-
cial year which is going to end, our
Prime Minister entered into an agree-
ment with the Prime Minister of
Pakistan in spite of strong protests
and dark forebodings. What was pro-
mised out of that agreement and
what has come out of it? Even if
it had succeeded in restraining the
flow of evacuees, it would have been
successful enough. The rate was as
enormous as Six or seven lakhs per
month. Not only did the agreement
stop this, but according to the statis-
tics, about 18 lakhs of people have
gone back to East Pakistan and six
lakhs have come to West Bengal

,That is an achievement in itself, of

which we &l can be proud.

After the very considered statement
which the hon. Prime Minister made
on the Kashmir issue, I would not
like to say a word. But I would just
like to say this, that the world has
seen and we have seen that his policy
may not appear to be very strong in
the beginning, but in she result it is
the right policy that can be adopted.
Therefore, we must all place our im-
plicit faith in him and let him be
the skipper who can guide the ship
safely ashore through the stormy seas
in which we are passing.

My only object in intervening in this
debate was to suggest that India is
not an ordinary country like other
countries of the world. It has a
special mission to. perform. I feel that
India in the not very distant future

.
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will be one of the first Four Powers,
if it is not already one of the Big Four
Powers of the world. As such, it owes
a duty to other suffering humanity
in Asia and Africa. Our Foreign
Minister has been trying to take up
cudgels on behalf of the down-trodden
people of the world. We had an
example of it im the case of Indonesia,
but that is not enough. As long as
imperialism remains in Asia and
Africa, it is the duty of India—once
itself a slave—to emancipate them and
it is by that action that we can estab-
lish a leadership of our own, not
through bayonet or Bismarckian policy
but through service which has been
the distinguishing feature of the policy
of Mahatmaji. I, therefore, suggest
that there should be a “Jawahar Doc-
trine”, to match the “Munroe -Doc-
trine” of America, to the effect “Hands
off Asia and Africa”; “Asia for Asians
and Africa for Africans” and “No
foreign power shall be allowed to re-
main”. That should be our objective.
It is no honour for India to be regard-
ed as a big power. India’s mission is
to liberate—as she™ has liberated her-
self—and it is only by that means
that we can establish, as I said, our
leadership through service.

America’s supremacy today in -the
United Nations is due to the fact that
tiny countries on the American sub-
continent have been given representa-
tion of their own. We with thirty-five
crores of people have got one repre-
sentative as against Guatemala’s ten
lakhs or so. It is unjust that popu-
lation should not be taken into account
in the matter of representation on the
United Nations councils. The inius-
tice is all the greater when we find
that large tracts of Asia are under
foreign domination. As soon as they
are liberated, they will side with us,
just as Indonesia and other countries
are siding with us. We must also
make it our bounden duty to compose
our differences with all our neighbours.
With Ceylon we have got some
troubles over the question of Indian
nationals, the same is the case with
Burma. All these problems must be
compromised. It is only by means of
this policy of ‘live and let live’, and
a spirit of forbearance, that we can
establish our position to which we are
entitled. That will be the day when
India will be regarded as the leader
of Asia and Africa, it is an objective
for which all of us should work.

Shri Raj Bahadur (Rajasthan): Sir,
I am greateful to you for having given
me an opportunity, though at the fag
end of the day. We know we are all
living -in an era which may be aptly

called “an era of no peace, no war”, .

or “partial war and no peace era”,
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On the one hand we see that the
Korean cauldron is raging with the
same unabated fury and heat. We see
signs of unrest in Persia over the
nationalisation of oil industry. We
see that the British have come out
with the declaration that they will go
in for production of Atom bombs. On
the other " hand we have General
Eisenhower’s declaration that he will
resort to the use of Atom bomb if that
will in any way influence the out-

" come of the war. Lastly, General Mac-

Arthur has openly come out with a
threat of utter destruction for China,
This is the predicament in which hu-
manity finds itself today. ,

Since we last discussed foreign
affairs on the floor of this House, the
world has drifted nearer to the brink
of catastrophe. In this atmosphere
surcharged with violence and hatred,
with. clouds of war gathering all
around, the lonely and solitary, but
firm voice of India. stands out for
peace and that voice of peace we
heard in the noble words of our Prime
Minister today. He has rightly said in
one of his recent press conferences
that in case the fury of atomic war
were. to be let loose upon humanity
not less than one thousand million
people of the world will be involved
in it. It might perhaps be an extreme
estimate. But nobody can deny the
possibility of uttermost destruction in
case such a war breaks out.

But when we speak with a firm voice

'in favour of peace, without aligning

ourselves with either side, our voice
is sought to be stifled and drowned in
the din and noise of political bicker-
ings and animosities. We know_ how
politics and hunger are being played
against each other. There is unseem-
ly delay for political reasons in the
passage of a Bill for the alleviation
of human misery. On the other hand
we are confronted with an Anglo-Ame-
rican resolution on Kashmir. When-
ever we speak of Kashmir, I am re-
minded of an incident that happened "
when the League of Nations was
functioning and I am amused to
think whether the League of Nations
did not actually function better than
the United Nations. That does not
mean that I have lost my faith in
the United Nations. I am reminded
of an incident which occurred in 1925.
In October 1925 the Greek forces
crossed the Bulgarian-Macedonian
frontiers. It happened to be a time
when the Council was not in session.
Bulgaria at once ran for the help of
the Council. The then President of
the League of Nations M. _ Aristide
Briand summoned the Council on three
days short notice, and issued an order
to both the parties to cease fire. The
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‘Greeks did not reply to that. When
the Council was assembled it issued an
ultimatum of 24 hours to the Greeks
that ‘ln case they did not cease fire
sanctions would be applicd against
them. The result was healthy. Truce
was secured and after that a Commis-
sion of Enquiry was appointed. The
whole affair was closed with a heavy
fine on the Greeks. This was the way
in which the League of Nations dealt
with the problem at that time—the
problem of ‘aggression.

But what do we find now, when our
territory has been openly and deli-
berately invaded by Pakistani hordes?
Could not the Security Council have
taken a lesson from history? It is a
pity that after the bitterest experience
that humanity has received during the
course of two wars the United Na-
tions have not acted even as expedi-
tiously and as reasonably as the
League of Nations did. That is the
state of affairs.

So far as the new proposal of arbi-
tration s concerned to decide the
destiny of a whole people, it appears
to me to be an unprecedented one. This
morning and in the afternoon I have
been at pains to find out whether there
was any precedent anywhere in the
history either of the League of Nations
or of the United Nations, where the
destinies of a people have been de-
clded by this sort of arbitration. The
House may be amused to know that
there has been only one incident where
such a course was resorted to, and
that was in the dispute over the island
of Palmas or Miniagas— a small island
situated somewhere near the West
Indies—between the U.S.A. and the
Netherlands. This was as early as the
4th of April 1928 and in that case
arbitration was resorted to only on
the mutual consent and agreement
between the two .contending parties.
It was never forced upon any of the
parties in the way it is sought to be
done in our case. It is very strange
and peculiar that this sort of arbitra-
tion is sought to be thrust upon us.
I do not know how far this resolution
claims to bring about peace. To me
it appears to be nothing but a sort
of blackmalil.

Some hon. Members have said that
our publicity machinery has failed. I
for one think that it may have its
own weaknesses or faults. But the
fact of the matter is that when people
shut their eyes, no amount of publicity
will convince them.

Do the Anglo-American. bloc not
know what happened after partition?
Do they not know that it were the
Pakistani hordes which committer]
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aggression? Do they not know that
even now threats ot a jehad or holy
war are being blatantly given? Only
this morning we read in the papers a
report that the so called Azad Kashmir
leader, Gulam Abbas, has presented the
Freedom of Kashmir to one Grand
Mufti of Palestine and that was done
not by handing over ¢he keys, but a
rifle, saying that this rifle and not
the key will open the gateway of
Kashmir for Pakistan and Islam. The
so-called Mufti has blessed it and said
that jehad is the creed of Islam. But
let it be known to the world that the
strong words—words free from all
doubt—that have dropped from the
lips of the Prime Minister have got
the solid backing and will of the whole
Indian people. India stands on its
own, it stands on a moral plane.
Kashmir is the heart of our hearts,
the blood of our blood, the flesh of
our flesh. It is an integral part of
India, and nobody and no power can.
separate it from India. We shall shed
the last drop of our blood to save and
defend Kashmir which is part of India.
In such circumstances as we find our-
selves in we shall have to stand on
our own legs. We shall have to look
for help from no other quarter but
mobilise our own resources, strength
and energies for the defence and secu-
rity of our motherland.

There are so many contradictions in
the present-day world. On the one
hand the United Nations stands for
peace. But the nations which compose
the United Nations are spending
thousands and thousands of millions
of dollars over armaments, over their
defence budgets.

Shri Kamath: Disunited Nations!

Shri Raj Babadur: My friend calls
it the Disunited Nations. I do not
object to it. My regret is that the
United Nations happens to be the last
hope of mankind for peace, the last
hope of civilization to exist. And if
the sort of policies that are being pur-
sued by certain of its members who
happen to hold the reins of the United
Nations succeed, perhaps the faith
which is put in it by the people, the
down-trodden people of other coun-
tries, the people of the less influen-
tial countries, might be shaken. And
it will mean disaster for the world, for
humanity and civilization. That is my
regret. Anyhow the point I was
making was that the U.S.A.. which s
the most important of the powers in
the world 1is spending over 12,000
million dollars over its defence. The
entire annual expenditure of the
U.N.O. comes to 50 million dollars. On
the other hand our defence budget is
only 40 miilion dollars. In such ca~
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cu.nsta.ces when we see that those
who stand out for peace and claim
peace are spending so much on their
armaments and preparing for war and
destruction, is it not proper for the
world, for all the nations, to think
that if humanity and civilization have
o survive they have got to listen to
the voice of peace that flows from the
lips of our Prime Minister?

Shri Alagesan (Madras): The Prime
Minister today took over some of his
old halo, the halo that surrounded
him during the freedom movement,
and he would be loved and supported
in the country for the stand he took
and the cause he represented of India
in Kashmir.

I would like in passing to make a
refergnce to our embassy in the Unit-
ed Kingdom though it has been touch-
ed upon by some hon. Members. Last
year while speaking on that subject I
had to mention that the budget of the
embassy is not submitted to the
Finance Ministry for scrutiny and ap-
proval, that it is simply submitted in
the old way and is not being scruti~
nized. I am glad to find that the
practice. has since been changed and
that the budget is now being submitted
for approval. But the slice that our
embassy in the United Kingdom takes
over is very large; it is about one-
fifth of the whole. While economy
has been effected and expenditure cur-
tailed in other embassies we do not
find any such economy effected with
reference to our embassy in the United
Kingdom. If the tradition of taking
over is true in any place it is so in
the embassy in the United .Kingdom.
I do not want to use strong language
about’ it because I know it is a very
vulnerable spot in the texture of our
embassies.

I shall now straightway go to the
question of Indians overseas. , In parti-
cular I should like to mention about
the plight of Indians in Ceylon. No-
where is dissatisfaction and disappoint-
ment felt so much as in regard to the
way in which we have gone about
tackling this problem of Indians over-
seas and the foreign possessions in
India. I do realize that the position
is changed. Ceylon and ourselves are
no more parts of the same Colonial
empire ground down under the heels of,
the common oppressor. Now we fac
each other as two independent nations.
Certainly this position of our inde-
pendence should give us a better faci-
lity to appreciate the viewpoints of
each other and come to a settlement.
On the other hand, the status of
independence of both the nations seems
fo obstruct, and does not facilitate,

15 PSD.
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the coming to a satisfactory solution
of this problem. Because the Indians
that have gone to Ceylon come from
that part of the country from which I
come, that part of the country is more
agitated about it. Most of the people
who are in Ceylon are labourers. They
have been sent there by the common
consent of both the Governments in
the old days, though emigration ~ has
been stopped on the advice of the

" Congress Ministries from the year 1937

onwards. Having gone there and
having contributed not a little to the
economic development of the country,

“they now find themselves in a sorry
plight. They are neither here nor
‘there. What do they want? What is

the position? They are about ten
lakhs in number, that is, roughly one-
seventh of the total population of the
island. Most of them want to live
there, want to continue their avoca-
tions, and want to acquire Ceylon
citizenship. To this many obstacles
are placed in their way. Recently,
though it has been amended, there has
come the Indian and Pakistani Citizen-
ship Act. That Act places difficulties
in their way and sees to it that a
number of them are not registered.
Though Indians are in such large
numbers, so far only a few hundreds
have been registered as citizens. Not
more than a few hundreds. The rest
could not register themselves. Nobody
will suggest that the mailed fist should
be pressed into service in regard to
the solution of this problem. We have
to exhaust all friendly methods. We:
can bring it about only by friendly
methods and friendly pressure. Thig
question was placed before the recent.
meeting of the A.I.C.C. at Ahmedabad:

and the Prime Minister gave some:
assurances. N it is high time we
took up this question and tried to:

solve it to the satisfaction of all
concerned. The Deputy Minister of
Foreign Affairs has toured Europe and
America and come to know about the
conditions there first-hand. It is good
and it is necessary that we should tour
occasionally and look about the world
for ourselves. But it is something like:
a child being attracted more towards.
the bazaar than towards the quiet
lanes and streets. It is better we also-
send our representatives to these
countries, where Indians live and
where they suffer, so that their prob-
lems may be studied at first hand.
Now, what is the position? All the
Indians there are required to register
themselves to entitle themselves to
citizenship. About 40,000 applications
of heads of families have been made.
It will cover the registration of about
two lakh citizens there. These appli-
cations have been pending for a long
time and in the meanwhile there are
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¥yet many more applications to be filed.
The disenfranchisement of the Indian
population has been going on with a
vengeance. Recently a by-election was
held owing to the unfortunate death
of the Speaker of the Ceylon Parlia-
ment and it was found that more than
18,000 Indian Tamils who had the right
to vote in the previous election had
suddenly lost their right. When it was
enquired into, it was found that
because of the Exchange Control regu-
1ations there, these poor estate labour-
€rs were asked to sign a form in which
they had to say that they were only
temporary residents, so as to enable
them to send a few rupees as remit-
dances to their relatives in India. They
were misled into signing that form.
Though an assurance was given on
behalf of the Government of Ceylon
that the signing of the form would not
clisable them from acquiring citizenship
and though they signed with that
k.npwledge, later on it was found that
this had become a disqualification
ander the new Citizenship Act and now
they have been dis-enfranchised and
vney have lost their vote, that is, more
than half the Indian population resi-
dent there have lost the vote. That
4s the position and if that is allowed
to continue,” the whole Indian popula-
tion there would lose their political
rights and they would have no pull
in the public affairs of Ceylon. This
bappened in the constituency called
Balangoda. While they were dis-
enfranchised like this, there were
others who were allowed to make
remittances near about Rs. 25; they
sent that money to their relatives in
India and their rightss were not dis-
turbed. So this discrimination was
made and the wrong has to be set right.

fMR. DEPUTY-SPEAKER in the Chair]

It is good to hear that the new
Home Minister of Ceylon who touched
fndia on his way to Burma gave an
ussurance that he would see to it that
this problem of acquiring of citizenship
»y the Indians there is solved to the
satisfaction of all concerned. It is
good to hear that assurance, but if
people are impatient, if they felt that
satisfactory results are not forthcom-
ing even after  years of negotiation, it
#s understandable and the Government
should take early steps to set right
these matters, of course, always realis-
ng that we have to deal with an inde-
pendent nation, but even so we have

ot a duty and an obligation to per-
'orm by the Indfans resident in Ceylon.

Pr. Keskar: My task in replying to
the various suggestions and criticisms
Jevelled by Menbers of this House has
ween lightened 'o a great extent by
the very lucid exposition that the
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Prime Minister made on the floor of
the House regarding our foreign policy:
and certain aspects of it which were
criticized by various hon. Members.

I will only mention certain matters
put before the House by Members
about which the Prime Minister had
not time to throw any light on. I
will first mention the question of
publicity. The Prime Minister did
say and explained an aspect of the
publicity question and the difficulties
that we have to encounter with regard
to it. But I feel that it would not
be fair to the existing publicity orga-
nization of the Ministry and also of
the Information and Broadcasting Min-
istry if I allowed the impression to
remain that not only the staff is inade-
quate and we have not got enough
money, but the set-up, as it is, is to
some extent incompetent or is not
able to do something. We have to
approach this question from a some-
what different standpoint. Most of
the speakers have tried to lay stress on
the fact that Pakistan publicity has
been good, has been effective, while
ours has been halting. Some hon.
Members went so far as to say ‘hypro-
critical’ and probably ‘contradictory’.
I would like to ask hon. Members
to analyse the approach of ours re-
garding publicity and the approach of
Pakistan regarding foreign publicity.
Pakistan’s approach is, I submit, nega-
tive and I would not say destructive,
but probably showing out the short-
comings of India or running India
down. I call this a kind of negative
policy. It is always easier to run
down anybody. But it is always very
difficult to try to build up something.
Our publicity has not the task of
running down Pakistan or running
down any other Power but the aim of
our publicity is constructive. We aim
at making the world acquainted with
India, with the facts about India, with
bringing the rest of the world closer
to India. Now, this is a long range
process. It is not possible to undo
the evils or the ignorance spread about
India during centuries of foreign
rule. It will take some time before
we can see some tangible results with
regard to this publicity but I submit
that that is lasting publicity and that
is the only solid basis on which we

@wought to base our ublicity pbroad.
Then there is also the question of
expenses. The Prime Minister re-
ferred to this aspect. I would only
like to draw the attention of hon.
Members to the fact that our present
budget is Rs. 32 millions for ex
publicity. The US.A. budget for ex-
ternal publicity is 20-5 million” dollars
and the UK. budget is 1‘5 million
pounds.
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An Hon. Member: How many

rupees?’

Dr. Keskar: It will be about rupees
ten crores.

An Hon. Member: What is the per-
centage?

Dr. Keskar: I am sorry I am not
.able to give the percentage off hand.
It is obvious that with the very
‘restrained means that we have at
-our disposal, it will not be possible
for us to do publicity on the scale
that the U.S.A. or the UK. are doing.
The Prime Minister very rightly re-
ferred to the fact that our publicity is
.also not of the same type as that of
the big Powers, but I will draw the
attention of hon. Members to the
fact that in spite of the great handi-
«caps under which we are labouring.
in spite of shortage of money, in spite
of the stringent economic conditions,
whatever we have achieved during
the last three or five years of publi-
«city is something of which we need
not be ashamed. I make bold to say,
and I can say from my personal ex-
perience—] am saying this to those of
my hon. Members who always draw
our attention to the effective publicity
.of Pakistan—that India is. at present
known and appreciated more in all
countries of the world in comparison
with other countries which are spend-
ing much larger sums of money. I
know when my hon. friends refer to
that aspect of Pakistan’s publicity,
they refer that Pakistan, on some poli-
tical questions, is able to get some
things done or some ‘resolutions
passed, by concentrating its propa-
ganda on a few countries. But, as
1 said, our propaganda is to make
known our country better and I submit
‘that we have succeeded to some extent
in doing that.

There was a lot of criticism with
regard to publicity on Kashmir. I do
agree that with regard to Kashmir, we
have not been able to put through our
view point in the Press or the opinions
of the main powers of the world.
But, we have also to consider the
difficulty that faces us in this matter.
We have to combat against the back-
ground that has been created through
decades of British rule with regard to
the two-nation theory, with regard to
‘the Hindu-Muslim question which has
‘inculcated in the mind of a large part
of the world that a Hindu majority
area will necessarily go to India while
the Muslim majority area will neces-
sarily go to Pakistan. I would also
ask hon. Members to realise the diffi-
culty, for example, in doing propa-
ganda with regard to Kashmir in- a
country like the United Kingdom
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where the opinions of a large .i. mber
of people, of journalists, thinkers and
politicians, have already definitely
made up their mind on the issue. I?
is not possible for us to undo or change
the opinion of people who have formu-
lated and crystallised their opinion for
a very long time. No doubt, in cer-
tain parts of the world, we could have
done probably some more propaganda
than we were able to do. But, as I
said, it is a question of spending a
large sum of money, and we have 10t
been able to do much on account of
the present financial stringency.

Reference was made to the qualii-
cations for the publicity set-up that
we should have for India. The Prime
Minister made a reference to it. I
would also like to say that Govern-
ment has in mind that the Informa
tion Officers whom we appoint for
ublicity should have a certain kpow-
edge of history, certain knowledge of
politics and also journalistic experi-
ence. As hon. Members know, our
officers are all selected by the Union
Public Service Commission. Govern-
ment cannot at random select officers
whom -it likes. We have laid down
certain rules for the recruitment of
officers for publicity work and it is
left to the Union Public Service Com-
mission to select proper officers with
proper qualifications. 1 am glac this
year there has not been such a
vehement criticism as there used to be
in the last two or three years regard-
ing extravagance in our Embassies. I
am glad that the visit of many of my
hon. friends to the various Missions
abroad has made them realise that far
from spending too much money on our
missions, quite a number of our
missions are starving for want ot
funds, for want of adequate equipment
and for want of adequate staff. But,
the Government’s policy is that though
we are in need of, more staff, and
better equipped Embassies, in view of
the present financial stringency in the
country, we should try to restrict the
expansion work on our Embassies
abroad, and wherever possible even
retrench; because Government const-
ders that the needs of the country at
home are miuch greater than the needs
of the Embassies abroad, and first we
have to think of consolidating our own
economic position at home.

I would like to say a few words
with regard to certain aspects of our
policy referred to by various hon.
Members. There was reference by
many Members to Nepal. There were
also suggestions that the Agreement
brought about in Nepal was not good
in this aspect or that aspect. I
would like to remind hon. Members
that Government of India is not faor
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anything either in the administration
of Nepal or in the Agreement that has
been brought about. Nepal is an in-
dependent country. It is a friendly
neighbouring country to which we are
bound by ties of culture and history.
‘Whatever we may suggest for the im-
provement of Nepal has been and will
always be done as suggestions from a
friend. It is not possible for the Gov-
ernment of India to tell the Nepal
Government that Nepal is defective in
this aspect or that aspect, and that
they should improve this way or that.
We can only tell them when they ask
us and to that extent only. We have
always to bear in mind that we are,
in the matter of Nepal, friends who can
counsel in a friendly way to an inde-
pendent and friendly country.

Reference was made to the question
of protection of our frontier adjoining
Tibel. My hon. friend Dr. Singh said
that that frontier is inadequately pro-
tected, and that it is necessary for
India to do something more than we
are doing at present, to have a friend-
ly Tibet. I feel that on the question
of Tibet there is some misunderstand-
ing in the minds of my hon. friends.
Tibet is a friendly neighbour which is
autonomous, but which is under the
suzerainty of China for the last so
many centuries. Government is not
unmindful of the protection of our
frontiers adjoining Tibet. I may go
further and say that the Government
feels that the best way of protecting
that frontier is to have a frlendly
Tibet and a friendly China. It is
obvious that such a complicated and
big frontier cannot be well protected
if we have a border country which
becomes hostile to us. That would
become a very big problem to us.
Therefore, we feel that in tackling the
guestion of Tibet and China, we
should always keep in mind that a
friendly China and a friendly Tibet are
the best guarantee for the defence of
our country. Over and above this,
Government has not neglected the
task of taking adequate measures for
the military or other protection of this
frontier in case there are any inci-
dents. Though I thank my hon. f[lend
for drawing our attention to_this, I
think Government has made it clear
on the floor of the House in reply to
questions that this .important aspect of
our policy regarding our Nor!.h—east
frontier is engaging the attention of
Government constantly.

There was reference to the recogni-
tion of the Vatican, by my hon. friend
Dr. R. S. Singh. I was not able to
understand where the question of secu-
larity comes the recognition of
the Vatican. No doubt, the Vatican is
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a theocratic State. May I draw my
hon. friend's attention that there are-
other States also which are theocratic-
in the sense that they accept a certain
religion as the State religion. For
example we can mention Saudi Arabia
and one or two other States which
miy be considered to be theocratic in
nature.

Dr: Ram Subhag Singh: The Vati--
can is not a State.

Dr. Keskar: It is a State.

Dr. Ram Subhag Singh: Not in the-
political sense.

Dr. Keskar: I am sorry, I am.
unable to agree with my hon. friend.
It is recognised by all international
conventions as a State. Our dealings:
with the Vatican are only as a State...

Dr. Ram Subhag Singh: Is the
Vatican a member of the United Na-
tions Organisation?

Dr. Keskar: The Vatican can he-
come a member of the UN.O. if it
likes; if it has not become a member,
it is not our fault.

Then, my hon. friend Mr. Joachim
Alva came forward with a sentiment-
al appeal 'regarding our friends im
South East Asia to co-operate more
actively with them in bringing about
changed conditions in Asia. Our
sympathy for those who were domi-
nated by colonial powers in South East
Asia and elsewhere is well known and
Government has repeated that many
times. I might say that it is the moral
sympathy that our country has shown
to many of ‘the countries in South
East Asia that has brought about a
considerable change in the situation in
South East Asia. That has brought
about the liberation of Indonesia. No
doubt, my hon. friend may find fault
with our attitude of neutrality regard-
ing the two regimes that are at present
trying to establish their authority in
Indo-China. Now it is obvious that the
Government of India cannot recognise
any regime in Indo-China unless we
are convinced that that regime is in
effective possession of the country and
has the support and the backing of the
people. As long as we are not con-
vinced about that, it is not possible
for Government to recognise one re-
gime or the other.

5 P.M.

Shri Joachim Alva: What about the
war going on there with American
jellied gasoline bombs?

Dr. Keskar: 1t is not possible for
the Government to say anything about
the war that is going on there.
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There was a reference by my hon.
friend Mr. Alagesan to the question of
Indians in Ceylon. He was rather cri-
tical of Government’s impotence—if I
may make bold to make use of that
word—in not being able to do anything
for the Indians in Ceylon. The ques-
tion of Indians in Ceylon and of
Indians in countries like Malaya and
Burma has been debated many times
on the floor of this House. Perhaps
Mr. Alagesan supposes that the Gov-
ernment is not aware or has not tried
to get first-hand knowledge of condi-
tions of Indians in these countries.
I might draw attention to the fact
that the Prime Minister himself has
visited Cevlon. has visited Malaya and
has visited Burma; and though he
thinks that I have not visited it, I have

.also been able to visit if not Ceylon.

at least Burma and Malaya and a few
other countries where there are large
numbers of Indians. I submit that it
is not easy to settle the question of
Indians living in such independent
neighbouring countries, except by nego-
tiations and by diplomatic and friendly
pressure. There is no other way. If
my friend would try to think of a large
number of foreigners living in this
country and what he would say if the
Government of another country came
forward and tried to say something
in regard to those foreigners.here, he
realise the difficulty under
which we are labouring. I may say
that our Government has been con-
stantly keeping in view this question
of Indians in Ceylon and no occasion
will be left off to take up and back
the case of Indians there. It is- a
delicate question, for it is not easy to
persuade a foreign country that it is
in its own interest to do something for
the Indians there or for any large
number of foreigners there. I may say
this with regard not only to the In-
dians in Ceylon but also with regard
to Indians in every other place, to
Indians overseas, in general. Our
policy is one of friendly pressure on
the various countries where there are
a large number of Indians. And 1
may add that the position of Indians
in many countries is much better to-
day than it was five years before.
Pursuing this policy, I am sure we
will be able to find ways to_amelio-
rate the conditions of Indians in

Mr. Deputy-Speaker: I shall now put
the Demands to the vote of the House.
Ceylon. .

I have already taken up more time
than I should have. With these few
words I would appeal to the House to
pass the Demands under the Ministry
of External Affairs.

The question is:

“That the respective sums, not
exceeding the amounts shown in

18 PSD.
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the order paper, be granted to fhe
President to complete the sums
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1952, in res-
pect of Demands Nos. 18. 19 and
20 under the control of the Minis-
try of External Affairs.”

The motion was adopted.

[As directed by Mr. Deputy-Speaker
the motions for demands for grants
which were adopted by the House
are reproduced below.—Ed. of P.P.]

Demanp No. 18—MINISTRY OF EXTER-

NAL AFFAIRS

“That a sum not exceeding
Rs. 50.43.000, be granted t6 the
President to complete” the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lst day of March. 1952, in

respect of ‘Ministry of External
Affairs’.”
DeEMAND No. 1Y—TRIBAL AREAS

“That a sum not exceeding
Rs. 1,43,78,000, be granted to the
President to complete the sum
necessary to defray the charges
which = will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Tribal Areas’.”

N
DeMAND No. 20—EXTERNAL AFFAIRS
.

“That. a sum not exceeding
Rs. 3.47.43.000. be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March. 1952, in
respect of ‘External Affairs'.”

BUSINESS OF THE HOUSE

Shri Kamath (Madhya Pradesh):
Sir, before the House rises for the
day. may I request with regard to to-
morrow's busin2ss some change may
be made? Twc important and weighty
Ministries have been set down for
discussion to-morrow—the Ministry of
Works. Production and Supply and the
Ministry of Natural Resources and
Scientific Research. The House will
be very grateful if only one Ministry
)s taken up to-morrow. the Ministry
of Works, Production and Supply. and
the other one may be postponed to
some other day—say preferably one
of the four days which will be ear-
marked for the Finance Bill—but that
matter may be decided later on. For
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to-morrow at least I would request
that only one Ministry may be taken
up for discussion as each of them in-
volves so many problems and issues.

" Mr. Deputy-Speaker: What is the
reaction here?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): The hon. Member's suggestion
Is reasonable; nevertheless very diffi-
cult to give effect to at this juncture.
It will affect the whole Budget dis-
cussion and all the dates etc. I do
not mind if the House wants to sit
longer. say instead of stopping at five
o'clock go on up to seven o'clock or
so.

Sorl Kamath: Good. shall we sit up
to seven o'c}ock?

Shri Jawaharlal Nehru: Ves. I am
perfectly prepared.

Pandit Thakur Das Bhargava (Pun-
jab): May I just remind the House
that the Finance Committee sits to-
morrow from five to seven?

Mr. Deputy-Speaker: May I make a
suggestion to the House for its accept-
ance if it is willing? We have been
practically making the same remarks
during the general discussion of the
Budget,—except with regard to Special
Demands, of course—and possibly the
same remarks will be made during the
second reading of the Finance Bill.
If hon. Members are prepared to agree
not to ask for another day. we may
take one of these two important Min-
1strivs to-morrow —say the Works. Pro-
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duction and Supply Ministry—and get
another day for the other Ministry,
from the days allotted for the general
discussion on, the Finance Bill.

Several Hon. Members: No. no.

Mr. Deputy-Speaker: If that is not
done. the only alternative is to sit
(ldonger hours. That is all that can be

one.

The Minister of State for Finance
(Shri Tyagi): May I suggest that day
after tomorrow the Ministry of Re-
habilitation comes up and that is the
only Ministry for that day. If hon.
Members are anxious to have only
one Ministry to-morrow we can add on
the Ministry of Natural Resources and
Scientific Research with the Ministry
of Rehabilitation.

Several Hon. Members: No. no.

Mr. Deputy-Speaker: Then, are hon.
Members prepared to sit longer?

Several Hon. Members: Yes.

Mr. Deputy-Speaker: Then what will
be the time-table for to-morrow?
Shall we say that we finish the Minis-
try of Works, Production and Supply
by four o'clock and from four to
seven deal with the other Ministry
and finish it by seven o'clock? Is that
agreeable?

Hon. Members: Yes, Sir.

Mr. Deputy-Speaker: Well, now we
adjourn till 10-45 A.M. to-morrow.

The House then adjourned till «
Quarter to Eleven of the Clock on
Thursday, the 29th March, 1951.



